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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A. No. 180/2024

IN THE MATTER OE:
. & Satyendra Kumar Sharma ...Applicant
- Versus
3 Union of India &Ors. - ...Respondents

RESPONSE AFFIDAVIT ON BEHALF OF RESPONDENT NO. 15
AND 16 v

I, Dr. Saket Badola, s/o Shri Dr.
Satya Prasad Badola, aged

Ia -
J AR

about 46 years presently posted
as Field Director, Corbett Tiger

Reserve Ramnagar,
Uttarakhand
nent
Field Direc
Corbett Tiger Reserv €

I, the above name deponent do hereby solemnly affirm and stAtr583hfte p\lmmlﬂﬂ
1. That the deponent is presently posted as Field Director, Corbett Tiger

//’a

Reserve Ramnagar, Uttarakhand and such he is fully conversant with

the facts of the present case and is competent to swear this affidavit.
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2. That the present matter relates to establishment of Eco-Sensitive Zone
(“ESZ”) in Jim Corbett National Park and this Hon’ble Tribunal, vide
its order dated 28.02.2024, was pleased to issue notice to all the
Respondents including Respondent No. 15 and 16. Thereafter, vide
order dated 02.12.2024, this Hon’ble Tribunal has granted further time
to Respondent No. 15 and 16 to file response in the above captioned

matter.

3. That the deponent seeks to address the aforesaid core issue involved in
the above captioned matter and therefore, para-wise reply to each
averment of the applic:;,n?is not necessary. Therefore, the deponent is
submitting its preliminary objections with respect to the Appellant’s

averments regarding establishment of ESZ as well as stating the factual

development in this regard.

4. It is submitted that the subject of establishment of ESZ in national
parks and other wildlife sanctuaries wasa subject matter before the
Hon’ble Supreme Court in civil writ petition bearing W.P. (C) No 202
of 1995 wherein the Hon’ble Supreme Court vide its final order dated

03.06.2022 (2022 Order”) has held the following:

(14

9. A set of Guidelines for Declaration of Eco-Sensitive Zones Around National
Parks and Wildlife Sanctuaries had been formulated by the Ministry of
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Environment, Forests and Climate Change (“"MoEF&CC") of the Government of
India on 9-2-2011 [F. No. 1-9/2007 WL — I (pt)]. These Guidelines deal with the
process and procedures to be adopted for declaring eco-sensitive zones (“ESZ”).

In Clauses 3 and 4 of these Guidelines, it has been stipulated:

“3. Purpose for declaring eco-sensitive zones.—

The purpose of declaring eco-sensitive zones around national parks and
sanctuaries is to create some kind of “Shock Absorber” for the protected
areas. They would also act as a transition zone from areas of high protect‘ian
g e to areas z'nvolﬁz’ng lesser profection. As has been decided by the National
Board for Wildlife, the activities in the eco-sensitive zones would be of a
regulatory nature rather than prohibitive nature, unless and otherwise so

required.
4 4. Extent of eco-sensitivé.zones.—

4.1. Many of the existing protected areas have already undergone tremendous
development iﬁ close vicinity to their boundaries. Some of the protected areas
actually lying in the urban setup (e.g. Guindy National Park, Tamil Nadu;
Sanjay Gandhi National Park, Maharashira, etc). Therefore, defining the
extent of eco-sensitive zowes around protected areas will have to be kept
Hexible and protected area specific. The width of the eco-sensitive zone and
type of regulations will differ from protected area to protected area. However,
as a general principle the width of the eco-sensilive zone could go up. to 10 km
around a protected area as provided in the Wildlife Conservation Strategy-
2002.

4.2. In case where sensilive corridors, connectivity and ecologically important
patches, crucial for landscape linkage, are even beyond 10 km width, these

should be included in the eco-sensitive zone.

4.3. Further, even in context of a particular protected area, the distribution of

an area of eco-sensitive zone and the extent of regulation may not be uniform

all around and it could be of variable width and extent.”

EL
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Copy of the order dated 03.06.2022 passed in W.P. (C) No 202 of 199 by

the Hon’ble Supreme Court is annexed as Annexure R-1.

5. That the aforesaid 2022 Order also stated that for the purpose of
establishing ESZ, such zone shall comprise of minimum one kilometre
from the demarcated boundary of the protected forest. The relevant

paragraph of the 2022 Order is reproduced herein below as under:

£

56.1. Each protected forest, that is, national park or wildlife sanctuary must have
. an ESZ of minimum one kilgmeter measured from the demarcated boundary of
such protected jforest in whzé'}z the activities proscribed and prescribed in the
Guidelines of 9-2-2011 shall be strictly adhered to. For JamuaRamgarh Wildlife

Sanctuary, it shall be 500 m so far as subsisting activities are concerned.

"

6. That subsequently vide order dated 23.04.2023 passed in W.P. (C) No
202 of 1995, the Hon’ble Supreme Court clarified that the directions
passed in para 56.1 of the 2022 Order does not indicate a compulsory

area of 10 Km. from the protected forest to be the ESZ. The relevant

xportion of the aforesaid order dated 23.04.2023 is reproduced here as

55. Insofar as direction in paragraph 56.1 of the order dated 3™ June 2022 (supra)

is concerned, a perusal of various orders would reveal that this Court has not

directed any minimum area from the demarcated boundary of such Protected
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Areas. The area to be declared as ESZ cannot be uniform and wil] be Protected
Area specific. In some cases, it may be 10 kilometers on one side and 500 meters
on the other side. In certain cases, it may not be possible to have a uniform
minimum area by virtue of inter-state boundaries or a sea or a river beyond one
side of the Protected Area. In any case, a detailed procedure is required to be
Jollowed as prescribed under Rule 5 of the 1986 Rules which we have already

referred hereinabove.

Copy of the order dated 23.04.2023 passed in W.P. (C) No 202 of 1995

by the Hon’ble Supreme Courtis annexed as Annexure R-2.

7.  Therefore, it is wrong to suggest on the part of the Applicant that there
» is a strict requirement of'maintaining a 10 kilometre of the Boundaries
of the National Parks and Sanctuaries as Eco Fragile Zones i.e. ESZ

under section 3 (v) of the Environment (Protection) Act 1986 and Rule

5(viii) and Rule 5(x) of the Environment (Protection) Rules 1986. It is

=) 7 "I
9}?@' assessing the ESZs and does not mentions the mandatory requirement

ST

of 10 kilometres as the ESZs in a particular national palk

8. It is respectfully submitted before this Hon’ble Tribunal, that in terms
of the 2022 Order passed by the Hon’ble Supreme Court, State of
~ Uttarakhand has already formulated a proposal for Eco-Sensitive Zone

of Corbett National Park and Sonanadi Wildlife Sanctuary prepared by

" e
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the department of Corbeit Tiger Reserve, Ramnagar, Uttarakhand.
Copy of the Proposal of 2022 for Eco-Sensitive Zone of Corbeit
National Park and Sonanadi Wildlife Sanctuary is annexed as

Annexure R-3.

9. That further, the aforesaid proposal outlining the Eco-Sensitive Zone
- for Corbett National Park/Sonanadi Wildlife Sanctuary was 'duly
a submitted in triplicate copies to the Principal Chief Conservator of
Forest (Wildlife)/Chief Wildlife Wafden, Uttarakhand vide letter no.
555/2-2 dated 15.09.2022, from the office of the Director, Corbett
Tiger Reserve. Copy éf%ﬁe letter dated 15.09.2022 bearing letter no.

555/2-2 is annexed as Annexure R-4.

10. The proposal sent by the Director, Corbett Tiger Reserve has been
forwarded by the Principal Chief Conservator (Wildlife)/Chief Wildlife

Warden, Uttarakhand, Dehradun to the Principal Secretary, Forest and

Environment, Uttarakhand Government through his office letter no.
%/
/ 610/12-1 dated 20.09.2022. Copy of the letter *dated 20.09.2022
Vi
bearing letter no. 610/12-1 is annexed as Annexure R-5.
11. The Ministry of Environment Forest and Climate Change (Wildlife
Division), Government of India has issued instructions to include

Amangérh Tiger Reserve area of Uttar Pradesh to an appropriate extent

in the Eco-Sensitive Zone of Corbett National Park/Sonanadi Wildlife
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Sanctuary vide letter No. FNo. 10-1 14/2015-WL(pt) dated
10.05.2021. Copy of the letter dated 10.05.2021 bearing letter No.

F.No. 10-1 14/2015-WL(pt) is annexed as Annexure R-6.

12. In line with the instructions received from the Ministry of Environment

and Forest, Government of India (“MoEF”), Chief Secretary,

S Uttarakhand Government, through. Government letter No. 2632/' PS-
CS/ 2022 dated 22.03.2022, sought a proposal from Chief Secretary,
Uttar Pradesh Government, Lucknow to include Amangarh Tiger
Reserve in the eco-sensitive zone of Corbett Tiger Reserve/Sonanadi
Wildlife Sanctuary. Cc;_p;éﬁof the letter dated 22.03.2022 bearing letter

No. 2362/ PS-CS/ 2022 is annexed as Annexure R-7.

13. Accordingly, the Principal Chief Conservator (Wildlife)/Chief Wildlife
Warden, Uttarakhand, Dehradun, through his office letter No. 2757/2-2

dated 26.04.2022, 1266/2-2 dated 08.12.2022, 2602/2-2 dated

TA
\AO i A\ 11.05.2023 and 716/29-1 dated 02.09.2023, sought a proposal from the

| * ﬂ hief Wildlife Warden, Uttar Pradesh Lucknow to-include Amangarh
Regd. . - 12 ;

Exp. b Ut 2026 Q%:’Tiger Reserve in the eco-sensitive zone of Corbett Tiger Reserve. Copy
o

e M of the letter dated 26.04.2022 bearing letter No. 2757/2-2 is annexed as
Annexure R-8. Copy of the letter dated 08.12.2022 bearing letter
1266/2-2 is annexed as Annexure R-9. Copy of the letter dated

11.05.2023 bearing letter No. 2602/2-2 is annexed as Annexure R-10.
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Copy of the letter dated 02.09.2023 bearing letter No..716/29-1 is

annexed as Annexure R-11.

14. That the Field Director Corbett Tiger Reserve, vide letter No 2074/2-2

Dated 16.03.2023 intimated the Conservator of Forests & Regional

Director Moradabad Circle, UP to send a copy of the proposed Eco-

v Sénsitive Zone of Amangarh Tiger Reservé which shares its bou.t;.dary
with the southerﬁ Boundary of Corbett Tiger Reserve. Copy of the
letter dated 16.03.2023 bearing letter No 2074 /2-2 is annexed as

Annexure R-12.

™ . ?.‘.j

15. Subsequently, the Principal Chief Conservator of Forest
(Wildlife)/Chief Wildlife Warden, Uttarakhand, Dehradun has
requested the Principal Secretary, Forest and Environment,
Government of Uttarakhand vide his office letter No. 1676/29-1 dated

23.12.2023 to request the Government of Uttar Pradesh for notifying

the area of the Amangarh Tiger Reserve -adjaceﬁt to the southern

difte
al

K 4
Repd. » - 02

{OND 011 2026/ S77 0me of Corbett Tiger Reserve/Sonanadi Wildlife Sanctuary. Copy of
% T |

==

* oundary of Corbett Tiger Reserve, within the proposed Eco-Sensitive

the letter dated 23.12.2023 bearing letter No. 1676/29-1 is annexed as

Annexure R-13.

16. It is respectfully submitted before this Hon’ble Tribunal that the

formulation of the proposal for the declaration of the Eco-sensitive

(X
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zone of the Corbett Tiger Reserve has been meticulously done
demonstrating thorough a&ention to detail and adherence to the .
prevailing guidelines and instructions issued by the Hon’ble Supreme
Court. Furthermore, close consideration was given to the ecological
sensitivity and biodiversity conservation imperatives inherent to the
Corbett Tiger Reserve ecosystem. The proposal reflects a nuanced
understanding of the intricate interplay between human activities and
the delicate ecological balance within and around the fringe areas of
tiger reserve. On the recommendation of National Tiger Conservation
S ' Authority, Government of India, New Delhi vide Letter No. 15-1/2009-
NTCA(Part) dated 09.11.2009, Forest and Environment Section-2 of
Uttarakhand Gﬁvernment issued a notification vide No.CG 05/X-2-

2010-19 (34)/2006 on 26.02.2010 in which 466.32 sq. km area was

declared as buffer area of Corbett Tiger Reserve. Copy of the

otification bearing No.CG 05/X-2-2010-19 (34)/2006 on 26.02.2010

- 'h @'I-'ssued by the Forest and Environment Section-2 of Uttarakhand

s

Government is annexed as Annexure R-14.

17. It is further submitted that the presence of numerous revenue villages
around the fringe forest area underscores the intricate socio-economic
dynamics and the diverse livelihoods intertwined with the landscape

surrounding the Corbett Tiger Reserve. Therefore, expanding the
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buffer zone of the Corbett Tiger Reserve is not feasible as it presents a
complex scenario, wherein the establishment of an Eco-Sensitive Zone
(ESZ) may potentially intersect with various developmental initiatives
proposed by the State Government in the adjacent villages. This
concern has been explicitly acknowledged and articulated by the
Principal Chief Conservator of Forest (Wildlife)/Chief Wildlife
Warden, Uttarakhand, Dehradun, as documented in his office Letter
No. 92/29-1 dated 11.07.2022. Therefore, the establishment of an Eco-
Sensitive Zone within this context necessitates a balanced approach
-;! that reconciles conservation imperatives with the developmental

aspirations and welfare needs of the local communities. Copy of the

letter dated 11.07.2022 bearing office Letter No. .92/29-1 issued by

Principal Chief Conservator of Forest (Wildlife)/Chief Wildlife

Warden, Uttarakhand, Dehradun is Annexed as Annexure R-15.

18. That the contents of the Affidavit have been prepared under the-
instructions of the deponent and the same are true and correct and

nothing material and has been concealed therefrom.

19. That the deponent undertakes to comply with any further directions

that this Hon’ble Tribunal may pass in the present matter.

EPONENT :

Fleld Director

Corbett Tiger Reservs
Ramnagar (Mainital)
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VERIFICATION
Verified at Dehradun, Uttarakhand on {4 {Lﬁay of February 2025 that the

contents of the above affidavit are true and correct to the best of my

knowledge and belief, no part of it is false and nothing material has been

@rve

Field Director :
Corbett Tiger Reserve

Romnagar (Nainita?
Jalementy Aﬁlrm AfQ “{Nut:?d A

" % Before M Frl '?)J*ﬁ?rt'fgi ra

concealed therefrom.

S/o LS. eantifiag
BY. /M. ;Cb/e,ga’ Advocate
I=2amrlac;;r;1r (Nm itz
P
o] 'Z’S/J
RAJ PAL SIN A4
Acvocate/Nota

Regd. No. 11(10)/02
‘feh, Ramnagas (Nainitah ! <
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(2022) 10 Supreme Court Cases 544

(BEFORE L. NAGESWARA RA0, B.R. GAVAI AND ANIRUDDIIA BOSE, J1J.)
(In the Matter of)
T.N. GODAVARMAN THIRUMULPAD, IN RE . Petitioner;
Versits
UNION OF INDIA AND OTHERS .. Respondents.
IA No. 1000 of 20037 with TAs Nos. 982-84 of 2003, 1026-28, 1123-24,
1197-99, 1210-11, 1250-51 of 2004, 1412 of 20035, 1512 of 2006,

1992 of 2007, 3880 of 2015, 96949, 117831 of 2019, 65571 of 2021
and Writ Petition (C) No. 202 of 1995%, decided on June 3, 2022

A. Environment Law — Forests, Wildlife and Zoos — Wildlife

Sanctuaries and National Parks

— (A) Prescription and Determination of eco-sensitive zones (ESZ)
or extended buffer zones, surrounding wildlife sanctuaries and national
parks, and the activities prohibited and permitted in such ESZ/buffer
zZone;

— (B) Prohibition of mining within national parks and wildlife
sanctuaries; and

— (C) Compensation and other rehabilitatory measures for carrying
on of prohibited mining activities in and aronnd Jamua Ramgarh Wildlife
Sanctuary in Rajasthan

— Detailed directions issued

— Eco-Sensitive Zones Declaration around National Parks and Wildlife

Sanctuaries Guidelines, 2011 — Environment (Protection) Act, 1986
— S. 3(v) — Environment (Protection) Rules, 1986, Rr. 5(viii) and
(x) (Paras 5 to 14 and 51 to 56)

B. Environment Law — Wildlife (Protection) Act, 1972 — Ss. 18 to 26
and 26-A (as ins. w.e.f. 2-10-1991 by Act 44 of 1991) — Declaration of wildlife
sanctuary — Requirements of — Challenge made as to declaration of Jamua
Ramgarh Wildlife Sanctuary in the State of Rajasthan on ground of violation
of S. 26-A — Held, not tenable

— Settlement of rights found completed by the District Collector, Jaipur
under Ss. 19 to 26 — S. 26-A dealing with declaration of area as sanctuary
found incorporated in the statute with effect from 2-10-1991, but the declaration
found to be made by State of Rajasthan in 1982 — Held, there was no flaw in
such declaration and the subsequent amended provisions in this respect, held.
not applicable to Jamua Ramgarh Wildlife Sanciuary — Hence, the plea taken
that it did not have the status of a sanctuary because no declaration was there
under S. 26-A, held, without any basis (Paras 46 to 50)

1 Recommendation of CEC dated 20-11-2003
+ Under Apicle 32 of the Constitution of India [Allowed]
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UNION OF INDIA

Held -

Necessary directions are issued as under:

(a) Each protected forest, thatis, national park or wildlife sanctuary must
have an eco-sensitive zone (“ESZ”) of minimum one kilometre measured
from the demarcated boundary of such protected forest in which the activities
proscribed and prescribed in the Guidelines for Declaration of Eco-Sensitive
Zones Around National Parks and Wildlife Sanctuaries, dated 9-2-2011 issued
by MoEF&CC shall be strictly adhered to. For Jamua Ramgarh Wildlife
Sanctuary, it shall be 500 m so far as subsisting activities are concerned.

(b)Y In the event, however, the ESZ is already prescribed as per law that
goes beyond one kilometre buffer zone, the wider margin as ESZ shall prevail.
If such wider buffer zone beyond one kilometre is proposed under any statutory
instrument for a particular national park or wildlife sanctuary awaiting final
decision in that regard, then till such final decision is taken, the ESZ covering
the area beyond one kilometre as proposed shall be maintained.

(¢) The Principal Chief Conservator of Forests as also the Home Secretary
of each State and Union Territory shall remain responsible for proper
compliance of the said Guidelines as regards nature of use within the ESZ of all

national parks and sanctuaries within a particular State or Union Territory. The
FPrincipal Chief Conservator of Forests for each State and Union Territory shall

also arrange to make a list of subsisting structures and other relevant details
within the respective ESZs forthwith and a report shall be furnished before the

Supreme Court by the Principal Chicf Conscrvator of Torests of cach Statc
and Union Territory within a period of three months. For this purpose, such
authority shall be entitled to take assistance of any governmental agency for
satellite imaging or photography using drones.

(d) Mining within the national parks and wildlife sanctuaries shall not be
permitted.

(e) In the event any activity is already being undertaken within the one
kilometre or extended buffer zone (ESZ), as the case may be, of any wildlife
sanctuary or national park which does not come within the ambit of prohibited
activities as per the 9-2-2011 Guidelines. such activities may continue with
permission of the Principal Chief Conservator of Forests of each State or Union
Territory and the person responsible for such activities in such a sitnation shall
obtain necessary permission within a period of six months. Such permission
shall be given once the Principal Chief Conservator of Forests is satisfied
that the activities concerned do not come within the prohibited list and were
continuing prior to passing of this order in a legitimate manner. No new
permanent structure shall be permitted to come up for whatsoever purpose
within the ESZ.

(N The minimum width of the ESZ may be diluted in overwhelming
public interest but for that purpuse the State or Union Territory concerned
shall approach CEC and MoEF&CC and both these bodies shall give their
respective opinions/recommendations before the Supreme Court. On that
basis, the Supreme Court shall pass appropriate order.

(g) In the event CEC, MoEF&CC, the Standing Committee of National
Board for Wildlife or any other body of persons or individual having special
interest in environmental issues congider it necessary for maintaining a wider
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or larger ESZ in respect of any national park or wildlife sanctuary, such
body or individual shall appreach CEC. In such a situation CEC shall be at

liberty 10 examine the need ol a wider ESZ in respect of any national park or
wildlife sanctuary in consultation with all the stakeholders including the State
or Union Territory concerned, MoEF&CC as also the Standing Committee of
National Board for Wildlife and then approach the Supreme Court with its
recommendations.

(h) In respect of sanctuaries or national parks for which the proposal
of a State or Union Territory has not been given, the 10 km buffer zone as
ESZ, as indicated in the order passed by the Supreme Court on 4-12-2006 in
Goa Feundation, (2011) 15 SCC 791 and alsc contained in the Guidelines of
9-2-2011 shall be implemented. Within that area. the entire set of restrictions
concerning an ESZ shall operate till a final decision in that regard is arrived at.

(i) The application of the State of Rajasthan registered as IA No. 3880 of
2015 relates to clarification of an order passed in Gea Foundation case [WP
(C) No. 460 of 2004]. Let this application be placed before the Bench taking
up the case of Goa Foundation.

(/) IA No. 96949 of 2019 and [A No. 65571 of 2021 are disposed of with
directions that the MoEF&CC as also CEC shall proceed to take a decision in
regard to the draft proposal for ESZ made by the State of Maharashtra to the
extent of 0-3.89 km and the MoEF&CC shall take final decision on that basis
within a period of three months, if the said decision has not already been taken.

(k) CEC shall quantify the compensation to be recovered from each
miner indulging in mining activities within Jamua Ramgarh Sanctuary in
violation of any statutory provision or order of the Supreme Courl. Speciflic
recommendations for compensatory afforestation, reclamation, clearing

overburden dumping as also compensation in monetary units for degradation
of forest resources shall also be made. A further set of recommendations
concerning confiscation of earth moving equipments and other machineries
lying within or in the periphery of the said sanctuary shall be made by CEC.
Recommendations shall be made within a period of four months before the
Supreme Court in the form of an application. The Supreme Court shall consider
passing appropriate order upon going through such application. The exercise

concerning such reparation, including quantifying compensation shall be
undertaken upon giving the mining operator, State and MoEF&CC opportunity

of hearing.

(!)In the event there is any subsisting order of any High Court or any court
subordinate to such High Court covering any of the issues dealt with by the
Supreme Court in this order, this order shall prevail over any such order which
may be contrary to these directions. (Para 56)

Goa Foundation v. Union of India, (2011) 15 SCC 791; T'N. Godavarman Thirunulpad v.
Union of India, (2010) 13 SCC 740; Goa Foundation v. Union of India, (2011) 15 SCC
793, referred io

C. Constitution of India — Arts. 32 and 226 — Public interest litigation
(PIL) assuming in rem character — Desirability of procedure under Or. 8
R. 1 being followed by the Court — Emphasised — Impleadment of certain
individuals/firms not arrayed as parties — When becomes necessary —
Impact of the litigation on rights of such parties
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— Interlocutory applications arising out of the PIL, raised two issues
i.e. first relating to mining activities in and around Jamua Ramgarh Wildlife
Sanctuary in Rajasthan and, second involving prescribing eco-sensitive zones
(ESZ) surrounding the wildlife sanctuaries and national parks — Subject
of mining and other commercial activities within the wildlife sanctuaries
and national parks (protected foresis) also dealt with by Supreme Court —
Impleadment sought by certain firms and individuals who were found having
some kind of permission for carrying on mining activities in Jamua Ramgarh
Sanctuary — Considering impact of orders passed in litigation of this nature,
impleadment as claimed by the applicants, allowed

— Civil Procedure Code, 1908 — Or. § R. 1 — Public interest litigation
assuming in rem character — Desirability of procedure under Or. 8§ R. 1 being
followed by the Court— Emphasised — Environment Law — Forests, Wildlife
and Zoos — Wildlife Sanctuaries and National Parks — Wildlife (Protection)
Act, 1972 — 8s. 18, 26-A and 35 — Environment (Protection) Act, 1986 —
S. 3(v) — Environment (Protection) Rules, 1986, Rr. 5(viii) and (%)

Held :

The interlocutory applications which the Court is dealing with arise out of a
public interest litigation and there is ne doubt that orders passed in litigation of this
nature could affect a large body of persons who may not be included in the array
of parties at the time of institution of the proceeding. To an extent, litigations of
thig namre asgume an in rem character. Ideally, for such a public interect litigation,
the procedure contemplated in Rule 8 of Order 1 of the Civil Procedure Code,
1908 could be followed to the extent of issue of public notice or general intimation
to public in such modz as the Court may consider fit and proper, having regard
to the nature and scope of the proceeding. But in cases where such a course has
not been taken, persons affected or likely to be affected by any order passed in
the litigation would be entitled to join or participate in the proceeding. Thus, the
impleadment prayers in IAs Nos. 984 of 2003, 1026, 1123, 1197 and 1251 of 2004
are allowed. (Para 42)

D. Environment Law — General Principles of Environmental Law —
Precautionary Principle/Sustainable Development/Inter-Generational Equity
Principle — Balancing of economic activities with protection of natural
resources — Duties of State Government and the Court that arise from
doctrines of *“public trust”, *sustainable development” and **precautionary
principle’ — Principles clarified

— Held, a situation may arise where there may be irreparable damage to
environment after an activity is allowed to go ahead and if it is stopped, there
may be irreparable damage to economic interest — Thus, in case of a doubt,
protection of environment would have precedence over economic interest

Held :

Public trust doctrine is part of the law of land and it primarily rests on the
principle that certain resources like air, sea, waters and the forests have such a
great importance to the people as a whole that it would be wholly unjustified
to make them a subject of private ownership. The said resources being a gift of
nature, they should be made freely available to everyone irrespective of the status
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in life. The doctrine enjoins upon the Government to protect the resources for the
enjoyment of the general public rather than to permit their use for private ownership
Or commercial purposes. (Para 34)

Three types of restrictions on governmental authority are often thought to be
imposed by the public trust: first, the property subject to the trust must not only
be used for a public purpose, but it must be held available for use by the general
public; second, the property may not be sold, even for a fair cash equivalent; and
third the property must be maintained for particular types of uses. (Para 34)

It is the duty of the State under our Constitution to devise and implement
a coherent and ccordinated programme to meet its obligation of sustainable b
development based on inter-generational equity. While economic development
should not be allowed to take place at the cost of ecology or by caucing widespread
environment destruction and violation; at the same time, the necessity to preserve
ecology and environment should not hamper economic and other developments.
Both development and environment must go hand in hand, in other words. there
should not be development at the cost of environment and vice versa, but there o
should be development while taking due care and ensuring the protection of
environment. (Para 43)

The “precautionary principle” is an essential feature of the principle of
“sustainable development”. The precautionary principle can be explained in the
following terms:

(/) Environmental measures — by the State Government and the statutory 4
authorities — must anticipate, prevent and attack the causes of environmental
degradation.

(i} Where there are threats of serious and irreversible damage, lack of

scientific certainty should not be used as a reason for postponing measures to
prevent environmental degradation.

(fit) The “onus of proof™ is on the actor or the developer/industrialist to g
show that his action is environmentally benign. (Para 43)

The principle of precaution involves the anticipation of environmental harm
and taking measures to avoid it or to choose the least environmentally harmful
activity. It is based on scientific uncertainty. Environmental protection should
not only aim at protecting health, property and economic interest but also
protect the environment for its own sake. Precautionary duties must not only be ¢
triggered by the suspicion of concrete danger but also by justified concern or risk
potcntial. (Para 43)

A situation may arise where there may be irreparable damage to the
environment after an activity is allowed to go ahead and if itis stoppzad, there may be
irreparable damage to economic interest. The Supreme Court has held that in case
of a doubt, protection of environment would have precedence over the economic
interest. It has further held that precautionary principle requires anticipatory action 9
to be taken to prevent harm and that harm can be prevented even on a reasonabhle
suspicion: it has been emphasised that it is not always necessary that there should
be direct evidence of harm to the environment. (Para 43)

IN. Godavarman Thirumulpad v. Union of India. (2022) 9 SCC 306: T.N. Godavarman
Thirumulpad (104) v. Unien of India, (2008) 2 SCC 222; Indian Council For Enviro-Legal
Action ~. Union of India, (1996) 5 SCC 281; Vellore Citizens' Welfare Forum v. Union of h
India, (1996) 5 SCC 647, followed
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M.C. Mehta v. Kamal Nath, (1997) 1 SCC 388; A.FP. Pollution Control Board v. M.V. Nayudu,

(1999) 2 SCC 718, affirmed

Goa Foundation v. Union of India, (2011) 15 SCC 791: T'N. Godavarman Thirumulpad v.

Union of India, (2010) 13 SCC 740; TN. Godavarman Thirumulpad v. Union of India,

(2002) 10 SCC 606: T'N. Godavarman Thirumulpad (87) v. Union of India, (2006) 1 SCC
1. TN, Godavarman Thirumulpad v. Union of India, (2012) 3 SCC 277 Gea Foundation

v. Union of India, (2014) 6 SCC 589, referred to
M.C. Mehta v. Union of India, (2004) 12 SCC 118, cited

E. Constitution of India — Arts. 32 and 226 — Public interest litigation
— Impleadment of legal representatives of petitioner after his death — When

not necessary — Writ petition filed in nature of a public interest litigation for
protection of forest lands of certain State and natural resources throughout

the country — After death of original writ petitioner, petition being a public
interest litigation, held, there was no requirement for bringing on record the
legal representatives of the deceased petitioner (Para 2)

I'N. Godavarman Thirumulpad x. Union of India, (1997) 2 SCC 267, considered

I'N. Godavarman Thirumulpad v. Union of India, (2022) 10 SCC 584; T.N. Godavarman

Thirumulpad (50) v. Union of India. (2013) 8 SCC 198; T'N. Godavarmarn Thirumulpad
v. Union of India, (2012) 13 SCC 449; I'.N. Godavarman Thirumulpad, In re v. Union of
India, (2022) 10 SCC 589 T'N. Godavarman Thirumulpad v. Union of India, (2002) 10
SCC 634, referred to

Ambira Quary Works v. State of Guiarat. (1987) 1 SCC 213: Rural Litigation &

Eniitlement Kendra ~. State of U.P., 1989 Supp (1) SCC 504; Supreme Court Monitoring
Committee v. Mussoorie Dehradun Development Authority, WP (C) No. 749 of 1996, order
dated 29-11-1996 (SC): State of Bihar v. Banshi Ram Modi, (1985) 3 SCC 643, cited

SK-D/68989/C
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The Judgment of the Court was delivered by

ANIRUDDHA BOSE, J.— These proceedings originate from the writ petition
under Article 32 of the Constitution of India registered as WP (Civil) No. 202 of
1995 (T.N. Godavarman Thirumulpad v. Union of India), which is in the nature
of a public interest litigation. It was instituted for protection of forest lands in
the Nilgiris District of the State of Tamil Nadu. Subsequently, the scope of that
writ petition was enlarged so as to protect such natural resources throughout
the country.

2. The original writ petitioner has since passed away (on 1-6-2016)
but in an order passed on 3-2-2017!, this Court opined that being a public
interest litigation, there was no requirement for bringing on record the legal
reproscntatives of the deccascd pcetitioncr. The writ pctition, in substancc,
continued with the cause-title T'N. Godavarman Thirumulpad, In re v. Union
of India. Various orders have been passed from time to time in this writ
petition to cnsurc preservation of forest resources of this country in balance
with economic activities. By an order of this Court dated 9-5-20022, a Central
Empowered Committee (“CEC”) was directed to be formed primarily for
monitoring implementation of this Court’s orders and to place the incidents of
non-compliance before us. Subsequently, by Notification issued on 17-9-2002
by the Ministry of Environment and Forests in exercise of power under
Scction 3(3) of the Environment (Protection) Act, 1986, this Committcc was
constituted under statutory provisions. CEC has been bringing to the notice
of this Court the steps taken for removal of encroachment, implementation of
working plans, compensatory afforcstation, plantation and other conservation
issues.

3. In this order, we shall be mainly dealing with two sets of issues. The
first set relates w mining actvites in and around a wildlife sancwary in
the State of Rajasthan, known as “Jamua Ramgarh™ (also spelt as Jamwa
Ramgarh). The second set of issues is wider in scope, and involves prescribing
cco-scnsitive zones (“LESZ”) surrounding the wildlife sanctuarics and national
parks. The subjectof mining and other commercial activities within the wildlife
sanctuaries and national parks (protected forests) shall also be dealt with by us
in this order.

4. The applications before us require examination in the perspective of
a set of recommendations made by CEC and we have been urged by a set
of applicants 1o make certain modifications of this Courl’s earlier directions

T.N. Godavarman Thirumulpad v. Union of India, (2022) 10 SCC 584
T

1
2 TN, Godavarmare Thirurmedpad (50) v, Union of India, (2013) 8 SCC 198
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concerning steps to be taken for protection of forest resources. The applicants
seeking modifications of our earlier orders include aset of miners, énd, in some
cases, the State Governments asking for opening up of the protected forest
areas and their buffer zones, on which restrictions have been placed in by our
earlier orders, for commercial exploitation. There is dispute as to what would
constitute the buffer zones on ESZ in respect of national parks and wildlife
sanctuaries, as there are divergence of views among the various stakeholders.

5. The present set of applications arise out of a report of CEC
dated 20-11-2003. This report specifically pertains to Jamua Ramgarh Wildlife
Sanctuary. This Sanctuary covers an area of about 300 sq km. The said
report gives a horrific picture of ravaging of a protected forest mainly by
private miners mostly with temporary working permits obtained from the
governmental agencies. The following recommendations were made in this
report:

“17 ... (i) all mining leases which wholly or partly fall within the forest
arca inside Jamua Ramgarh Sanctuary and also within the safcty zonc,
should be immediately cancelled. The mining activity can be allowed to
be resumed only after the new/amended mining leases, after excluding the
forest arca and the safety zone are sanctioned by the competent authority
and the conditions mentioned herein under are fully complied with;

(if) presently a safety zone of 25 m has been fixed for Jamua
Ramgarh Sanctuary and other sanctuaries in Rajasthan as against 500 m for
Ranthambhore National Park in Rajasthan itself. In Madhya Pradesh safety
zone of 250 m for all the 20 forest area has been fixed. CEC is of the view
that minimum 500 m safcty zonc around national parks and sanctuarics
is necessary where no mining, construction and other projects should be
allowed. Without a reasonable safety zone the habitat and wildlife in the
national parks and sanctuaries are adversely affected. Although stringent
conditions are imposed at the time of the sanction of the mining leases,
none are practically complied with due to weak enforcement of the laws.
The mining causes heavy disturbance in the area due to blasting, removal
of overburden, chiselling, transportation, flying debris and movement of
a large number of labourers and other persons. The safety zone of 25
m presently prescribed by the Rajasthan Forest Department is totally
inadequate as the rocks torn apart during blasting can travel much beyond
the present safety zone. However, increasing the safety zone to the desired
level of 500 m will result in closure of large number of mines. Taking a
holistic overall view of the situation, CEC recommends that for the Jamua
Ramgarh Wildlife Sanctuary, for the “existing” mines the safety zone may
be fixed as 100 m wherein no mining should be permitted. “For new”
mining leases the safety zone may be fixed as 500 m.

(iif) reclamation and rehabilitation of the area mined inside the
sanctuary should be carried out in a time-bound manner at the cost of
the user agency for which a detailed reclamation and rehabilitation plan
along with various items of work, cost involved and time-frame should be
prepared and implemented on priority basis. The plan presently prepared
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by the State Government is totally inadequate. It does not provide for
reclamation and rehabilitation of the mining pits at all. No provision for
removal of stones and rocks scattered in the sanctuary has been made.
Intensive plantations and protection has not been provided. The revised
plan should incorporate the above and other necessary measures to provide
acongenial habitat for wildlife. In the event adequale funds for this purpose
cannotbe recovered from the erstwhile mine lease owners, the same should
be made available by the State Government;

(iv) mining around the sanctuary should be allowed to restart only
after a foolproof mechanism is put in place to ensure recovery of funds
for implementation of reclamation and rehabilitation plan by the State
Government;

(v) exemplary compensation equivalent to the present market value
of the entire mineral removed by the respective mine owners by mining
inside the sanctuary in violation of the FC Act andfor the WP Act should
be recovered from them on the basis of the recorded production or the
estimated figures mentioned in the FC Act applications. The money so
recovered should be used for protection and development of the sanctuary
to its full potential;

(vi) the leftover minerals scattered inside the sanctuary should be
directed to be removed immediately.

(vii) the leftover mining equipments such as cranes, etc. should be
confiscated and removed outside the sanctuary at the cost of the erstwhile
mine leaseholders;

(viii) no mining should be permitted adjoining the sanctuary till the
boundary of the sanctuary is demarcated on the ground and the boundary
pillars are verified with the fixed reference points;

(ix) disciplinary action should be taken in a time-bound manner against
the erring officials in the Mines and the Forest Departments of the State
of Rajasthan and the MoEF for allowing mining in violation of the Forest
{(Conservation) Act, the Wildlife (Protection) Act and/or this Hon’ble
Court’s order;” (gquoted verbatim from paperbook)

6. This Court had converted this report with its set of recommendations into

an interlocutory application and was allocated registration number IA No. 1000
of 2003.

7. On 20-9-2012, a second report was submitted by CEC. The

recommendations made in the second report went beyond Jamua Ramgarh
Sanctuary and dealt with creation of identification and declaration of safety
zones around protected forests all across the country. The question of having
ESZ around the protected forests was examined by this Court earlier in another
writ petition | WP (Civil) No. 460 o1 2004 in Goa Fotndation v. Union of India.
In the said writ petition, the following order was passed on 4-12-2006 [reported

in Goa Foendation v. Union of India®]: (SCC pp. 792-93, para 4)

3 (2011) 158CC 791
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“4. The Ministry is directed to give a final opportunity to all States/
Umnion Territories to respond to its letter dated 27-5-2005. The State of Goa
also is permitted to give appropriate proposal in addition to what is said
to have already been sent to the Central Government. The communication
sent to the States/Union Territories shall make it clear that if the proposals
are not sent even now within & period of four weeks of receipt of the
communication from the Ministry, this Court may have to consider passing
orders for implementation of the decision that was taken on 21-1-2002,
namely, notification of the areas within 10 km of the boundaries of
the sanctuaries and national parks as eco-sensitive areas with a view
to conserve the forest, wildlife and environment, and having regard to
the precautionary principles. If the States/Union Territories now fail to
respond, they would do so at their own risk and peril.”

8. Two writ petitions have been instituted titled as Goa Foundation v. Union
of India [WP (Civil) No. 460 of 2004] and Geoa Foundation v. Union of India
[WP (Civil) No. 435 of 2012], in relation to enforcement of various circulars
issued for enforcement of environmental laws and to prevent illegal mining
in different States including the State of Goa. There are certain overlapping
issues involved in the present wril petiton and the cases of Goa Foundaiion.
The directions which we propose to issue in this judgment/order shall take into
account the orders passed in the cases of Goa Foundation and such directions
shall be supplemental to the orders passed in any of the aforesaid two writ
petitions if our directions passed in this order relate to areas or subjects covered
by any mandate passed in the said two writ petitions.

9. A set of Guidelines for Declaration of Eco-Sensitive Zones Around
National Parks and Wildlife Sanctuaries had been formulated by the Ministry of
Environment, Forests and Climate Change (“MoEF&CC™) of the Government
of India on 9-2-2011 [F. No. 1-9/2007 WL — I (pt)]. These Guidelines deal
with the process and procedures to be adopted for declaring eco-sensitive zones
(“ESZ™). In Clauses 3 and 4 of these Guidelines, it has been stipulated:

“3. Purpose for declaring eco-sensitive zones.—

The purpose of declaring eco-sensitive zones around national parks and
sanctuaries is to create some Kind of “Shock Absorber™ for the protected arcas.
They would also act as a transition zone from areas of high protection to areas
involving lesser protection. As has been decided by the National Board for
Wildlife, the activities in the ecco-sensilive zones would be of a regulatory
nature rather than prohibitive nature, unless and otherwise so required.

4. Extent of eco-sensitive zones. —

4.1. Many of the existing protected areas have already undergone
tremendous development in close vicinity to their boundaries. Some of the
protected areas actually lying in the urban setup (e.g. Guindy National Park,
Tamil Nadu; Sanjay Gandhi National Park, Maharashtra, etc). Therefore,
defining the extent of eco-sensitive zones around protected areas will have to
be kept flexible and protected area specific. The width of the eco-sensitive
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zone and type of regulations will differ from protected area to protected area.
However, as a general principle the width of the eco-sensitive zone could go
up to 10 km around a protected arca as provided in the Wildlife Conservation

Strategy-2002.

4.2. In case where sensitive corridors, connectivity and ecologically
important patches, crucial for landscape linkage, are even beyond 10 km width,
these should be included in the eco-sensitive zone.

4.3. Further, even in context of a particular protected area, the distribution
of an area of eco-sensitive zone and theextent of regulation may not be uniform
all around and it could be of variable width and extent.”

(quoted verbatim from paperbook)
10. In Clauses 6 and 7 of the said Guidelines, it has been specified:

*“6. The procedure to be adopted.—

6.1. As has been indicated in the foregoing paragraphs, the basic aim is
to regulate certain activities around National Park and Wildlife Sanctuary so
as to minimise the negative impacts of such activities on the fragile ecosystem
encompassing the protected area. As a first step towards achieving this goal,
it is a prerequisite that an inventory of the different land use patterns and
the different types of activities, types and number of industries operating
around each of the protected area (National Parks, Sanctuaries) as well as
important corridors be made. The inventory could be done by the Range
Officers concerned. who can take a stock of activities within 10 km of his
range.

6.2. For the above purpose, a small committee comprising the Wildlife
Warden concemed, an ecologist, an official from the Local Self Government
and an official of the Revenue Department of the area concerned, could be
formed. The said committee could suggest the:

(/) Extent of eco-sensitive zones for the protected area being
considered.

(i) The requirement of such a zone to act as a shock absorber.

(7i7) To suggest the best methods for management of the eco-sensitive
zones, so suggested.

(iv) To suggest broad based thematic activities to be included in the

Master Plan for the region.

6.3. Based on the above, the Chief Wildlife Warden could group the
activities under the tollowing categories (an indicative list of such activities is
attached as Annexure 1):

(i) Prohibited.
(#f) Restricted with safeguards.
(ii) Permissible.
6.4. Once the proposal for Eco-sensitive zones has been finalised, the

same may be forwarded to the Ministry of Environment and Forests for
further processing and notification. Here, it may be noted that, the State/Union

h
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Territory Forest Department could forward the proposals to the respective
authority in the State Government with copy to the Ministry of Environment
and Forests, as and when the proposals (even if it is for single protected area)
are complete. An indicative list of details that need to be submitted along with
the proposals is at Annexure 2.

6.5. Itis to mention here that in cases where the boundary of a protected

arca abuts the boundary of another State/Union Territory where it does not
form part of any protected area, it shall be the endeavour of both the State/
Union Territory Governments to have a mutual consultation and decide upon
the width of the eco-sensitive zone around the protected area in question.

6.6. The State Government should endeavour to convey a very strong
message to the public that ESZ are not meant to hamper their day-to-day
activities, but instead, is meant to protect the precious forests/protected areas
in their locality from any negative impact, and also to refine the environment
around the protected areas. A copy of the notification of the Sultanpur Eco-
sensitive Zone issued by the Ministry is attached herewith at Annexure 3 for
reference and guidance.

7. These guidelines are indicative in nature and the State/Union Territory
Governments may use these as basic framework to develop specitic guidelines
applicable in the context of their National Parks, Wildlife Sanctuaries,
important corridors, etc. with a view to minimising and preferably eliminating
any negative impact on protected areas.”

(quoted verbatim from paperbook)

11. As per the said Guidelines, commercial mining, setting up of sawmills
and industries causing pollution, commercial use of firewood, establishment of
major hydroelectric projects, use of production of any hazardous substances,
undertaking activities related to tourism like overflying the national park
area by any aircrafi, hot-air ballpons, discharge of effluents and solid
waste in natural water bodies or terrestrial areas have been proposed to be
made prohibited activities. Certain other activities having lesser environment
damaging potential have been proposed to be regulated.

12, By an order passed on 4-8-2006%, this Court had, inter alia, restrained
grant of temporary working permits for mining within safety zones around any
national park/wildlife sanctuary declared under Sections 18§, 26-A or 35 of the
Wild Life (Protection) Act, 1972. As an interim measure, direction was issued
to maintain one kilometre safety zone, which was subject tothe orders that may
be made in the present TA (TA No. 1000 of 2003).

13. The second report of the CEC dated 20-9-2012 makes the following
recommendations as regards identification and declaration of ESZ. This
report entitled “Note regarding Safety Zones (Eco-Sensitive Zoneg)
Around National Parks and Wildlife Sanctuaries” makes the following
recommendations:

10. After considering that during the last ten years no significant progress
has been made regarding identification and declaration of safety zones around

4 TN, Godavarman Thironedpad v. Uniion of fndia, (2010) 13 SCC 740
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protected areas and considering the matter in its totality, an implementable
scheme has been prepared by CEC and which has been dealt with in subsequent
paragraphs.

11. For the purpose of identification and declaration of the safety

zones around National Parks/Wildlife Sanctuaries (hereinafter referrad to as
protected areas), the protected arcas based on their areas, are classified into

four categories:

({) CATEGORY A — The protected areas having an arza of 500 sq km
or more. The total number of such protected areas is 73 and their total area
is about 1,01,389 sq km (63.44 % of total area of protected areas);

(ii) CATEGORY B — The protected areas having an area between 200
sq km to 500 sq km. The total number of such protected areas is 115 and
their total area is about 38,942 sq km (24.37 % of total area of protected
arcas):

(iii) CATEGORY C — The protected areas having an area between
100 sq km to 200 sq km. The total number of such protected arcas is 85
and their total area is about 12,066 sq km (about 7.55 % of total area of
protected areas); and

(iv) CATEGORY D — The protected areas having an area up to 100 sq
km. The total number of snch protected areas is 344 and their total area is
about 7422 sq km (about 4.65 % of total area of all protected areas).

12, Wherever two or more protected areas are contiguous to each other,
such protected arcas will be placed in the appropriate catcgory bascd on the
sum total of their areas (and not on the basis of area of individual protected
area). The details of some of the contiguous protected areas are given below:

() Corbett National Park (520 sq km) and Sonanadi Sanctuary (301
sq km)—total areais 821 sq km and therefore both will fall in Category A;

(i1) Gir National Park (258 sq km) and Gir Sanctuary (1153 sq km)—
total area is 1411 sq km and therefore both will fall in Category A;

(i) Periyar National Park (350 sq km) and Periyar Sanctuary (427 sq
km)—total area is 777 sq km and therefore both will fall in Category A;

(iv) Satpura National Park (585 sq km), Bori Sanctuary (485 sq km)
and Pachmarhi Sanctuary (417 sq km)—total area is 1488 sq km and
therefore all three will fall in Category A

(v) Valmiki National Park (335 sq km) and Valmiki Sanctuary (545 sq
km)—total area is 880 sq km and therefore both will fall in Category A;

(vi) Tadoba National Park (116 sq km) and Andhari Wildlife
Sanctuary (509 sq km)—total area is 625 sq km and therefore both will
fall in Category A and

(vii) Sariska National Park (273 sq km) and Sariska Sanctuary (219
sq km)—total arcais 492 sq km and therefore both will fall in Category B;

13. The safety zone, in respect of protected areas falling in Category A and
Category B, may comprise of all the areas including non-forest arcas talling
within a distance of two kilometres and one kilomette respectively from the
boundaries of the protected area. Such distances, in respect of protected arcas
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falling within Category C and Category D, may be kept at 500 m and 100 m
respectively.
14. The grant/renewal of mining leases (excluding for collection of

boulders, gravel and sand from river beds), setting up of hazardous industries,
brick kilns, wood-based industries (except MDF/Particle Boards Plants) will
be treated as prohibited activities within the safety zone (eco-sensitive zones).
The activities such as setting up of industries (other than those included
in the list of prohibited activities), hotels and restauranis including resorts,
commercial helicopter services, hydel projects, irrigation projects, canals,

laying of transmission lines and distribution lines above 33 kV, roads of more
than five metre width and collection of boulders, gravel and sand from the
river beds will be treated as regulated activities and which will be permissible
only after obtaining environment clearance and clearance of the Standing
Committee, National Board for Wildlife. All other activitics which arc not
prescribed as prohibited activities or regulated activities will be treated as
permissible activities.

15. The State/UT concerned will be atliberty to shift a protected arca from
a lower category to higher category (say from Category C to Category B) after
considering the importance of the protected area on account of:

(i} presence of flagship species/endangered species such as Tiger,
Lion, Elephant, Rhine, Snow Leopard, Red Panda, Hangul, Musk deer,
Great Indian Bustard, Lion Tailed Macaque, floricans;

(i) fragile ecosystem such as Western Ghats, North Eastern States,
arcas having high altitude flora and fauna, rainforest, mangroves, marine
ecosystem;

(iif) World Heritage sites; and

(iv) Wetland ecosystems.

16. The State/UT Governments concerncd may after detailed cxamination
of the status of habitation, existing industries and other activities and other
relevant factors, and, if found desirable and in public interest forward the
proposal(s) for shifting a protected arca from a higher category to a lower
category. They may also forward the proposal(s) for exclusion of the areas
of cities falling within the safety zone. The MoEF thereafter will examine
such proposals and place such proposals before the Standing Committee of
the National Board for Wildlife for its consideration. The propoesals cleared
by the Standing Committee of the NBWL will be placed before this Hon ble
Caourt for seeking its permission. It is only after obtaining the permission of
this Hon ble Court that a protected area may be shifted from a higher category
to a lower category.

17. The safety zones (eco-sensitive zones) around nationsal parks and
wildlife sanctuaries will be in addition te the following eco-sensitive zones
notified by the MoEF (and by other notifications, if any):

(i) 5.0. 20(E), (6-1-1989) — Prohibiling industries on Murud-
Janijira, District Raigadh, Maharashtra;
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(i) S.0. 102(E), (1-2-1989) — Restricting location of industries,
mining and other activities in Doon Valley (U.P.);

(iin) S.0. 416(E), (20-6-1991) — Dahanu Taluka, District Thane
(Maharashtra) to declare as Ecologically Fragile Area, amended 1999;

(iv) 8.0. 319(E), (7-5-1992) — Restricting certain activities causing
environmental degradation at Aravalli Range;

(v) $.0.481(E), (5-7-1996) — No Development Zone at Numaligarh,
East of Kaziranga;

(vi) S.O. 884(E), (19-12-1996) — Dahanu Taluka Environmeni
Protection Authority, 1996, amended 2001;

(vii) S.0. 350(F), (13-5-1998) — Order constituting the Taj
Trapezium Zone Pollution (Prevent and Control) Authority;

(viii) S.0. 825(E), (17-9-1998) — Pachmarhi Region as an eco-
sensitive zone;

(ix) 8.0. 52(E), (17-1-2001) Mahabaleshwar Panchgani Region as an
eco-sensitive zone;

(x) S.0. 133(E), (4-2-2003) — Matheran and surrounding region as
an eco-sensitive zone

1. S§.0. 83 (B), (16-1-2004) — Amendments to S.0O. 133(E)
daied 4-2-2003;

(xi) §.0. 1545(E), (25-6-2009), Mount Abu as eco-sensitive zone; and

(xif) S.O. 1260(E), (31-5-2012) — Girnar Reserve Forest as eco-
sensitive zone.

18. It is respectfully submitted that the above proposals are submitted in
the backdrop of inordinate delay that has taken place in the identification and
declaration of safety zones around National Parks/Wildlife Sanctuaries and
so as to ensure that the process of such declarations do not remain pending
indefinitely.” (quoted verbatim from paperbook)

14. To the said report, another supplementary note dated 18-1-2013 has

been submitted. This report is also in connection with notifying the ESZ around
protected forests. The following passage from this report is relevant:

“4. After considering the inordinate delay which has already taken place
in notifying the safety zone around National Parks/Wildlife Sanctuaries and
considering the ground situation as it exists, CEC is of the considered view
that it may be appropriate that an early decision is taken regarding the safety
zones around National Park/Sanctuaries. The proposal submitted by CEC
whilc cnsuring that cffcctive restrictions and regulations arc put in placc
immediately and implemented in an objective manner also, after detailed
examination, provides for adequate flexibility to modify the arzas of the safety
zones.” (quoted verbatim from paperbook)

15. In connection with TA No. 1000 of 2003, several other applications

have been filed, mainly by miners concerning the Jamua Ramgarh Wildlife
Sanctuary. The order passed on 4-8-2000 by this Court [reported in 7./V.

Godavarman Thirumulpad v. Union of India*] in relation to grant of

4 (2010) 13 3CC 740

h
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temporary working permits was made subjecting them to compliance of certain
preconditions. These preconditions, inter alia, were: (SCC pp. 743-44, para 19)

“19. ({) TWPs can only be granted for the renewal of mining leases,
and not where the lease is being granted for the first time to the applicant
user agencys;

(i7) The mine is not located inside any national park/sanctuary notified
under Sections 18, 26-A or 35 of the Wild Life (Protection) Act, 1972;

(iif) The grant of TWP would not result in any mining activity within
the safety zone around such areas referred to in Precondition (if) above (as
an interim measure, one kilometre safety zone shall be maintained subject
to the orders that may be made in TA No. 1000 regarding Jamua Ramgarh
Sanctuary);

(iv) The user agency who has broken up the area of the mine (in respect
of which TWP is being sought) has or had the requisite environmental
clearances and at no time prior to the grant of the TWP was any mining
being carried on by the user agency in relation to the mine in question, in
violation of the provisions of the Forest (Conservation) Act (for short “the
FC Act”). In cases involving violation of the FC Act. a formal decision
on merit should be taken under the FC Act afier considering the gravity
of the violation. However, the grant of a TWP may be considered where
past violations have been regularised by the Ministry of Environment and
Forests (for short “MoEF”) by the grant of an approval under the FC Act
with retrospective effect;

() The conditions attached to the approval under the FC Act for the
grant of the mining lease (or the renewal of the mining lease) have been
fulfilled, particularly those in respect of (but not limited to) compensatory
afforcstation, reclamation plan and overburden dumping on the specified
site;

(vi) The user agency has, within the stipulated time, already filed a
proposal in conformity with the Forest (Conservation) Rules, 1930 for
seeking an approval under the FC Act along with the complete details
as are required to be furnished. An application for the grant of TWP in
favour of the user agencies, who have either not filed a proper proposal
and/or have not provided complete information, particularly in respect of
(but not limited to) compensatory afforestation, phased reclamation plan,
felling of trees, details of minerals extracted in the past, etc. should not be
entertained;

(vii) A TWP shall be eranted only limited to working in the area broken
up legally and during the validity of the lease. No TWP can be granted in
respect of, or extending to either unbroken area or the areas which have
been broken after the expiry of the mining lease or have been broken in
violation of the FC Act or any other law for the time being in force;

(viii) In no circumstances can the duration of a TWP extend beyond the
period of one year. Where an application for the grant of permission under

21
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the FC Act is not disposed of during the currency of TWP, the applicant,
on the strength of the same TWP, may continue to operate for a period
not exceeding three months unless specific orders are obtained from this
Court; and

(ix) A valid lease under the MMRD Act exists [including by way of
a deemed extension in terms of Rule 24-A(6) of the Mineral Concession
Rules] in respect of the area of the TWP.”

16. We shall now briefly refer to the individual IAs filed in connection with
IA No. 1000 of 2003:

16.1. The applicants in IAs Nos. 982-84 of 2003, 1026-28 0of 2004, 1123-24
of 2004, 1197-99 of 2004, 1210-11 of 2004, 1250-51 of 2004 and 1512 of
2006 are firms who claim to be mining leaseholders or their representative
bodies seeking impleadment in TA No. 1000 of 2003 as also other reliefs. All
these applicants (barring the applicant in IA No. 1512 i.e. Andhi Marbles)
seek impleadment in the present proceeding. All of them also seek certain
direction that might allow them to carry on mining activities. Among them,
Jaipur Mineral Development Syndicate Pvt. Ltd. (IAs Nos. 1123-24 of 2004)
has taken a plea that Section 66(4) of the Wild Life (Protection) Act, 1972
was not applicable to it and in that regard a pending writ petition instituted
by them in the High Court of Rajasthan (Writ Petition No. 570 of 2002) has
been cited. In the said application permission has been sought for restarting
the mining activities in non-forest area. Directions have also been asked (o
prevent iniiation of penal proceedings against the applicant under the Wild
Life (Protection) Act, 1972.

16.2. The applicant in IAs Nos. 982-84 of 2003 is one Smt Magan Devi
Meena. Her case is that she was allotted mining area which is outside the
reserve forest/sanctuary in Thali Village and falls outside Pillar No. 407 (the
demarcation point of forest/sanctuary area). She essentially questions legality
of the letter dated 30-5-2003 issued by the Mining Engineer, Jaipur, Office of
Mining Engineer & Geology Department, Jaipur, Rajasthan stopping mining
operation in the disputced arca of Jamua Ramgarh Wildlifc Sanctuary and
pending completion of demarcation.

16.3. In IAs Nos. 1210-11 of 2004, the applicant is Madhu Agarwal. Her
prayer is for fresh demarcation of Pillar No. 1 to Pillar No. 428 around the
said sanctuary and she has also sought directions on the State Government to
release the excess land from the reserve forest area after fresh demarcation.
The applicant in this case has been involved in mining of dolomite in Jamua
Ramgarh Tehsil in the area known as Rayanwala of Digota Forest Block 61.

16.4. TAs Nos. 1250-51 of 2004 have been taken out by Bhushan Sharma.
successor-in-interest of one Sharda Devi, who was the original allottee of
mining around Jamua Ramgarh Wildlife Sanctuary. It is the case of the
applicant that his operations have been stopped by letter dated 30-5-2003
issued by the Mining Engineer, Jaipur, office of Mining Engineer & Geology
Department, Jaipur, Rajasthan in the disputed area of Jamua Ramgarh
Sanctuary. Survey had revealed that mining activities were being carried on
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inside the wildlife sanctuary. The report of CEC dated 27-5-2003 found number
of mines operating around or in two villages, Sankotda and T'hali, which were
within the sanctuary and CEC also found that the earlier finding of a committee
could not be taken as conclusive proof that the area involved was a non-forest
land and fell outside the sanctuary. The State of Rajasthan, however, has taken a
stand in their affidavit affirmed on 15-4-2004 that delineation and demarcation
of the boundaries have already been done.

16.5. In 1A No. 1512 of 2006, M/s Andhi Marbles Pvt. Ltd. are the
applicants. They have prayed for permission to resume mining operations
excluding the land to the extent of 100 m from the forest/sanctuary.

16.6. In IA No. 3880 of 2015, the applicant is the State of Rajasthan. Prayer
has been made in this application for appropriate direction for issuing the ESZ
of wildlifc sanctuarics and national parks and to kecp in abeyance a letter issucd
by CEC on 21-10-2014 by which cne kilometre distance has been required
to be maintained in respect of mining activities from the boundaries of the
national parks and wildlife sanctuarics. Certain other clarifications have also
been sought as regards the order of this Court passed on 4-8-2006* and we
shall deal with the said issues later in this judgment. The State of Rajasthan has
filed several other affidavits and the common theme of these affidavits is for
lifting the restrictions and permit mining activities in and around the protected
forests to energise the economy of the State. The State seeks permission for
subsisting mining activities to operate outside the protected forests and ESZ. It
is also their stand that most of the mining areas in Jamua Ramgarh Sanctuary
were sanctionad prior to coming into operation of the Forest (Conservaton)
Act, 1980 and declaration of the said sanctuary on 31-5-1982.

17. Apart from mining activities in the Jamua Ramgarh Sanctuary,
applications have also been taken out in relation to the CEC reports as the
said reports deal with protected forests all across the country and contemplate
uniform ESZ norms for their protection. On 14-7-2003, the recommendations
of CEC dated 27-12-2002 were accepted’ by this Court in TA No. 887 of
2003. The said application related to wood-based industries in the State of
Maharashtra. and. inter alia. 64 sawmills concerned. That application was
disposed of with a direction for consideration of their cases within a period of
two months and if they were found eligible, their applications were directed to
be sent to CEC. The latter was to submit a report and the State of Maharashtra
was directed to abide by the aforesaid recommendations.

17.1. In TA No. 1412 of 2005, the applicants are Maharashtra Timber
Laghu Udyog Mahasangha along with Poona Timber Merchant (owners of
sawmills in the State of Maharashtra). They want clarification of the order of

this Court passed in T.N. Godavarman Thirumulpad v. Union of India® for
consideration of the cases of 64 sawmill owners for grant of licence as per

4 T.N. Godavarman Thirutmulpad v. Union of India, (2010) 13 SCC 740
5 T.N. Godavarmarn Thirvnedpad v. Union of fndic, (2012) 13 SCC 449
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Notification dated 16-7-1981 issued by the State of Maharashtra amending the
Bombay Forest Rules, 1942. This Court had directed in the aforesaid order
(of 14-7-2003°) that the cases of the applicants may be examined by the State
Government within a period of two months and if they are found eligible, their
applications could be sent to CEC who might submit a report to this Court.
In the present application the applicants want grant of licence considering
Condition No. 3 of the Government’s Notification dated 16-7-1981.

17.2. The applicants in IA No. 117831 of 2019 are Maharashtra Timber
Laghu Udyog Mahasangha along with Poona Timber Merchant (64 sawmills
owners) in connection with grant of licences for operating sawmills. In the
present order, we are confining our examination of proceedings arising out of
1A No. 1000 of 2003. As such, the aforesaid applications ought to be listed
independently before the appropriate Bench.

18. The applicant in 1A No. 96949 of 2019 is the State of Maharashtra. On
11-12-20189, this Court had passed an order in respect of 21 national parks and
wildlife sanctuaries, which included Thane Creek Flamingo Sanctuary. This

order, inter alia, records and directs: (T.N. Godavarman Thirumulpad case®,
SCC p. 594, paras 7-10)

“7. It is submitted by the learned Amicus that this issue has been
pending since sometime in December 2006. 12 years have gone by but no
effective steps have been taken by the State Governments in respect of the
national parks and wildlife sanctuaries mentioned above.

8. Under the circumstances, we direct that an area of 10 km around
these 21 national parks and wildlife sanctuaries be declared as eco-sensitive
zone by the MoEF. The declaration be made by the MoEF at the earliest.

9. Liberty is granted to the State Governments o move an application
for medification of this order along with proposal only two weeks after
submission of the proposals to the MoEF.

10. List thc matters at the end of Icbruary 2019. In the mcanwhile,
interim order to continue.” (quoted verbatim from paperbook)

19. The prayer of the State of Maharashtra in this application is to the
following effect:

“(A) This Hon’ble Court be pleased to modify its order
dated 11-12-2018° directing that an area of 10 km around Thane Creek
Flamingo Sanctuary situated in the State of Maharashtra be declared as
eco-sensitive zone by the Ministry of Environment and Forests; and

() That this Hon’ble Court be pleased to direct that the area of 0-3.5
km as proposed in the proposal submitted by the State Government on
22-5-2019 to the Ministry of Environment and Forests be declared as eco-
sensitive zone in respect of Thane Creek Flamingo Sancruary: and

(C) Pass any other order and or directions as this Hon'ble Court may
deem fit and proper in the facts and circumstances of the present case.”

(quoted verbatim from paperbook)

5 T.N. Godavarman Thirumulpad v. Union of India, (2012)13 SCC 9
6 TN, Godavarmare Thirurmedpad, In e v. Undon of Tndia, (2022) 10 SCC 589
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20. The other applications in respect of the same sanctuary is by an
association of real estate developers, CREDAI-MCHIregistered as 1A No. 65571
of 2021. The main prayer in IA No. 65571 of 2021 is:

“Ca) Modify the order dated 11-12-201R passed by this Hon’ble Court
in T.N. Godavarman Thirumulpad, In re v. Union of Indid® inasmuch
as it relates to Thane Creek Flamingo Sanctuary and direct that the
cco-sensitive zone around the said Sanctuary shall be in terms of the
proposal dated 10-3-2021 submitted by the State Government and the draft
Notification dated 8-4-2021 published by the Ministry of Environment &
Torcsts, Governiment of India; and/or

(b) Pass such other order(s) as this Hon’ble Court may deem fit and
proper in the circumstances of the case.”

(quoted verbatim from paperbook)

21. The order on 11-12-2018° was passed by this Court as the proposals
in respect of 21 national parks and wildlifc sanctuarics had not yct been
received by the Ministry of Environment, Forests and Climate Change.
Recommendations of CEC as regards maintaining ESZ were made in relation
o wildlife sanctuaries and national parks on 20-9-2012. As per the order
passed on 11-12-20189, the proposal of the State Government was to be made
before the MoEF&CC and it appears that a draft Notification dated 8-4-2021
concerning Thane Creek Flamingo Sanctuary has already been published by
the MoEF&CC. Let the MoEF& CC take final decision in relation to such draft
notification as per the provisions of law. Such decision, if already taken, may be
placed before this Court one week after reopening of the Court on conclusion
of the summer vacation. If such decision is not taken, then the decision may be
taken as per law within a period of six weeks and be placed before us within
the same time-frame. This Court shall consider passing appropriate direction
thereafter, upon going through such decision.

22, In IA No. 1992 of 2007, the M.P. State Mining Corporation Ltd. has
applied for the following reliefs:

“(i) grant permission to file present application for clarification;

(ii) clarify that the directions as contained in interim order
dated 4-8-2006 of this Hon’ble Court in T.N. Godavarman Thirumulpad
v. Union of India*. Pertains only to mining activity in Temporary
Working Permission (TWP) cases requiring approval under the Forest
(Conservation) Act, 1980 and that the said directions do not apply to the
regular quarry lease on arevenue land particularly when such quarry lease
is granted to the State-owned Mining Corporaticn by the State Government
itself.” (quoted verbatim from paperbook)

6 (2022) 10 SCC 589
4 (2010) 13 SCC 740
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23. So far as this application is concerned, we repeat that in this order, we
are dealing with the issues arising out of IA No. 1000 of 2003. The scope of
this application relates to mining and other activities within the national parks
and wildlife sanctuaries and maintaining ESZ around individual protected
forests. The reliefs asked for by the M.P. State Mining Corporation Ltd. in
TA No. 1992 of 2007 do not come within the ambit of the subject we are
addressing in this judgment/order. This application of the Mining Corporation/
company is in connection with temporary working permits in non-forest areas.
This application will also have to be addressed separately.

24, There are two affidavits of M/s Andhi Marbles Pvt. Ltd. affirmed on
19-2-2004 and 29-7-2004 pertaining to Jamua Ramgarh Sanctuary. Complaint
against said M/s Andhi Marbles is in relation to mining leases granted and
operated by them. In the CEC report which has been transformed into IA
No. 1000 of 2003, it has been recorded that they were granted mining leases
in violation of the Forest (Conservation) Act, 1980 as well as the Wild Life
(Protection) Act, 1972. They had continued working on the temporary permits
after the order of this Court dated 12-12-19967.

25. In the order of this Court in T.N. Godavarman Thirumulpad v. Union
of India’ it has been inter alia observed: (SCC pp. 269-70. para 4)

“4. The Forest (Conservation) Act, 1980 was enacted with a view
to check further deforestation which ultimately results in ecological
imbalance; and thercfore, the provisions made thercin for the conservation
of forests and for matters connected therewith, must apply to all forests
irrespective of the nature of ownership or classification thereof. The word
“forest” must be understood according to its dictionary meaning. This
description covers all statutorily recognised forests, whether designated as
reserved, protected orotherwise for the purpose of Section 2(i) of the Forest
(Conservation) Act. The term “forest land”, occurring in Section 2, will
not only include “forest” as understood in the dictionary sense, but also
any area recorded as forest in the government record irrespective of the
ownership. Thic ic how it hag to be understood for the purpose of Section 2
of the Act. The provisions enacted in the Forest (Conservation) Act, 1980
for the conservation of forests and the matters connected therewith must
apply clearly to all forests so understood irrespective of the ownership or
classification thereof. This aspect has been made abundantly clear in the
decisions of this Court in Ambica Quarry Works v. State of Gujarat®, Rural
Litigation & Entitlement Kendra v. State of U.P.2 and recently in the order
dated 29-11-1996 (Supreme Court Monitoring Commitiee v. Mussoorie
Dehradun Development Authority!?). The earlier decision of this Court in
State of Bihar v. Banshi Ram Modil! has, thercfore, to be understood in the
light of these subsequent decisions. We consider it necessary to reiterate

7 T.N. Godavarman Thirumulpad v. Union of India, (1997) 2 SCC 267
8 (1987) 1 SCC 213

9 1989 Supp (1) SCC 504

10 WP (C) No. 749 of 1996, order dated 29-11-1996 (SC)

11 (1985) 3 3CC 043
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this settled position emerging from the decisions of this Court to dispel the
doubt, if any, in the perception of any State Government or authority. This
has beconie necessary also because of the stand taken on behalf of the State
of Rajasthan, even at this late stage, relating to permissions granted for
mining insuch area which is clearly conirary tothe decisions of this Court.
It is reasonable to assume that any State Government which has failed to
appreciate the correct position inlaw so far, will forthwith correctits stance
and wake the necessary remedial measures without any further delay.”

26. CEC’s observation in IA Neo. 1000 of 2003 is that no mining activity
was permissible inside the sanctuary as per this Court’s order dated 14-2-200012
and the temporary working permits were granted in violation of the applicable
statutory provisions and guidelines as the area involved fell inside the sanctuary.
Andhi Marbles Pvt. Ltd. have taken a defence that their mining activities were
in terms of the temporary working permit issued and in compliance with the
specified conditions laid down by the MoEF&CC. A point has also been taken
that the limits of the sanctuary were not notified and no notification under
Section 26-A of the Wild Life (Protection) Act, 1972 was issued to declare
the said area as sanctuary. They have also taken a point that the mining lease
covering forest has been deleted from the lease document and they seek to
operate two quarries, on non-forest land beyond the safety zone of 25 m, which
has been specified as part of the Mineral Policy, 1994 of the State of Rajasthan.
They also, in effect, seek resumption of mining activities in the area beyond 25
m from the forest boundary.

27. As regards the Guidelines 0of 9-2-2011, which have been referred to in
the affidavit of MoEF&CC affirmed/verified by Dr Subrata Bose, Scientist *F’
Ministry of Environment, Forests and Climate Change, Government of India,
stand of Andhi Marbles Pvt. Ltd. is that no consensus has been reached as
regards notifving the areas within 10 km of the boundaries of national parks
and wildlife sanctuaries as ESZ.

28. In the affidavit filed on behalf of MoEF&CC, which we have referred
to in the preceding paragraph, it has been stated that the Guidelines for
Declaration of ESZ have been notified by the Ministry of Environment, Forests
and Climate Change, Government of India. For the purpose of formulation of
ESZ inrclation to individual protected forest arca, Para 6 ofthe said Guidclines
has been brought to our notice. A detailed hierarchy has been prescribed for
declaration of ESZ. Referring to Goa Foundation [WP (C) No. 435 of 2012],
it has becen stated in this affidavit that mining activity is prohibited within a
distance of 1 km or the specified ESZ, whichever is higher.

29. On the pleas of Andhi Marbles Pvt. Ltd. and another leaseholder,
Munni Devi, in subsequent affidavit veritied on 29-4-2004 the MoEF&CC had
justified granting of working permit to the said firms.

12 I'N. Godavarman Thirumulpad v. Union of India, (2002) 10 SCC 634. Ed.: See
also T'N. Godavarman Thirumulpad (61) v. Union of India, (2008) 16 SCC 401,
dated 16-12-2002 and T.N. Godavarman Thirumulpad v. Union of India, (2006) 5
SCC 25, dated 16-9-2005.
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30. The next affidavit of MoEF&CC was verified on 14-9-2005 and this
affidavit deals with fixing of buffer zones for activities outside sanctuaries/
forests. In this affidavit, it has been admitted that with respect to the details g
given in the earlier affidavit dated 29-4-2004 the decision taken by the Ministry
at that point of time while granting temporary working permission on already
broken up area in Jamua Ramgarh could not incorporate all factual details
and thus might not have been strictly compatible with the principles of
environmental conservation. It has further been stated in this affidavit that the
Ministry directed the State Government to ensure phased closure of mines. b

31. Altogether seven affidavits dated 15-4-2004, 17-9-2004, 9-12-2004.
13-10-2006, 10-5-2007, 12-8-2008 and 1-11-2012 filed by the State of
Rajasthan are on record before us. The stand of the State of Rajasthan as
reflected in these affidaviis is primarily in relation to the creation of ESZ.

31.1. It is their casc that the decision of 25 m safety zone in relation
to Jamua Ramgarh Sanctuary has been conceived by the State and the State €
Government has also taken a decision that in the vicinity of sanctuaries, national
parks and reserve forests, mining activities should not be undertaken within

25 m.

31.2. Asregards other forest areas, their position is that mining ought to be
undertaken in the immediate vicinity ot the forest areas. They have expressed
difficulties over taking over or acquisition of land around any sanctuary or other
protected forest and their ESZ without proper proceeding.

31.3. As regards mining operations within sanctuary area of Jamua
Ramgarh, it has been stated that all mining activities within the sanctuary have
been stopped. In their affidavit dated 12-8-2008. it has been disclosed by the
State that mining activities in non-forest areas within 100 m of the Jamua
Ramgarh Sanctuary has been closed. Their plea is for allowing mining activity
in non-forest areas within protected forests and beyond the ESZ of 100 m
for economic activities, in the interest of local population as also the State’s
economy.

32. It has also been highlighted by the State that 25 sanctuaries, 2
national parks have been declared by the State comprising of a total area of ¢
9,07,070 bectares and an area of 23,29,659 hectares of area as forest area
or deemed forest is already existing as eco-sensitive/eco-fragile/buffer/safety
zomnes in that State within which no non-forest activities is allowed without
proper permission under the Forest (Conservation) Act, 1980. The State of
Rajasthan has opposed the proposal for declaring 10 ki beyond the boundary
of sanctuaries and national parks being declared as ESZ.

33. The role of the State cannot be confined to that of a facilitator or
generator of economic activities for immediate upliftment of the fortunes of
the State. The State also has to act as a trustee for the benefit of the general
public in relation to the natural resources so that sustainable development can
be achieved in the long term. Such role of the State is more relevant today, than,
possibly, at any point of time in history with the threat of climate catastrophe
resulting from global warming looming large.
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34. This Court has highlighted the public trust doctrine in M.C. Mehta v.
Kamal Nath!'$ and opined that the public trust doctrine is part of the law of land.
In para 25 of the said judgment, as reported, this doctrine has been explained
with reference to writings of Joseph L. Sax, Professor of Law, University of
Michigan, the proponent of Modern Public Trust Doctrine: (SCC pp. 407-408)

“25. The public trust doctrine primarily rests on the principle that
certain resources like air, sea, waters and the forests have such a great
importance to the people as a whole that it would be wholly unjustified
to make them a subject of private ownership. The said resources being a
gift of naturc, thcy should be madc frecly available to cveryonc irrespective
of the status in life. The doctrine enjoins upon the Government to protect
the resources for the enjoyment of the general public rather than to permit
their use fur private ownership or commercial purposes. According w
Professor Sax, the public trust doctrine imposes the following restrictions
on governmental authority:

‘Three types of restrictions on governmental authority are often
thought to be imposed by the public trust: first, the property subject to
the trust must not only be used for a public purpose, but it must be held
available for use by the general public; second, the property may not
be sold, even for a fair cash equivalent; and third the property must be
maintained for particular types of uses.” ”

35, Reliance has been placed on the said doctrine in earlier orders of
this Court in this very writ petition, passed on 30-10-2002'4, 26-9-2005!5 and
13-2-2012'©, So far as the views of the State of Rajasthan are concerned, as
reflected in their affidavits and written notes, their consideration for justifying
mining in Jamua Ramgarh and its periphery primarily stems from the prospect
of immcdiatc cconomic gains and their rolc as a trustec of natural resources of
the land has been largely overlooked.

36. The Ministry of Environment, Forests and Climate Change
(“MOEF&CC”) is against having a uniform ESZ for all national parks and
reserved forests. Their view is that the ESZ area ought to be site-specific.
Our attention has been drawn to the comprehensive Guidelines formulated,
to which we have referred earlier in this order. In Goa Foundation v. Union
of India'’, the order passed in this proceeding [IA No. 1000 of 2003] on
4-8-2006* has also been referred to and relied upon. Affidavits have been filed
by the State of Goa alfirmed on 19-9-2012 and 31-10-2012. Main concern of
the State of Goa is over creation of ESZ of 10 km from the boundaries of
protecied forests as buffer zone and it is also contended on their behalf that
such buffer cunes should be site-specific. Itis highlighted that in the State of

13 (1997) 1 SCC 388

14 T.N. Godavarman Thirumulpad v. Union of India. (2002) 10 SCC 606
15 T.N. Godavarman Thirsmulpad (87} v. Union of India, (2006) 1 SCC 1
16 T.N. Godavarman Thirumulpad v. Union of India, (2012) 3 SCC 277
17 (2014) 6 SCC 589

4 TN, Godavarmarn Thiremudpad v. Union of fndia, (2010) 13 S5CC 740
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Goa vegetative aerial cover of Goa is more than 59.99% (as per the Indian State
Forest Report of 2011) and protected forest areas constitute over 20% of the
total geographic arca. On this basis, they seck appropriate directions. It has
also been brought to our notice that notifications have been issued in respect of

several sanctuaries stipulating the ESZ boundaries. Written submissions have
also been filed by Goa Foundation [the pettioners in WP (C) INo. 400 of 2004]

and WP (C) No. 435 of 2012 in which it has been urged that minimum extent
of ESZ ought to be as per CEC recommendations incorporating therein the
modifications/suggestons by the learned Amicus Curiae. So lar as the State
of Goa is concerned, the scope of mining activities is being dealt within Goa
Foundation'’. In the present IA, we would not address issues specific to the
said case. But the directives we shall make, as we have already indicated, which
are not covered by the issues involved in Goa Foundation'” shall apply to the
protected forest and adjacent areas.

37. On the point of buffer zone for activities outside the sanctuaries/
national parks, the National Board for Wildlife in its 21st meeting held on
21-1-2002 adopted National Wildlife Conservation Strategy. Para 9 of the
Strategy document concerns the buffer areas around the national parks and
sanctuaries. It has been recorded therein:

“Lands falling within 10 km of the boundaries of national parks and
sanctuaries should be notified as eco-fragile zones under Section 3(v) of the
Environment (Protection) Act and Rule 5, sub-rules 5(viii) and (x) of the
Environment (Protection) Rules.” (quoted verbatim from paperbook)

Butit does not appear from the said affidavit that the said proposal of notifying
10 km as boundaries of the national parks and sanctuaries as eco-fragile zone
was finalisad.

38. The MoEF&CC essentially has argued in favour of having ESZ to be
site-specific and for that purpose they have invited proposals from individual
State Government in the aforesaid Guidelines. In cases where such proposals
have not come, they want 10 km periphery of protected forests to be preserved
as ESZ. As regards activities permissible within the buffer zone, certain works
have been proposed to be regulated and certain activities to be permitted within
the ESZ. This has been stipulated in Annexure I to the Guidelines. We have
already referred to the prohibited activities.

39. Among the regulated activities, as per these Guidelines are:

(i) Felling of trees with permission from appropriate authority.

(£¢y Establislunent of hotels and resort as per approved master plan,
which takes care of habitats allowing no restriction on movement of wild
animals.

(fii) Drastic change in agricultural systems.

(iv) Commercial use of natural water resources including ground water
harvesting as per approved master plan, which takes care of habitats
allowing no restriction on movement of wild animals.

17 Goa Fourdation v. Union of Tndia, (2014) 6 SCC 589
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(v) Erection of electrical cables with stress on promoting underground
cabling.

(vi) Fencing of premises of hotels and lodges.

(vii) Use of polythene bags by shopkeepers.

(viil) Widening of roads with proper environmental impact assessment.

(ix) Movement of vehicular traffic at night for commercial purposes.
(x) Introduction of exotic species.

(xi) Protection of hill slopes and river banks.

(x£f) Regulation of any form of air and vehicular pellution.

(xiii) Putting up of sign boards and hoardings.

40, Within permissible activities fall:

(i) Ongoing agricultural and horticulture practices by local
communities.

(i) Rain water harvesting.

(iif) Organic farming,

(iv) Use of renewable energy sources.

(v) Adoption of green technology for all activities.

41. In the affidavit of the Standing Committee of the National Board for
Wildlife, the views of the non-official members of the Standing Committee
have been placed on record, which essentially contemplates continuation of
the 10 km buffer zone. The order passed by this Court on 4-12-2006 in Goa
Foundation® [WP (C) No. 460 of 2004] proposes following such a course if
there is delay in site-specific preparation of ESZ for individual States/Union
Territories. On the aspect of having site-specific ESZ under the Environment
(Protection) Act, 1986, the view of the National Board for Wildlife, appears
to be unanimous. It is their opinion that some protected areas, because of their
smaller size, may require larger safety zone around it.

42, We shall deal first with the question of impleadment of firms and
individuals who had some Kind of permission for carrying on mining activities
in Jamua Ramgarh Sanctuary. The interlocutory applications which we are
dealing with arise out of a public interest litigation and there is no doubt that
orders passed in litigation of this nature could affect a large body of persons
who may not be included in the array of parties at the time of institution of the
proceeding. To an extent, litigations of this nature assume an in rem character.
Ideally, for such a public interest litigation, the procedure contemplated in
Rule 8 of Order 1 of the Civil Procedure Code, 1908 could be followed to the
extent of issue of public notice or general intimation to public in such mode as
the Court may consider fit and proper, having regard to the nature and scope of

3 Goalvundation v, Urniiers of India, (2011) 15 3CC 791
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the proceeding. But in cases where such a course has not been taken, persons
affected or likely 1o be affected by any order passed in the litigation would be
entitled to join or participate in the proceeding. Thus, the impleadment prayers
in 1As Nos. 984 of 2003, 1026, 1123, 1197 and 1251 of 2004 are allowed.

43. The approach of the Court in dealing with complaints of environmental
degradation has been laid down by this very Bench in this writ petition itself in
an order passed on 9-5-2022!8 in connection with another set of applications.
In this order, it has been observed and held: (T'N. Godavarman Thirumulpad
casel8, SCC pp. 315-16, paras 16-19)

“I16. Adherence to the principle of sustainable development is a
constiutional requirement. While applying the principle of sustainable
development one must bear in mind that development which meets the
needs of the present without compromising the ability of the future
generations to meet their own needs. Therefore, courts are required to
balance development needs with the protection of the environment and
ecology!?. It is the duty of the State under our Constitution to devise and
implement a coherent and coordinated programme to meet its obligation
of sustainable development based on inter-generational equity?’. While
economic development should not be allowed to take place at the cost of
ecology or by causing widespread environment destruction and violation:
at the same time, the necessity to preserve ecology and environment should
not hamper econcemic and other developments. Both development and
environment must go hand in hand, in other words, there should not be
development at the cost of environment and vice versa, but there should
be development while taking duc carc and cnsuring the protection of
environment?2!,

17. In Vellore Citizens’ Welfare Forum v. Union of India®*, this
Court held that the “precautionary principle” is an essential feature of
the principle of “sustainable development”. It went on to explain the
precautionary principle in the following terms: (SCC p. 658, para 11)

‘1. ... (i) Environmental measures — by the State Government
and the statutory authorities — must anticipate, prevent and attack the
causes of environmental degradation.

(ii) Where there are threats of serious and irreversible damage, lack
of scientific certainty should not be used as a reason for postponing
measures (o prevent environmental degradation.

(iii) The “onus of proof” is on the actor or the developer/
industrialist to show that his action is environmentally benign.’

18 T.N. Godavarman Thirumulpad v. Union of India, (2022)9 SCC 306
19 T.N. Godavarman Thirumulpad (104) v. Union of India. (2008) 2 SCC 222
20 A.P. Pollution Conirol Board v. M. V. Nayudu, (1999) 2 SCC 718

21 Indian Council For Enviro-Legal Action v. Union of India, (1996) 5 SCC 281
22 (1996) 5 3CC 647
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18. The principle of precaution involves the anticipation of
environmental harm and taking measures to avoid it or to choose the
least environmentally harmful activity. It is based on scientific uncertainty.
Environmental protection should not only aim at protecting health, property
and econcmic interest but also protect the environment for its own sake.
Precautionary duties must not only be triggered by the suspicion of
concrete danger but also by justified concern or risk potential?.

19. A situation may arise where there may be irreparable damage to
the environment after an activity is allowed to go ahead and if it is stopped,
there may be irreparable damage to economic interest?3. This Court held
that in case of a doubt, protection of environment would have precedence
over the economic interest. It was further held that precautionary principle
requires anticipatory action to be taken to prevent harm and that harm can
be prevented evenon areasonable suspicion. Further, this Courtemphasises
in the said judgment that it is not always necessary that there should be
direct evidence of harm to the environment.”

While dealing with the applications in the present set of proceedings, we shall
follow the same principles.
44, We shall now examine the prayers of the applicants for continuing

their mining activities within the sanctuary. This relief has been asked for
by Smt Magan Devi Meena (IAs Nos. 9082-84 of 2003), Agarwal Marbles

Centre Pvt. Ltd. and others (IAs Nos. 1026-28 of 2004), Jaipur Mineral

Development Syndicate Pvt. Ltd. (IAs Nos. 1123-24 of 2004), Federation
of Mining Associations of Rajasthan (IAs Nos. 1197-99 of 2004), Bhushan
Sharma (IAs Nos. 1250-51 of 2004) and Andhi Marbles Pvt. Ltd. (JA No. 1512
of 2006).

45, we muslt point out here that in the affidavit of the State of Rajasthan, it
has been stated that they had formulated a policy of maintaining a distance of
25 m from the vicinity of important forest areas like game sanctuary, reserved
forest, mining activities to be prohibited. In other forest areas, mining could be
undertaken in the immediate vicinity of the forest area as per the policy. This
has been stated in the affidavit of the State of Rajasthan filed on 9-12-2004 and
such a stand appears 10 have had been taken from the Mineral Policy of 1994,

It, however, appears that a new Mineral Policy had been adopted by the State
of Rajasthan in 2015.

46. There are also pleas for permitting some of the miners to continue
mining activities within 25 m zone conceived by the State of Rajasthan as buffer
zone. In three applications, 1As Nos. 1123-24 of 2004, IAs Nos. 1197-99 of
2004 and IAs Nos. 1210-11 of 2004, Jaipur Mineral Development Syndicate
Pvt. Ltd., Federation of Mining Association of Rajasthan and Smt Madhu
Agarwal have taken a point that there was improper declaration of Jamua

20 A.P. Pollution Control Board v. M.V. Nayudu, (1999)2 SCC 718
23 M.C Melwa v Uniion of India, (2004) 12 SCC 118
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Ramgarh as a sanctuary. The Notification made under Section 18 of the
Wild Life (Protection) Act, 1972 bearing No. F.11(19) Raj.-8/81 Jaipur
dated 31-5-1982 has been annexed to IAs Nos. 982-84 of 2003 the applicant
therein, being Magan Devi Meena. Initially, there was declaration of the
said sanctuary as reserved forest under the Rajasthan Forest Act. 1953.
Thereafter, the Notification of 31-5-1982 came into operation under the Wild
Life (Protection) Act, 1972.

47. In IA No. 1000 of 2003, it has been disclosed that the settlement
of rights were completed by the District Collector, Jaipur under Sections 19
to 26 of the Wild Life {Protection) Act, 1972. So far as Section 26-A is
concerned, which deals with declaration of area as sanctuary the said provision
was incorporated in the statute with effect from 2-10-1991. That amendment
came by way of Act 44 of 1991.

48. After amendment, Section 18 of the Act stipulates:

“18. Declaration of sanctuary.—(1) The State Government may, by
notification, declare its intention to constitute any area other than an area

comprised within any reserve forest or the territorial waters as a sanctuary

if it comsiders that such area is of adequate ecoclogical, faunal, floral,
geomorphological, natural or zoological significance, for the purpose of

protecting, propagating or developing wildlife or its environment.

(2) The notification referred to in sub-section (1) shall specify, as nearly
as possible, the situation and limits of such area.

Explanation.—For the purposes of this section, it shall be sufficient to
describe the area by roads, rivers, ridges or other well-known or readily
intelligible boundaries.”

49, Section 26-A of the Act, which, again, was introduced by Act 44 of
1991 contemplates turther declaration after compliance of certain formalities.
No other amendment has been brought to our notice. Section 18 of the Wild
Life (Protection) Act, 1972 as it originally stood, reads:

“18. Declaration of sanctuary.—(1) The State Government may, by
notification, declare any area to be a sanctuary if it considers that such area is
of adequate ecological, faunal, floral, geomorphological, natural or zoological
significance, for the purpose of protecling, propagating or developing wildlife
or its environment.

(2) The notification referred to in sub-scction (1) shall specify, as nearly
as possible, the situation and limits of such area.

Explanation.—For the purposes of this section, it shall be sufficient to
describe the area by roads, rivers, ridges or other well-known or readily
intelligible boundaries.”

50. The declaration was made by the State of Rajasthan in 1982 and we
do not find any flaw in such declaration. The amended provisions, thus, could
not apply to the Jamua Ramgarh Wildlife Sanctuary. The plea taken that it
did not have the status of a sanctuary because no declaration was there under
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Section 26-A of the Wild Life (Protection) Act, 1972 is without any basis. We
shall proceed in this order on the basis that Jamua Ramgarh is a subsisting
sanctuary.

51. We have already indicated that CEC in 1A No. 1000 of 2003 has
given a dreadful account of the condition of the sanctuary, ravaged by mining
activities. CEC in the same document has also outlined the importance of the

said sanctuary. These would appear from Paras 4 and 5 of the said IA which
read:

“4. In stark contrast to the above during the site visits to the Jamua
Ramgarh Sanctuary CEC came across a horrible and unbelievable picture
of devastated ecosystem due to indiscriminate mining activity in blatant
violation of the Forest (Conservation) Act, the Wild Life (Protection)
Act and even this Hon’ble Court’s orders. The sanctuary is littered with
hundreds of deep mining pits, randomly scattered “overburdens”, scores
of cranes and mined boulders and stones scattered all over the place. It is
rare to see such a destruction even in a non-forest area, least of all inside
a sanctuary. It is a horror story that has to be seen to be believed. This is a
site where all the laws and conventions that govern the natural world have
been violated for commercial gains. Instead of being managed as a wildlife
sanctuary, it appears to have been managed as a mining sanctuary. In the
present form it may be more appropriate to rename the area as “Jamua
Ramgarh Wild Life Gravevard”. A photographic reportis appended hereto
at Annexure A graphically showing the ground situation.

5. The forest of Jamua Ramgarh forms the critical catchment area of
the lake which is the main source of water supply to the city of Jaipur.
Notwithstanding this 69 mining leases were sanctioned from time to time
in Jamua Ramgarh after enactment of the Forest (Conservation) Act, 1980
i.e. 25-10-1980). Each and every mine was sanctioned in violation of the
provisions of the FC Act as well as the Wild Life (Protection) Act. No
perceptible attempt was made to regulate the mines as per the provisions
of the Forest (Conservation) Act and the Wild Life (Protection) Act. No
valid and satisfactory explanation was given by the State Government for
allowing the mining leases to operate for years together except that it was
a common practice to allow mining leases in the forest area/sanctary
without obtaining specific approvals under the Forest (Conservation) Act
or the Wild Life (Protection) Act. The details of these mines are given in
Annexure B.” (quoted verbatim from paperbook)

52, In their affidavits, the State of Rajasthan had referred to the Mining
Policy of 1994 which stipulated 25 m to be safety zone around the periphery
of Jamua Ramgarh Wildlifce Sanctuary but subscquent thercto the Mining
Policy of 2015 for the State of Rajasthan has come and they do not seem to
have any specified safety zone. Moreover, in view of the order of this Court
passed on 4-8-2006%, 1 km safety zone has been directed © be maintained as
regards Jamua Ramgarh Wildlife Sanctuary. Beyond Jamua Ramgarh Wildlife

4 TN, Godavarman Thironedpad v. Uniion of fndia, (2010) 13 SCC 740
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Sanctuary, CEC itself has given its view on eco-sensitive zone in their report
dated 20-9-2012. The recommendations have been quoted in the earlier part of
this order. In the affidavit of the Standing Committee of the National Board for
Wildlife filed on 26-11-2012, the views of the said Committee were expressed
and the Committee was of unanimous opinion that each State ought to delineate
the outer limits of ESZ on a site-specific, case-by-case basis, keeping in view
the ecological imperatives and the ground realities of the protected area. It
was also the view of the said Committee that expert opinion and scientific
inputs ought to be obtained from individuals and institutions in that regard. In
substance the view of the Committee is that there should not be uniform ESZ.

53. We have also referred to the Guidelines dated 9-2-2011 which give a
detailed procedure for evolving ESZ and identification of activities that could
be carried on in such zones. The order of this Court in Goa Foundation® [WP
(C)No. 460 of 2004] passed on 4-12-2006 also contemplated issue of direction
for maintaining a 10 km wide safety zone from the boundaries in respect of
sanctuaries and national parks as there was lack of response from the States
and Union Territories in relation to queries on various aspects in respect of
wildlife conservation. The proposal for having an ESZ of 10 km from the
boundaries of the national parks and wildlife sanctuaries was originally mooted
on 21-1-2002 in the meeting of the Indian Board for Wildlife, asit appears from
the order passed by this Court in Goa Foundation®* [WP (C) No. 460 of 2004]
on 30-1-2006. We have to collate the views of these experts’ bodies including
CEC, who have been assisting this Court through the different stages Of tis
litigation.

54. In our opinion, the Guidelines framed on 9-2-2011 appear to be
reasonable and we accept the view of the Standing Committee that uniform
guidelines may not be possible in respect of each sanctuary or national park
for maintaining ESZ. We are of the opinion, however, that a minimum width
of 1 km ESZ ought to be maintained in respect of the protected forests,
which forms part of the recommendations of CEC in relation to Category B
protected forests. This would be the standard formula. subject to changes in
special circumstances. We have considered CEC’s recommendation that the
ESZ should be relatable to the area covered by a protected forest but the
Standing Committee’s view that the area of a protected forest may not always
be a reasonable criteria also merits consideration. It was argued before us that
the 1 km wide “no-development-zone™ may not be feasible in all cases and
specific instances were given for Sanjay Gandhi National Park and Guindy
National Park in Mumbai and Chennai metropolis respectively which have
urban activities in very close proximity. These sanctuaries shall form special
cascs.

55. Turning specifically to Jamua Ramgarh Sanctuary, the first report of

the CEC proposed 100 m as ESZ. In the second report, however, one kilometre
width has been recommended for all protected forests falling under Category

3 Goa Foundation v. Union of India, (2011) 15 SCC 791
24 Goa Foundation v. Union of ndia, (2011) 15 3CC 793
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‘B’. Having regard toits area, the said sanctuary comes in that category. In the
order of this Court passed on 4-8-2006%, the same margin i.e. one kilometre
as buffer zone has been prescribed. In the given facts concerning the Jamua
Ramgarh Sanctuary, in our opinion the margin of 25 m as contemplated in
the 1994 Mineral Policy of the State of Rajasthan is grossly inadequate. We,
however, treat Jamua Ramgarh Sanctuary as a special case for fixing the ESZ
as in the past, the buffer zone varied from 235 m to 100 m. In our opinion, ESZ
of 500 m would be a reasonable buffer zone, within which subsisting activities
which do not come within the prohibited list as per the Guidelines of 9-2-2011
could be carried on. But for commencing of any new activity which would be
otherwise permissible, the ESZ norm of one kilometre shall be maintained for
Jamua Ramgarh Sanctuary.

56. We accordingly direct:

56.1. Each protected forest, that is, national park or wildlife sanctuary
must have an ESZ of minimum one kilometre measured from the demarcated
boundary of such protected forest in which the activities proscribed and
prescribed in the Guidelines of 9-2-2011 shall be strictly adhered to. For Jamua
Ramgarh Wildlife Sanctuary, it shall be 500 m so far as subsisting activities
are concerned.

56.2. In the event, however, the ESZ is already prescribed as per law that
goes bevond one kilometre buffer zone, the wider margin as ESZ shall prevail.
If such wider buffer zone beyond one kilometre is proposed under any statutory
instrument for a particular national park or wildlife sanctuary awaiting final
decision in that regard, then till such final decision is taken, the ESZ covering
the area beyond one kilometre as proposed shall be maintained.

56.3. The Principal Chief Conservator of Forests as also the Home
Secretary of each State and Union Territory shall remain responsible for proper
compliance of the said Guidelines as regards nature of use within the ESZ of all
national parks and sanctuaries within a particular State or Union Territory. The
Principal Chief Conservator of Forests for each State and Union Territory shall
also arrange to make a list of subsisting structures and other relevant details
within the respective ESZs forthwith and a report shall be furnished before this
Court by the Principal Chief Conservator of Forests of each State and Union
Territory within a period of three months. For this purpose, such authority shall
be entitled to take assistance of any governmental agency for satellite imaging
or photography using drones.

56.4. Mining within the national parks and wildlife sanctuaries shall not
be permitted.

56.5. In the event any activity is already being undertaken within the
one kilometre or extended buffer zone (ESZ), as the case may be, of any
wildlife sanctuary or national park which does not come within the ambit
of prohibited activities as per the 9-2-2011 Guide¢lines, such activities may
continue with permission of the Principal Chief Conservator of Forests of each

4 TN, Godavarman Thironedpad v. Uniion of fndia, (2010) 13 SCC 740
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State or Union Territory and the person responsible for such activities in such

a situation shall obtain necessary permission within a period of six months.
Such permission shall be given once the Principal Chief Conservator of Forests 4
is satisfied that the activities concerned do not come within the prohibited list
and were continuing prior to passing of this order in a legitimate mamer. No
new permanent structure shall be permitted to come up for whatsoever purpose
within the ESZ.

56.6. The minimum width of the ESZ may be diluted in overwhelming
public interest but for that purpose the State or Union Territory concerned shall  p
approach CEC and MoEF&CC and both these bodies shall give their respective
opinions/recommendations before this Court. On that basis, this Court shall
pass appropriate order.

56.7. In the event CEC, MoEF&CC, the Standing Committee of National
Board for Wildlife or any other body of persons or individual having special
interest in environmental issues consider it necessary for maintaining a wider
or larger ESZ in respect of any national park or wildlife sanctuary, such
body or individual shall approach CEC. In such a situation CEC shall be at
liberty to examine the need of a wider ESZ in respect of any national park or
wildlife sanctuary in consultation with all the stakeholders including the State
or Union Territory concerned, MoEF&CC as also the Standing Committee
of the National Board for Wildlife and then approach this Court with its
recommendations.

56.8. In respect of sanctuaries or national parks for which the proposal of a
State or Union Territory has not been given, the 10 km buffer zone as ESZ, as
indicated in the order passed by this Court on 4-12-2006 in Goa Foundation?
and also contained in the Guidelines of 9-2-2011 shall be implemented. Within
that area, the entire set of restrictions concerning an ESZ shall operate till a
final decision in that regard is arrived at.

56.9. TA No. 1412 of 2005 and TA No. 117831 of 2019 do not relate to
the issues involved in IA No. 1000 of 2003. These applications may be placed
before the appropriate Bench to be heard independently.

56.10. For the same reason, [A No. 19002 of 2007 shall also be dealt
with independently by the appropriate Bench and no order is being passed f
concerning this application at this stage.

56.11. The application of the State of Rajasthan registered as IA No. 3880
of 2015 relates to clarification of an order passed in Goa Foundation3 [WP (C)
No. 460 of 2004]. Let this application be placed before the Bench taking up

the casc of Goa Foundation.

56.12. IA No. 96949 of 2019 and IA No. 65571 of 2021 are disposed of 4

with directions that the MoEF&CC as also CEC shall proceed to take a decision
in regard to the draft proposal for ESZ made by the State of Maharashtra to the

extent of 0-3.89 km and the MoEF&CC shall take final decision on that basis
within a period of three months, if the said decision has not already been taken.

3 Goua Foundation v. Union of India, (2011) 15 3CC 791
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56.13. Prayers for impleadment of the applicants in IAs Nos. 984 of 2003,
1026, 1123, 1197 and 1251 of 2004 are allowed. Necessary amendments may
be carried outin these regards.

56.14. For the reasons already given, however. prayers of the applicants in
IAs Nos. 982 0of 2003, 1027, 1124, 1198, 1210, 1250 of 2004 and 1512 of 2006
are rejected.

56.15. CEC shall quantify the compensation © be recovered from each
miner indulging in mining activities within the Jamua Ramgarh Sanctuary
in violation of any statutory provision or order of this Court. Specific
recommendations for compensatory atforestation, reclamation, clearing
overburden dumping as also compensation in monetary units for degradation
of forest resources shall also be made. A further set of recommendations
concerning confiscation of earth-moving equipments and other machineries
lying within or in the periphery of the said sanctuary shall be made by
CEC. Recommendations shall be made within a period of four months
before this Court in the form of an application. This Court shall consider
passing appropriate order upon going through such application. The exercise
concerning such reparation, including quantifying compensation shall be
undertaken upon giving the mining operator, State and MoEF&CC opportunity
of hearing.

56.16. In the event there is any subsisting order of any High Court or any
court subordinate to such High Court covering any of the issues dealt with by
this Court in this order, this order shall prevail over any such order which may
be contrary to these directions.

56.17. We have already observed that there are certain overlapping issues

involved in this writ petition and the cases of Goa Foundation [Writ Petition
(C) No. 460 of 2004] and [Writ Petition (C) No. 435 of 2012]. We request the

Hon’ble the Chief Justice of India tc consider having the present writ petition
ie. T'N. Godavarman Thirumulpad, In re v. Union of India; WP (C) No. 460 of

2004 (Goa Foundation v. Union of India) as also WP (C) No. 435 of 2012 (Goa
Foundation v. Union of India) be heard together before the same Bench. The
Registry may place this order before the Hon’ble the Chief Justice of India.

57. This order disposes of IA No. 1000 of 2003 in the above terms. Pending
application(s). if any, shall stand disposed of.
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Annexure R-2

REPORTABLE

IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION

LA. NOS. 131377, 147102, 195467, 195468,
205092 OF 2022

I.A. NOS. 162283 AND 162284 OF 2022
IN
I.A. D. NO. 125746 OF 2022

WITH

I.A. NOS. 118604, 118606, 119400, 119401, 119404,
137132, 137138, 137140 AND 137143 OF 2022

I.A. NOS. 5764, 6804 AND 10911 OF 2023

IN THE MATTER OF:

WRIT PETITION (CIVIL) NO. 202 OF 1995

IN RE: T.N. GODAVARMAN THIRUMULPAD
... PETITIONER(S)

VERSUS
UNION OF INDIA AND OTHERS ...RESPONDENT(S)

JUDGMENT

B.R. GAVAL J.

I.A. NO. 131377 OF 2022:

1. The present [.A. is filed by the Union of India praying for

modification/clarification of the order passed by this Court
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dated 3™ June 2022' in I.A. No. 1000 of 2003 in WP(C) No.

202 of 1995.

2. The applicant specifically seeks modification of the
directions contained in paragraphs 56.1 and 56.5 of the order
dated 3™ June 2022 (supra). The said paragraphs are

reproduced hereinbelow:

“856.1. Each protected forest, that is, national
park or wildlife sanctuary must have an ESZ of
minimum one Kilometre measured from the
demarcated boundary of such protected forest
in which the activities proscribed and
prescribed in the Guidelines of 9-2-2011 shall
be strictly adhered to. For Jamua Ramgarh
Wildlife Sanctuary, it shall be 500 m so far as
subsisting activities are concerned.

oooooooooo

56.5. In the event any activity is already being
undertaken within the one kilometre or
extended buffer zone (ESZ), as the case may
be, of any wildlife sanctuary or national park
which does not come within the ambit of
prohibited activities as per the 9-2-2011
Guidelines, such activities may continue with
permission of the Principal Chief Conservator
of Forests of each State or Union Territory and
the person responsible for such activities in
such a situation shall obtain necessary
permission within a period of six months.
Such permission shall be given once the
Principal Chief Conservator of Forests is
satisfied that the activities concerned do not
come within the prohibited list and were

1(2022) 10 SCC 544
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continuing prior to passing of this order in a
legitimate manner. No new permanent
structure shall be permitted to come up for
whatsoever purpose within the ESZ.”

3. The clarification/modification of paragraph 56.1 of the
order dated 3™ June 2022 (supra) is sought to the extent that
the Eco-Sensitive Zones (for short, “ESZs”) which have
already been notified (final and draft) by the Ministry of
Environment Forests and Climate Change (for short, “MoEF &
CC") or the proposals for which have been received in the
Ministry be exempted from the directions therein. The
applicant also sought modification to the extent that
paragraph 56.1 of the order dated 3™ June 2022 (supra) may
not be made applicable where National Parks and Wildlife
Sanctuaries are located along inter-State boundaries and/or
common boundaries. Modification/clarification of the
directions in paragraph 56.5 of the order dated 3™ June 2022

(supra) in its entirety is additionally sought.

4. We have heard Ms. Aishwarya Bhati, learned Additional
Solicitor General (for short, “ASG”) appearing on behalf of the

applicant, Shri K. Parameshwar, learned amicus curiae as
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well as Senior Counsel appearing on behalf of various State

Governments.

5. Itis submitted that the Government of India has already
issued Guidelines on 9" February 2011 (hereinafter referred
to as the “said Guidelines”) for declaration of ESZs around
National Parks and Wildlife Sanctuaries. The said Guidelines
were framed after consulting the National Board for Wildlife
(hereinafter referred to as “NBWL’), and all the State and
Union Territory Governments. The said Guidelines provide a
detailed procedure for submitting a proposal for declaration of
the areas around National Parks and Wildlife Sanctuaries as
ESZs. It is further submitted that the said Guidelines itself
contain various activities which have been categorized as

prohibited, regulated and permitted.

6. It is further submitted that the direction as contained in
paragraph 56.5 of the order dated 3™ June 2022 (supra) is
likely to cause great hardship to the citizens residing in the
ESZs. It is further submitted that the said directions provide
that if any activity is already being undertaken within one

Kkilometre or extended buffer zone (ESZ), and which does not
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come within the ambit of prohibited activities as per the said
Guidelines, such activities may continue with the permission
of the Principal Chief Conservator of Forests (for short,
"PCCF") of each State or Union Territory and the person
responsible for such activities in such a situation shall obtain
necessary permission within a period of six months. The said
Guidelines further provide that such permission shall be
given once the PCCF is satisfied that the activities concerned
do not come within the prohibited list and were continuing
prior to passing of this Court’s order dated 3™ June 2022
(supra) in a legitimate manner. It is further submitted that
the direction that no new permanent structure shall be
permitted to come up for whatsoever purpose within the

ESZs would also cause great hardship.

7. It is further submitted that insofar as the direction in
paragraph 56.1 of the order dated 3™ June 2022 (supra) is
concerned, it mandates that each protected forest, that is,
National Park or Wildlife Sanctuary, must have an ESZ of
minimum one Kkilometre measured from the demarcated

boundary of such protected forest in which the activities
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proscribed and prescribed in the said Guidelines shall be
strictly adhered to. Insofar as Jamua Ramgarh Wildlife
Sanctuary is concerned, it is directed that the ESZ shall be

500 meters so far as subsisting activities are concerned.

8. The learned ASG, amicus curiae and Senior Counsel
appearing on behalf of various States submitted that in
respect of various National Parks and Wildlife Sanctuaries,
already final notifications had been issued, prescribing the
boundaries for the ESZs. In some cases, the draft
notifications are pending and in some other cases, the
proposals for issuance of draft and final notifications are

pending with the Government of India.

9. Itis submitted that there cannot be a uniform boundary
for all the National Parks and Wildlife Sanctuaries. It is
further submitted that there cannot also be a uniform
boundary for a particular National Park or Wildlife Sanctuary.
At times, it may be longer on one side and shorter on the

other side depending on various circumstances.

10. It is submitted that the rights of the citizens who are

residing in the Protected Areas are settled under the
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provisions of Sections 18 to 25A of the Wild Life (Protection)
Act, 1972 (hereinafter referred to as “1972 Act”) whereas
there is no settlement of rights of citizens residing in ESZs.
The citizens therein continue to reside and are also
continuing with their daily avocation like farming etc. It is
submitted that various developmental activities like
construction of schools, dispensaries, anganwadis, public
health centres etc. are required to be undertaken in such
areas. Not only that, but if the direction not to make any
construction is continued, the persons residing therein would
not be in a position to construct or reconstruct houses on
their own land. It is submitted that the procedure prescribed
for obtaining the permission of the PCCF is very tedious. If
such a direction is issued, the PCCF would be left with no
other work but to consider the applications for continuation

of such activities.

11. It is further submitted that though this Court has
observed in paragraph 54 of the order dated 3™ June 2022

(supra) that the said Guidelines are reasonable, it has
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nevertheless issued directions which are in conflict with the

said Guidelines.

12. It is further contended that the issue in [.LA. No. 1000 of
2003 was restricted to prohibition of mining activities in and
around Jamua Ramgarh Wildlife Sanctuary and prescribing
ESZs for the said Wildlife Sanctuary only. As such, various
State Governments did not have an opportunity to address

this Court.

13. Having considered the rival submissions, we find it
appropriate to refer to various orders passed by this Court on

the issue of ESZs/Buffer Zones.

14. The first of such orders was passed by this Court on
16" September 20052, It will be relevant to refer to paragraph

13 of the said order, which reads thus:

“13. We have perused the affidavit dated 14-9-
2005 filed by Mr Anurag Bajpai on behalf of
MoEF and the statement showing the grant of
temporary working permit in the last two years
i.e. from 1-1-2003 to 31-12-2004 in the
national parks, sanctuaries and forest area.
This is despite the order passed by this Court
restraining the mining activities in these areas.
Learned amicus curiae submits that the
inspection of the government record shows a

2(2006) 5 SCC 25
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dismal picture and he would shortly file an
application for taking appropriate action
against the persons concerned. Pending filing
of the said application and further orders, we
again reiterate that without compliance with
the environmental laws, in particular the
permission under the Forest (Conservation)
Act, 1980, no temporary working permission or
temporary permit or any other permission by
whatever name called shall be granted for
mining activities in the aforesaid areas. We
further direct that no mining activity
would continue under any temporary
working permit or permission which may
have been granted. It appears from the
chart filed with the affidavit of Mr Anurag
Bajpai that no temporary working
permission is in operation as of today. If it
is otherwise, an affidavit to that effect
shall be filed within two weeks giving the
particulars of such permission.”

[emphasis supplied]
15. It can thus clearly be seen that this Court directed that
no mining activity would be permitted to continue under any
temporary working permit or permission which may have

been granted.

16. It will further be relevant to refer paragraph 15 of the

said order, which reads thus:

“15. MoEF is directed to place on record within
three weeks its viewpoint on the question of
area of buffer zone and other related matters
such as should it be universal or place specific.

9
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This should be done after also obtaining the
viewpoint of the National Board of Wildlife.”

17. It can thus be seen from the said paragraph that this
Court directed MoEF to place on record within three weeks
its viewpoint on the question of area of buffer zone and other
related matters such as should it be universal or place
specific. The Court further directed that this should be done

after obtaining the viewpoint of the NBWL.

18. The second of such orders is passed on 4™ August
2006°. The said order basically pertains to banning the
mining activities in the National Parks, Sanctuaries and
forest areas. The Court laid down various pre-conditions

wherein temporary working permits could be granted.

19. The next order is passed on 4™ December 2006*. In the
said order, the Court expressed its anguish towards the
various State Governments for not responding to the letter
issued by MoEF dated 27" May 2005 requiring them to
initiate measures for identification of suitable areas and

submit detailed proposals at the earliest. It will be relevant

3(2010) 13 SCC 740
4(2011) 15 SCC 791

10
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to refer to paragraphs 3 and 4 of the said order, which read

thus:

505

“3. The order earlier passed on 30-1-2006
[Goa Foundation v. Union of India, (2011) 15
SCC 793] refers to the decision which was
taken on 21-1-2002 to notify the areas within
10 km of the boundaries of national parks and
sanctuaries as eco-sensitive areas. The Letter
dated 27-5-2005 is a departure from the
decision of 21-1-2002. For the present, in this
case, we are not considering the correctness of
this departure. That is being examined in
another case separately. Be that as it may, it is
evident that the States/Union Territories have
not given the importance that is required to be
given to most of the laws to protect
environment made after Rio Declaration, 1992.

4. The Ministry is directed to give a final
opportunity to all States/Union Territories to
respond to its Letter dated 27-5-2005. The
State of Goa also is permitted to dive
appropriate proposal in addition to what is
said to have already been sent to the Central
Government. The communication sent to the
States/Union Territories shall make it clear
that if the proposals are not sent even now
within a period of four weeks of receipt of the
communication from the Ministry, this Court
may have to consider passing orders for
implementation of the decision that was taken
on 21-1-2002, namely, notification of the areas
within 10 km of the boundaries of the
sanctuaries and national parks as eco-
sensitive areas with a view to conserve the
forest, wildlife and environment, and having

11
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regard to the precautionary principles. If the
States/Union Territories now fail to respond,
they would do so at their own risk and peril.”

20. It can be seen that this Court refers to its earlier order
dated 30" January 2006 wherein a reference is made to the
decision dated 21* January 2002 to notify the areas within
10 kilometres of the boundaries of National Parks and
Sanctuaries as ESZs. Though the order records that the
letter dated 27™ May 2005 is a departure from the decision
taken on 21* January 2002, the Court observes that, in the
said case, the Court was not considering the correctness of
the said departure. The Court therefore directed the Ministry
to give a final opportunity to all States/Union Territories to
respond to its Letter dated 27" May 2005. The said order
states that the communication should mention that if the
proposals were not sent within a period of four weeks from
the receipt of the communication from the Ministry, this
Court may have to consider passing orders for
implementation of the decision that was taken on 21%

January 2002, i.e., notification of the areas within 10

12



kilometres of the boundaries of the sanctuaries and National

Parks as ESZs.

21. The next order of this Court is dated 21* April 2014 in
the case of Goa Foundation v. Union of India and Others®.
It will be relevant to refer to the following observations of this

Court in the said order:

“49. ...... The result is that the order passed by
this Court saying that there will be no mining
activity within one Kkilometre satety zone
around national park or wildlife sanctuary has
to be enforced and there can be no mining
activities within this area of one Kkilometre
from the boundaries of national parks and
wildlife sanctuaries in the State of Goa.”

22. The Court has clarified that there shall be no mining
activity within one kilometre of the safety zone around
National Park or Wildlife Sanctuary and that this has to be
enforced. It is also reiterated that there can be no mining
activities within this area of one kilometre from the
boundaries of National Parks and Wildlife Sanctuaries in the

State of Goa.

23. The Court thereafter refers to the earlier order dated 4™

December 2006 (supra) in the said case and observed thus:

5(2014) 6 SCC 590
13



24.
observed that this Court had not passed any orders for
implementation of the decision taken on 21* January 2002
to notify areas within 10 kilometres of the boundaries of
National Parks or Wildlife Sanctuaries as ESZs with a view to
conserve the forest, wildlife and environment.

therefore clarified that there is no direction, interim or final,

508

“80. ........ It will be clear from the order dated
4-12-2006 [Goa Foundation v. Union of India,
(2011) 15 SCC 791] of this Court that this
Court has not passed any orders for
implementation of the decision taken on 21-1-
2002 to notify areas within 10 km of the
boundaries of national parks or wildlife
sanctuaries as eco-sensitive areas with a view
to conserve the forest, wildlife and
environment. By the order dated 4-12-2006
[Goa Foundation v. Union of India, (2011) 15
SCC 791] of this Court, however, the Ministry
of Environment and Forests, Government of
India, was directed to give a final opportunity
to all States/Union Territories to respond to
the proposal and also to refer to the Standing
Committee of the National Board for Wildlife
the cases in which environment clearance has
already been granted in respect of activities
within the 10 km zone from the boundaries of
the wildlife sanctuaries and national parks.
There is, therefore, no direction, interim or
final, of this Court prohibiting mining activities
within 10 km of the boundaries of national
parks or wildlife sanctuaries.”

It could thus be seen that the Court has specifically

14

The Court
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prohibiting mining activities within 10 kilometres of the

boundaries of National Parks or Wildlife Sanctuaries.

25. It will be relevant to refer to paragraphs 87.3 and 88.1
of the said order, which read thus:

“87.3. Until the order dated 4-8-2006 |[T.N.
Godavarman Thirumulpad v. Union of India,
(2010) 13 SCC 740] of this Court is modified
by this Court in [A No. 1000 in TN.
Godavarman Thirumulpad v. Union of India,
there can be no mining activities within one
kilometre from the boundaries of national
parks and sanctuaries in Goa.

88.1. MoEF will issue the notification of eco-
sensitive zones around the national park and
wildlife sanctuaries of Goa after following the
procedure discussed in this judgment within a
period of six months from today.”

26. It can thus be seen that this Court has held that until
the order dated 4" August 2006 (supra) is modified by this
Court in IA No. 1000 of 2003 inthe case of T.N.
Godavarman Thirumulpad v. Union of India, there can be
no mining activities within one Kkilometre from the
boundaries of National Parks and Sanctuaries in Goa. The
Court further directed MoEF to issue the notification of ESZs
around the National Park and Wildlife Sanctuaries of Goa

after following the procedure discussed in the said judgment.

15
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The same was directed to be done within a period of six

months from the date of the said order.

27. The next relevant order would be dated 11™ December
2018. It will be relevant to refer to the following part of the

said order:

“The learned ASG has informed us that
there are 104 National Parks and 558 Wildlife
Sanctuaries making a total of 662 National
Parks and Wildlife Sanctuaries in the country.

The proposals for declaring areas around
these National Parks and Wildlife Sanctuaries
as Eco Sensitive Zone have been received from
State Governments / UT Administrations for
641 National Parks and Wildlife Sanctuaries.
No proposals have been received in respect of
21 National Parks and Wildlife Sanctuaries.

The proposals have been accepted and
Notification has been issued in respect of 289
National Parks and Wildlife Sanctuaries as on
26.11.2018 and draft Notification has been
prepared in respect of 206 National Parks and
Wildlife Sanctuaries.

The declaration with regard to Eco
Sensitive Zone is under process with the
Ministry of Environment, Forests and Climate
Change (MoEF) as well as with the State
Governments in respect of 4 146 National
Parks and Wildlife Sanctuaries.

We expect the Ministry of Environment,
Forests and Climate Change to actively pursue
the preparation of the draft Notification and to
issue a final Notification at the earliest.

16
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The proposals for 21 National Parks and
Wildlife Sanctuaries in respect of which
proposals have not yet been received by the
MOEF are as follows:-

It is submitted by the learned Amicus
that this issue has been pending since
sometime in December, 2006. 12 years have
gone-by but no effective steps have been taken
by the State Governments in respect of the
National Parks and Wildlife Sanctuaries
mentioned above.

Under the circumstances, we direct that
an area of 10 Kms around these 21 National
Parks and Wildlife Sanctuaries be declared as
Eco Sensitive Zone by the MoEF. The
declaration be made by the MoEF at the
earliest.

Liberty 1is granted to the State
Governments to move an application {for
modification of this order along with proposal
only two weeks after submission of the
proposals to the MoEF."

28. It can be seen that this Court has recorded the
submissions of the learned ASG that there were 104 National
Parks and 558 Wildlife Sanctuaries making a total of 662
National Parks and Wildlife Sanctuaries in the country.

was further recorded that the proposals for declaring areas

ESZs had been received from the State Governments/Union

17

and Wildlife Sanctuaries
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Territories. It can further be seen that no proposals have
been received in respect of 21 National Parks and Wildlife
Sanctuaries. It further recorded that the proposals had been
accepted and notification had been issued in respect of 289
National Parks and Wildlife Sanctuaries as on 26™ November
2018 and draft notification had been prepared in respect of
206 National Parks and Wildlife Sanctuaries. The Court
therefore expected the MoEF & CC to actively pursue the
preparation of the draft Notification and to issue a final
Notification at the earliest. The Court then recorded 21
National Parks and Wildlife Sanctuaries in respect of which
proposals have not yet been received by the MoEF & CC
alongside its anguish that though 12 years had been passed,
no effective steps have been taken by the State Governments
in respect of the National Parks and Wildlife Sanctuaries
named in the said order. Therefore, the Court directed that
an area of 10 kilometres around these 21 National Parks and
Wildlife Sanctuaries be declared as ESZs by the MoEF & CC.
Liberty was granted to the State Governments to move an

application for modification of the said order. However, it

18
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further directed that the application should be along with the

proposal for declaration of ESZs.

29. It is to be noted that the learned Judges of this Court,
in the case of Goa Foundation®, had directed that the MoEF
& CC shall follow the procedure and issue notification of
ESZs under Rule 5 of the Environment (Protection) Rules,
1986 (hereinafter referred to as “1986 Rules”). The relevant

provisions of the 1986 Rules are reproduced hereinbelow:

“5. Prohibition and restriction on the
location of industries and the carrying on
of processes and operations in different
areas.—(1) The Central Government may take
into consideration the following factors while
prohibiting or restricting the location of
industries and carrying on of processes and
operations in different areas:

() Standards for quality of
environment in its various aspects
laid down for an area.

(i) The maximum allowable limits of
concentration of various
environmental pollutants (including
noise) for an area.

(it} The likely emission or discharge
of environmental pollutants from an
industry, process or operation
proposed to be prohibited or
restricted.

6(2014) 6 SCC 590
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(iv) The topographic and climatic
features of an area.

(v) The biological diversity of the
area which, in the opinion of the
Central Government needs to be
preserved.

(v) Environmentally compatible land
use.

(vij Net adverse environmental
impact likely to be caused by an
industry, process or operation
proposed to be prohibited or
restricted.

(vii) Proximity to a protected area
under the Ancient Monuments and
Archaeological Sites and Remains
Act, 1958 or a sanctuary, National
Park, game reserve or closed area
notified as such under the Wild Life
(Protection) Act, 1972 or places
protected under any treaty,
agreement or convention with any
other country or countries or in
pursuance of any decision made in
any international conference,
association or other body.

(ix) Proximity to human settlements.

() Any other factor as may be
considered by the Central
Government to be relevant to the
protection of the environment in an
area.

(2) While prohibiting or restricting the location
of industries and carrying on of processes and
operations in an area, the Central Government
shall follow the procedure hereinafter laid
down.

20
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(3) (@ Whenever it appears to the Central
Government that it is expedient to impose
prohibition or restrictions on the location of an
industry or the carrying on of processes and
operations in an area, it may, by notification in
the Official Gazette and in such other manner
as the Central Government may deem
necessary from time to time, give notice of its
intention to do so.

(b) Every notification under clause
(@) shall give a brief description of
the area, the industries, operations,
processes in that area about which
such notification pertains and also
specify the reasons for the
imposition of  prohibition or
restrictions on the location of the
industries and carrying on of
processes or operations in that area.

() Any person interested in filing an
objection against the imposition of
prohibition or restrictions on
carrying on of processes or
operations as notified under clause
(@@ may do so in writing to the
Central Government within sixty
days from the date of publication in
the notification in the Official
Gazette.

(d) The Central Government shall
within a period of one hundred and
twenty days from the date of
publication of the notification in the
Official Gazette consider all the
objections received against such
notification and may [within [seven
hundred and twenty-five days [, and
in respect of the States of Assam,
Meghalaya, Arunachal Pradesh,
Mizoram, Manipur, Nagaland,

21
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Tripura, Sikkim and Jammu and
Kashmir in exceptional
circumstance and for sufficient
reasons within a further period of
one hundred and eighty days,]] from
such date of publication] impose
prohibition or restrictions on
location of such industries and the
carrying on of any process or
operation in an area:

[Provided that on account of COVID-19
pandemic, for the purpose of this clause, the
period of validity of the notification expiring in
the financial year 2020-2021 and 2021-2022
shall be extended up to [30th June, 2022] or
six months from the end of the month when
the relevant notification would have expired
without any extension, whichever is later.]

[((4) Notwithstanding anything contained in
sub-rule (3), whenever it appears to the
Central Government that it is in public interest
to do so, it may dispense with the requirement
of notice under clause (a) of sub-rule (3).]”

30. It is to be noted that Rule 5 of the 1986 Rules
prescribes a detailed procedure for issuing notification
prohibiting or restricting various activities in the specified
areas. The said power flows from Sections 3(v) of the

Environment (Protection) Act, 1986 (hereinafter referred to as

“1986 Act”).
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31.A perusal of clause (viii) of sub-rule (1) of Rule 5 of the
1986 Rules would reveal that one of the factors that has to be
taken into consideration for declaring ESZ is the proximity to
a sanctuary, National Park, game reserve or closed area
notified, as such under the 1972 Act. Sub-rule 3(a) of Rule 5
of the 1986 Rules requires that whenever it appears to the
Central Government that it is expedient to impose prohibition
or restrictions, it is required to give notice of its intention to
do so by notification in the Official Gazette and in such other
manner as the Central Government may deem necessary
from time to time. As per sub-rule 3(b) of Rule 5, every such
notification is required to give a brief description of the area,
the industries, operations processes in that area about which
such notification pertains and also specify the reasons for
the imposition of prohibition or restrictions on the location of
the industries on carrying out of the processes or operations
in that area. Accordingly, as per sub-rule 3(c) of Rule 5, any
person interested in filing an objection is entitled to file an
objection to the Central Government within sixty days from

the date of publication in the notification in the Official
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Gazette. The Central Government thereafter within the
prescribed period provided under clause (d) of sub-rule (3) of
Rule 5 of the 1986 Rules is required to issue a notification in
the Official Gazette imposing such prohibition or restrictions
in an area. This is required to be done only after considering
all the objections received under clause (c) of sub-rule (3) of
Rule 5 of the 1986 Rules. It can thus be seen that a detailed
procedure is prescribed under the 1986 Rules for notifying

ESZs.

32. It is to be noted that MoEF & CC has issued the said

Guidelines for declaration of ESZs around the National Parks

and Wildlife Sanctuaries.

33. The said Guidelines refer to a meeting of the Indian
Board for Wildlife held on 21% January 2002, in which
“Wildlife Conservation Strategy-2002” was adopted. Point No.
9 of the said Strategy envisaged that lands falling within 10
kilometres of the boundaries of National Parks and
Sanctuaries should be notified as eco-fragile zones under
Section 3(v) of the 1972 Act and clause (viii) of sub-rule (1) of

Rule 5 of the 1986 Rules. It further states that when the
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views were obtained from all the State Governments, some of
the State Governments had raised concern over applicability
of 10 kilometres range from the Protected Area boundary and
informed that most of the human habitation and other areas
including important cities in these States would come under
the purview of ESZs and will adversely affect the
development. The said Guidelines also refer to the National
Wildlife Action Plan (2002-2016). The NBWL, in its meeting
held on 17™ March 2005, decided that the delineation of
ESZs would have to be site specific and relate to regulation
rather than prohibition of specific activities. @ The said
decision was communicated to all the State Governments for

compliance vide letter dated 27" May 2005.

34. The said Guidelines thereafter refer to the directions of
this Court dated 4™ December 2006. It also refers to the
statutory provisions as contained in Section 5C (1) of the
1972 Act, Section 3 of the 1986 Act and Rule 5 of the 1986
Rules. The said Guidelines state that the purpose of
declaring ESZs around National Parks and Sanctuaries is to

create some kind of Shock Absorber for the Protected Areas.
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They would also act as a transition zone from areas of high
protection to areas involving lesser protection. It also
reiterates the decision of the NBWL that the activities in the
ESZs would be of a regulatory nature rather than prohibitive
nature unless and otherwise so required. Paragraph 4 of the
said Guidelines notes that many of the existing Protected
Areas have already undergone tremendous development in
close vicinity to their boundaries. It refers to the Guindy
National Park, Tamil Nadu, Sanjay Gandhi National Park,
Maharashtra, etc. and notes that the Protected Areas are
lying in the urban set up. It therefore observes that defining
the extent of ESZs around Protected Areas will have to be
kept flexible and Protected Area specific. It notes that the
width of ESZs and type of regulations will differ from one
Protected Area to another Protected Area. It however notes
that, as a general principle, the width of the ESZs could go
up to 10 kilometres around a Protected Area as provided in
the Wildlife Conservation Strategy-2002. It further notes that
in case where sensitive corridors, connectivity and
ecologically important patches, crucial for landscape linkage,

are even beyond 10 kilometres width, these should be
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included in the ESZs. It further notes that even in context of
a particular Protected Area, the distribution of an area of the
ESZ and the extent of regulation may not be uniform all
around and it could be of variable width and extent. The
said Guidelines notes that though the directions were issued
by this Court to all the States/Union Territories, except a few
States, several other States/Union Territories have not come
forward with the proposals for declaration of ESZs. It was
observed that this could be perhaps for want of guidelines in
this regard. It further notes that this Court in its judgment
and order dated 3™ December 2010 in a case relating to
construction of park at Noida near Okhla Bird Sanctuary,
observed that the ESZs around the Protected Areas had not
been notified as the Government of India had not issued any

guidelines in this regard.

35.It thereafter refers to the Committee under the

Chairmanship of Shri Pronab Sen for identifying parameters

for designating Ecologically Sensitive Areas in India.

36. The said Guidelines thereafter state in paragraph 6 that

the basic aim of notifying ESZs is to regulate certain
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activities around National Park and Wildlife Sanctuary so as
to minimize the negative impact of such activities on the
fragile ecosystem encompassing the Protected Area. It states
that the first step towards it is to prepare an inventory of the
different land wuse patterns and the different types of
activities, types and number of industries operating around
each of the Protected Area as well as important Corridors. It
states that the inventory could be done by the concerned
Range Officers, who can take a stock of activities within 10
kilometres of the range. It further notes that a Committee
comprising of the concerned Wildlife Warden, an Ecologist,
an official from the Local Self Government and an official of
the Revenue Department of the concerned area, could be

formed to suggest the following:

(i) Extent of eco-sensitive zones for the

Protected Area being considered.

(ii) The requirement of such a zone to act as

a shock absorber

(iii) To suggest the best methods for

management of the eco-sensitive zones,

so suggested.
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(ivy To suggest broad based thematic
activities to be included in the Master

Plan for the region.

37. It further notes that based on the above, the Chief
Wildlife Warden could group the activities under the following
categories:-

(i) Prohibited

(ii) Restricted with safeguards.

(iii) Permissible

38. The said Guidelines thereafter note that once the
proposal for ESZs has been finalized, the same should be
forwarded to the MoEF & CC for further processing and
notification. An indicative list of details that need to be
submitted along with the proposals is also appended to the

said Guidelines.

39. The said Guidelines further note that where the
boundary of a Protected Area abuts the boundary of another
State/Union Territory where it does not form part of any
Protected Area, it should be the endeavour of both the

State/Union Territory Governments to have a mutual
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consultation and decide upon the width of the ESZs around
the Protected Area in question. The said Guidelines
emphasize that the State Government should endeavour to
convey a very strong message to the public that ESZs are not
meant to hamper their day to day activities, but instead, are
meant to protect the precious forests/Protected Areas in their
locality from any negative impact, and also to refine the
environment around the Protected Areas. It further notes
that these guidelines are indicative in nature and the
State/Union Territory Governments may use these as basic
framework to develop specific guidelines applicable in the
context of their National Parks, Wildlife Sanctuaries,
important corridors etc. with a view to minimizing and
preferably eliminating any negative impact on Protected

Areas.

40. A list of the activities which are prohibited, regulated
and permitted is contained in Annexure-I of the said

Guidelines, which reads thus:

Sl. | Activity Prohibited | Regulated | Permitte | Remarks

No. d

1. | Commercial Y Regulation
mining sill not
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prohibit the
digging of
earth for
construction
or repair of
houses for
manufacture
of country
tiles or bricks
for housing
for personal

Felling of With

trees permission
from
appropriate
authority

Setting of

saw mills

Setting of

industries

causing

pollution

(Water, Air,

Soil., Noise,

etc.)

Establishme As per

nt of hotels approved

and resorts

master plan,
which takes
care of
habitats
allowing no
restriction on
movement of
wild animals

Commercial
use of
firewood

For hotels

and other
business
related
establishment

31

70



526

7. | Drastic Y
change of
agriculture
systems
8. | Commercial Y As per
use of approved
natural master plan,
water which takes
resources care of
including habitats
ground allowing no
water restriction on
harvesting movement of
wild animals.
9. |Establishme
nt of major
hydroelectri
C projects
10. | Erection of Y Promote
electrical underground
cable cabling
11. | Ongoing However,
agriculture excessive
and expansion of
horticulture some of these
practices activities
local should be
communitie regulated as
s per the
master plan
12. | Rain Water Should be
harvesting actively
promoted
13. | Fencing of Y
premises of
hotels and
lodges
14. | Organic Should be
farming actively
promoted
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15.

Use of
polythene
bags by
shopkeepers

16.

Use of
renewable
energy
sources

Should be
actively
promoted

17

Widening of
roads

This should
be done with
proper EIA
and
mitigation
measures

18.

Movement
of vehicular
traffic at
night

For
commercial
purpose

19,

Introduction
of exotic
species

20.

Use of
production
of any
hazardous
substances

21.

Undertaking
activities
related to
tourism like
over-flying
the National
Park are by
any aircraft,
hot-air
balloons

22,

Protection of
hill slopes
and river

banks

As per the
master plan
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23.

Discharge of
effluents
and solid
waste in
natural
water bodies
or

terrestrial
are

24.

Air and
vehicular
pollution

25.

Sign board
& hoardings

As per the
master plan

26.

Adoption of
green
technology
for all
activities

Should be
actively
promoted.

41]. It is to be noted that this Court in paragraph 54 of the

order dated 3™ June 2022 (supra) has, in fact, held the said

Guidelines to be reasonable and also accepted the view of the

Standing Committee of the NBWL that uniform guidelines

Park for maintaining the ESZs.

may not be possible in respect of each sanctuary or National

[t is also observed that the

sanctuaries like Sanjay Gandhi National Park and Guindy

National Park in Mumbai shall form special cases. The said

paragraph 54 is reproduced hereinunder:
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“d4. In our opinion, the Guidelines framed on
9-2-2011 appear to be reasonable and we
accept the view of the Standing Committee
that uniform guidelines may not be possible in
respect of each sanctuary or national park for
maintaining ESZ. We are of the opinion,
however, that a minimum width of 1 km ESZ
ought to be maintained in respect of the
protected forests, which forms part of the
recommendations of CEC in relation to
Category B protected forests. This would be the
standard formula, subject to changes in special
circumstances. We have considered CEC's
recommendation that the ESZ should be
relatable to the area covered by a protected
forest but the Standing Committee's view that
the area of a protected forest may not always
be a reasonable criteria also merits
consideration. It was argued before us that the
1 km wide “no-development-zone”™ may not be
feasible in all cases and specific instances were
given for Sanjay Gandhi National Park and
Guindy National Park in Mumbai and Chennai
metropolis respectively which have urban
activities in very close proximity. These
sanctuaries shall form special cases.”

42. 1t is to be noted that an elaborate and exhaustive list
has been prepared by MoEF & CC of the activities which
shall be prohibited, the activities which shall be regulated

and the activities which shall be permitted.

43. In the application, it is stated that after the proposals

are received from the State Governments/Union Territory

35

74



530

Administrations, they are scrutinized in consultation with
the Wildlife Institute of India, Dehradun, and in case of tiger
reserves, with the National Tiger Conservation Authority.
They are thereafter published in the Official Gazette of the
Central Government in both Hindi and English. They are
also placed in the public domain for 60 days for seeking
comments of concerned stakeholders. The comments so
received are compiled and scrutinized and observation of the
concerned State Government/Union Territory Administration
is sought on the same. The aforesaid requirements are in

tune with the provisions of Rule 5 of 1986 Rules.

44. The application further states that the proposal is

thereafter placed before an Expert Committee constituted for
ESZ within the MoEF & CC. The said Committee comprises

of the following:

(i) Indian Institute of Remote
Sensing/Indian Space Research
Organization,

(ii) Ministry of Jal Shakti,

(iii) Ministry of Rural Development,
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(iv) Forest Survey of India,

(V) Town & Country Planning Organization,

Government of India,

(vi) National Tiger Conservation Authority,
(vii) Wildlife Institute of India,

(viii)GB Pant Institute of Himalayan

Environment & Development,

(ix) Indian Council of Forestry Research and

Education,

(x) World Wildlife Fund,
(xi) Zoological Survey of India,

(xii) Botanical Survey of India,

(xiii)Salim Ali Centre for Ornithology and
Natural History (SACON).

45. It is further stated in the application that based on the
recommendation of the Expert Committee (ESZ), the Ministry
finalizes the notification of ESZs and after due legal vetting
by the Ministry of Law & Justice, final notifications specifying

the ESZs around the Protected Areas are notified.

37
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consideration by a Committee of Experts coming from 13
organizations having expertise in wildlife ecology, forest etc. is
followed before a final notification prescribing ESZs is

notified.

46. In the application filed by the Union of India, various
illustrations have been given to point out as to how if the
directions issued in paragraph 56.5 of the order dated 3™
June 2022 (supra) are not modified, a severe hardship would

be caused to the millions of people.

532

hereunder:

(1)

(ii)

“The ESZ around Nagarjunasagar
Srisailam Tiger Reserve in Andhra
Pradesh extends from O to 26 kilometres
and 100 villages are situated within it
(Zero extent of ESZ is due to Krishna River
and interstate boundary with Telangana);

The ESZ around Valmiki Wildlife
Sanctuary, Valmiki National Park and
Valmiki Tiger Reserve in Bihar extends
from O to 9 kilometres and 323 villages
are situated within it (zero extent of ESZ

is towards Western side sharing inter-state

boundaries with Uttar Pradesh and

38

We refer to the same

7



(iii)

(v)

(vi)

(vii)
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towards Northern side sharing

international boundary with Nepal);

The ESZ around Betla National Park,
Palamau  Wildlife  Sanctuary, and
Mahuadanr Wolf Sanctuary in Jharkhand
extends from O to 9 Kilometres and 382
villages are situated within it (Zero extent

of ESZ is due to Inter-State boundary);

The ESZ around Cauvery Wildlife
Sanctuary in Karnataka extends from 1
to 14.5 kilometres and 107 villages are

situated within it;

The ESZ around Kanha National Park
and Phen Wildlife Sanctuary in Madhya
Pradesh extends from O to 30 kilometres
and 168 villages are situated within it
(Zero extent of Eco-sensitive Zone is

towards the eastern side having interstate

boundary with Chhattisgarh);

The ESZ around Tadoba-Andhari Tiger
Reserve in Maharashtra extends from 3
to 6 kilometres and 150 villages are

situated within it;

The ESZ around Jaisamand Wildlife

Sanctuary in Rajasthan extends from 1.6
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to 8.9 kilometres and 83 villages are

situated in it;

(viii) Even a small ESZ such as the one around
Keoladeo National Park in Rajasthan
which extends from 0.5 to 1.5 kilometres

has 22 villages situated in it."
47. It would thus reveal that in the ESZ around
Nagarjunasagar Srisailam Tiger Reserve in Andhra Pradesh,
100 villages are situated within it. In the ESZ around
Valmiki Wildlife Sanctuary, Valmiki National Park and
Valmiki Tiger Reserve in Bihar, 323 villages are situated
within it. In the ESZ around Betla National Park, Palamau
Wildlife Sanctuary, and Mahuadanr Wolf Sanctuary in
Jharkhand, 382 villages are situated within it. In the ESZ
around Cauvery Wildlife Sanctuary in Karnataka, 107
villages are situated within it. In the ESZ around Kanha
National Park and Phen Wildlife Sanctuary in Madhya
Pradesh, 168 villages are situated within it. In the ESZ
around Tadoba-Andhari Tiger Reserve in Maharashtra, 150
villages are situated within it. In the ESZ around Jaisamand

Wildlife Sanctuary in Rajasthan, 83 villages are situated in it.
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Even in a small ESZ around Keoladeo National Park in

Rajasthan, 22 villages situated in it.

48. If the direction as issued by this Court in paragraph
56.5 of the order dated 3™ June 2022 (supra) is continued,
then no permanent structure would be permitted to come up
for whatsoever purpose in the aforesaid ESZs. As already
pointed out from the aforesaid examples, hundreds of villages
are situated within the ESZs in the country. If no permanent
construction is to be permitted for any purpose, a villager
who is desirous to reconstruct his house would not be
permitted. Similarly, if there is an extension in their family
and some additional construction is required for
accommodating the enlarged family, the same would also not
be permitted. Similarly, if the Government decides to
construct schools, dispensaries, anganwadis, village stores,
water tanks and other basic structures for improvement of
the life of the villagers, the same would also not be permitted.
The effect of the order will be to prevent the State or the
Central Government from constructing roads and provide

other facilities to the villagers.
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49. If the order dated 3™ June 2022 (supra) is not modified,
it will also be impossible for the Forest Departments to
conduct eco-development activities around National Parks
and Sanctuaries. The said activities are required with the
dual objectives of protection of wildlife and provision of
benefits for the local communities. MoEF & CC provides
financial assistance to the States under the Centrally
Sponsored Scheme-Integrated Development of Wildlife
Habitats, which includes assistance for eco-development
activities. These activities often involve construction of small
structures which are permanent in nature in areas including
ESZs. For example, the said activities which are likely to be

prohibited are thus:

(i) The construction of community halls,
bridges, threshing floors, fish-drying
platforms, drinking water storage, etc., for

the benefit of local communities/villages;

(ii) The construction of forest chowkies,
watch towers, and other structures for

protection of wildlife and forests;

(iii) The construction of interpretation
centres, toilets and other basic structures
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for the environmental education of
visitors to National Parks and

sanctuaries.

50. It is further to be noted that there are various regulated
and permissible activities. There are also certain projects of
national and strategic importance such as construction of
National Highways, Railways, Defence related infrastructure
etc. The effect of the direction in 56.5 of the order dated 3™
June 2022 (supra) is that all such activities will be
permanently prohibited. In this respect, it is to be noted that
MoEF & CC has issued an Office Memorandum dated 17"
May 2022 which required that any activity listed in Schedule
of the EIA Notification 2006, when conducted in a notified
ESZs, or in the case of National Parks and Sanctuaries for
which no ESZ has been finally notified, when conducted
within 10 kilometres of such National Park or Sanctuary,
requires the consideration and recommendation of the NBWL
or its Standing Committee in addition to the Environment
Clearance under the 1986 Act. Additionally, activities which

are regulated as per the specific ESZ notification, require
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approval as per that notification. As such, we find that there
are inbuilt safeguards for preventing rampant construction
and abuse of process which may be detrimental to the
development and maintenance of wildlife habitats. It is
further to be noted that if the direction as contained in
paragraph 56.5 of the order dated 3™ June 2022 (supra) that
even for continuation of existing activities, the permission of
the PCCF of each State or Union Territory would be
necessary, remains unmodified, taking into consideration
that in each State or Union Territory there will be hundreds
of villages wherein millions of people would be residing, the
PCCF would be left with no other job except to consider such
applications for permission to continue such activities. Even
a farmer desirous to continue farming activities would be
required to seek such permission. We find that such a

direction is impossible to be implemented.

51. We are of the view that if such a direction is continued,
rather than avoiding man-animal conflict, it will intensify the
same. As observed in the said Guidelines, the requirement of

declaring ESZs is not to hamper day to day activities of the
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citizens but is meant to protect the precious forests/Protected
Areas from any negative impact, and to refine the

environment around the Protected Areas.

B52. As already discussed hereinabove, the necessity to have
ESZs is to provide a buffer zone around the Protected Areas.
The rights of the villagers residing in the Protected Areas are
required to be settled in accordance with the provisions
contained in the 1972 Act and such villagers are rehabilitated
outside the Protected Areas. However, no such settlement of
rights is available to the villagers residing in the ESZs areas.
As stated in the said Guidelines, the purpose of declaring
ESZs is not to hamper the day to day activities of the
citizens. If the direction as issued is continued, it would
certainly hamper the day to day activities of the citizens
residing in ESZs. As such, we find that the said direction

needs to be modified.

53. It is further to be noted that the NBWL, in its meeting
dated 17" March 2005, has also recommended that the
delineation of ESZs should project as regulation rather than

prohibition of activities.
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B54. As was pointed out by the counsel for one of the States,
the entire municipal area of the Sulthan Bathery Block

Panchayat is situated within the ESZ area.

55. Insofar as direction in paragraph 56.1 of the order dated
34 June 2022 (supra) is concerned, a perusal of various
orders would reveal that this Court has not directed any
minimum area from the demarcated boundary of such
Protected Areas. The area to be declared as ESZ cannot be
uniform and will be Protected Area specific. In some cases, it
may be 10 kilometres on one side and 500 meters on the
other side. In certain cases, it may not be possible to have a
uniform minimum area by virtue of inter-state boundaries or
a sea or a river beyond one side of the Protected Area. In any
case, a detailed procedure is required to be followed as
prescribed under Rule 5 of the 1986 Rules which we have
already referred hereinabove. We find that once such a
notification is issued after following the procedure prescribed
under the 1986 Rules, the ESZs will have to be as per the

said notification.

46

85



541

B56. It is further to be noted that, as required under sub-rule
(3) of Rule 5 of the 1986 Rules, before any final notification is
issued, a draft notification is required to be published in the
Official Gazette and in such other manner as the Central
Government may deem necessary from time to time. Any
person interested in filing any objection to such a draft
notification is entitled to file objection within a period of 60
days from the date of publication of the draft notification in
the Official Gazette. We find that the Central Government
can be directed to give a wide publicity to the draft
notification so that all persons interested have knowledge

about issuance of such draft notification.

B57. It is pertinent to note that after following the aforesaid
procedure, the matter is placed before the Expert Committee
consisting of 13 organizations having expertise in the relative
field. As such, before an ESZ area is specified, various factors
are taken into consideration. There are various factors which
will determine the ESZs for a particular Protected Area. The
circumstances may differ from one Protected Area to another

Protected Area. As such, we find that the direction which
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prescribes a uniform one kilometre ESZ requires to be

modified.

B8. It is further to be noted that on the date of filing of the
present application, final notifications have been issued in
respect of 474 Protected Areas whereas draft notifications
have been issued in respect of 102 Protected Areas. 73
proposals are pending. As already discussed hereinabove,
this Court has already found the said Guidelines to be
reasonable and has accepted the same. The Court has also
accepted the view of the Standing Committee of the NBWL
that uniform guidelines may not be possible in respect of
each Sanctuary or National Park for maintaining ESZs.
Though the Court has observed that a minimum width of one
kilometre in ESZ ought to be maintained, in paragraph 56.6
of the order dated 3™ June 2022 (supra) itself, it has
observed that minimum width of the ESZ may be diluted in
overwhelming public interest but for that purpose the State
or Union Territory concerned is required to approach Central
Empowered Committee (CEC) and MoEF & CC. It has further

observed that both these bodies shall give their respective
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recommendations before this Court and on that basis, the

Court should pass appropriate order.

B9. As already discussed hereinabove, the ESZs are
required to be notified after following the procedure as
prescribed under the 1986 Rules and the said Guidelines.
Such notifications cannot be issued unless a close scrutiny
at various levels including the scrutiny by Expert Committee
consisting of experts from 13 organizations. As such, we find
that the direction as contained in paragraph 56.6 of the

order dated 3™ June 2022 (supra) also needs to be modified.

60. Insofar as the restriction on mining is concerned, we are
of the considered view that it has been the consistent view of
this Court that the mining activities within an area of one
kilometre of the boundary of the Protected Areas will be
hazardous for the wildlife. Though in the case of Goa
Foundation (supra), the said directions were issued in
respect of State of Goa, we find that such directions need to

be issued on Pan-India basis.

61. We are therefore inclined to allow the present I.LA. The

direction in paragraph 56.1 of the order dated 3™ June 2022
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(supra) is modified and clarified that the directions contained
therein would not be applicable to the ESZs in respect of
which a draft and final notification has been issued by the
MoEF & CC and in respect of the proposals which have been

received by the Ministry.

62. We, however, direct the Central Government that wide
publicity should be given to the dratt notification which is
required to be published under the provisions of clause (a) of
sub-rule (3) of Rule 5 of the 1986 Rules. We further direct
that the final notification to be published under clause (d) of
sub-rule (3) of Rule 5 of the 1986 Rules shall not be given
effect for a period of 30 days from the date of issuance

thereof.

63. It is further directed that any person who is aggrieved
with such a final notification would be entitled to approach
this Court directly by filing an application in the present

proceedings.

64. We further clarify that the direction contained in
paragraph 56.1 of the order dated 3™ June 2022 (supra)

would not be applicable where the National Parks and
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Sanctuaries are located on inter-State borders and/or share

common boundaries.

65. We also modify the direction contained in paragraph
56.4 of the order dated 3™ June 2022 (supra) and direct that
mining within the National Park and Wildlife Sanctuary and
within an area of one kilometre from the boundary of such
National Park and Wildlife Sanctuary shall not be

permissible.

66. We also modify the directions contained in paragraph
56.5 of the order dated 3™ June 2022 (supra) and replace the

same as under:

(i) The MoEF & CC and all the State/Union Territory
Governments shall strictly follow the provisions in
the said Guidelines dated 9™ February 2011 and
so also the provisions contained in the ESZs
notifications pertaining to the respective Protected
Areas with regard to prohibited activities, regulated

activities and permissible activities;
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(ii) We further direct that while granting
Environmental and Forest Clearances for project
activities in ESZ and other areas outside the
Protected Areas, the Union of India as well as
various State/Union Territory Governments shall
strictly follow the provisions contained in the
Office Memorandum dated 17" May 2022 issued

by MoEF & CC.

67. All the other present [.As shall stand disposed of in

terms of the above. No costs.

............................... dJ.
[B.R. GAVAI]

............................... J.
[VIKRAM NATH]

............................... J.
[SANJAY KAROL]

NEW DELHI;
APRIL 26, 2023
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PROPOSAL FOR ECO-SENSITIVE ZONE OF
CORBETT NATIONAL PARK
AND
SONANADI WILDLIFE SANCTUARY

CORBETT

TIGER RESERVE

2022

Corbett Tiger Reserve
Ramnagar
Uttarakhand
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MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
GOVT OF INDIA
NOTIFICATION FOR

Corbett Eco-sensitive Zone

Corbett National Park was established in 1936 as the first National Park of India with
the prime aim of long term protection and conservation of the tiger and other rare
and endangered species and their habitat and it spreads over an area of 520.82 sq.km. In
1987, an area of 301.176 sq. km. across the Ramganga River from Corbett National Park
was declared as the Sonanadi Wildlife Sanctuary. In 2010, Corbett National Park, Sonanadi
Wildlife Sanctuary and adjoining reserved forests together comprising an area of 1288.31
sq. km. was notified as Corbett Tiger Reserve by the Government of Uttarakhand, following
the recommendation of the National Tiger Conservation Authority.

AND WHEREAS, of the total 1288.31 sg. km. area of Corbett Tiger Reserve, 821.996 sq.
kms comprising Corbett National Park and Sonanadi Wildlife Sanctuary, have been declared
as the core and critical tiger habitat while the remaining Reserve forest area constitutes the
buffer area.

AND WHEREAS, forests in Corbett National Park and Sonanadi Wildlife Sanctuary
comprise of the Northern tropical moist deciduous forest (Sub-Gr 3 C), Northern tropical dry
deciduous (Sub-Gr 5 B) and Himalayan Sub-tropical pine forest (Sub-Gr 9). These forests
support one of the highest tiger densities in the world along with a wide variety of
mega-fauna including Asiatic Elephants, Himalayan Black Bear, Sloth Bear, Leopard,
Crocodile, Gharial and many herbivores like Spotted Deer, Sambhar, Barking Deer,
Hog Deer, Serow, Wild Boar, Langur, Rhesus Macaque etc. They also support a wide
variety of avi-fauna, reptiles, butterflies, moths and insects. These forests play an important
role in recharging the natural water profile of the area.

AND WHEREAS, it is considered necessary to conserve and protect the area around
Corbett National Park and Sonanadi Wildlife Sanctuary as an Eco Sensitive Zone,

AND WHEREAS the forests of Corbett National Park and Sonanadi Wildlife Sanctuary
arecontiguousand the Corbett National Park forms the eastern unit while the Sonanadi
Wildlife Sanctuary forms the western unit of this ensemble. The two protected areas are
inseparable in terms of biodiversity and ecological importance and hence are being
considered as one unit for the purposes of declaring this eco-sensitive zone;

AND WHEREAS, the Government of India proposes to notify the area around
Corbett National Park and Sonanadi Wildlife Sanctuary enclosed within the boundary as
described below as “Corbett Eco- sensitive Zone” in exercise of powers conferred by sub-
section (1) read with clause (v) and clause (xiv) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) and for that purpose hereby publishes this
notification as required under sub-rule (3) of rule 5 of Environment (Protection)
Rules, 1986, for the information of the public likely to be affected thereby; and
notice is hereby given that the said draft notification shall be taken into consideration on
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or after the expiry of a period of sixty days from the date on which copies of the
Gazette of India containing this notification are made available to the Public.

Any personinterested in making any objections or suggestions on the proposals
contained in the draft notification may do so in writing for consideration of the Central
Government within the period so specified through post to the Secretary, Ministry of
Environment, Forest and Climate Change, National Tiger Conservation Authority
B-1 Wing, 7th Floor, Pt. Deendayal Antyodaya Bhawan,CGO Complex, New Delhi-110003o0r
electronically at email address:

1. Boundaries of Corbett Eco-sensitive Zone

a) Corbett Eco-sensitive Zone shall be a zone around Corbett National Park and
Sonanadi Wildlife Sanctuary and include 7 villages and 7 chaks in the districts of
Nainital andPauri Garhwal.

b) The Corbett Eco-sensitive Zone lies between latitude 29° 20' 43.513" N and 29° 46'
48.841" N and Longitude 78° 33' 24.488"E and 79° 08' 59.125"E.

c¢) The Corbett Eco-sensitive Zoneincludes a forest area of 38507.32Ha or 385.0732 Sq.
Kms.

d) The width of the Eco-sensitive zone is variable and extends up to a maximum of
7.60kms and a minimum of 1.0kms in Uttarakhand.

e) The Map showing boundary and Global Positioning System location points of Eco-
sensitive Zone is appended as Annexure |. The Map showingmaximum and minimum
distances within ESZ from the core boundary of CTR, is appended as Annexure-Il.
Table showing details of GPS Point of ESZ and Core Zone Boundary is appended as
Annexure-lll. The list of the villages,chaks, Gujjar deras and Khattas included within
theCorbett Eco-sensitive Zone is appended as Annexure IV and the details of the
Reserve forest area included within the Eco-sensitive Zone is appended as Annexure
V.Inventory of Activities to be regulated inEco-Sensitive Zone is appended as
Annexure-VI. List of Mammals of Corbett Tiger Reserve is appended as Annexure-VII.

2. Zonal Master Plan for the Corbett Eco-sensitive Zone

1. A Zonal Master Plan for the Corbett Eco-sensitive Zone shall be prepared by
the State Government in such manner as is specified under the Wild Life
(Protection) Act, 1972 (53 of 1972), the law relating to town and country planning
for the time being in force in the State, the Tiger Conservation Plan of Corbett Tiger
Reserve, the divisional working plans and the guidelines issued by Central and state
Governments, within a period of two years from the date of this notification
and approved by the Central Government in the Ministry of Environment, Forests
and Climate change.

2. The Zonal Master Plan shall be prepared with due involvement of concerned state
departments of Environment, Forest, Urban Development, Tourism, Municipal,
Revenue and the Uttarakhand State Pollution Control Board for integrating
environmental and ecological considerations into it.
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The Zonal Master Plan shall provide for regulation of industries, conservation of
existing water bodies, management of catchment areas, watershed management,
groundwater management, soil and moisture conservation, needs of local
community and such other aspects of the ecology and environment that need
attention.

The Zonal Master Plan shall demarcate all the existing places of worship, village
settlements, types and kinds of forests, agricultural areas, fertile lands, green areas
such as parks and other places like horticultural areas, orchards, lakes and other
water bodies falling within the Eco sensitive Zone.

Any proposal for change of land use from green uses such as tea gardens,
horticulture areas, agriculture, parks and other similar uses to non-green uses shall
be regulated under the provisions of the Zonal Master Plan. However, to meet the
residential needs of the local residents due to the natural growth of existing local
population, strictly limited conversion of agricultural land may be permitted, with
the prior approval of the State Government.

The Zonal Master Plan shall be a reference document for the Monitoring Committee
for any decision to be taken by them.

All the human habitation areas with populations of 5000 and above an Area
Development Plan and it shall be prepared in consultation with local self -
government bodies.

Pending the preparation of the Zonal Master Plan for Eco -sensitive Zone and
approval thereof by the Ministry of Environment, Forests and Climate change, all
new constructions and other developmental activities shall be referred to the
Ministry of Environment, Forests and Climate Change as per sub-para (4) of
paragraph 4 of the notification. However, construction of residential buildings and
associated structures for non -commercial purposes, being carried out after due
permissions will be allowed.

There shall be no consequential reduction in green area such as forest arej,
agricultural area etc. and the unused or unproductive agricultural areas may be
reforested.

The Central Government and the State Government may specify any other
measures, if they consider necessary, in giving effect to the provisions of this
notification.

3. Prohibited, regulated and permitted activities in Eco-sensitive Zone:

All activities in the Corbett Eco-sensitive Zone shall be governed by the provisions of the

Wildlife (Protection) Act, 1972 (53 of 1972), the Forest (Conservation) Act, 1980 (69 of 1980)
and the Environment (Protection) Act, 1986 (29 of 1986). Subject to the provisions of this
paragraph, the activities in the Eco -sensitive Zone shall be regulated in accordance with
Annexure V to this notification.

1- Commercial Mining-

No mining and crushing shall be allowed within the eco sensitive zone and no major
changes in landscape shall be allowed that effect the hydrology and ecology of the
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region. Digging of earth for construction or repair of houses and for manufacture of
country tiles or bricks for housing for personal requirement will not be prohibited.

Felling of trees-

Felling of tress will be regulated by existing forest department rules/regulation.

Setting of new sawmills-
Setting of new sawmills will be regulated as per the decision of the Hon’ble supreme
court and associated guidelines

Setting of grossly polluting and seriously polluting industries-
Setting of grossly polluting and seriously polluting industries will be prohibited in the
eco sensitive zone as per the provision of EPA (1986) and extant government rules

and decision of hon’ble Court from time to time.

Establishment of new hotels and resorts-
Establishment of new hotels and resorts shall be regulated as per the approved zonal
master plan prepared as per the provision of EPA (1986)

Commercial use of firewood-

Commercial use of firewood will be totally prohibited for hotels, resorts and dhabas
in the eco-sensitive zone. Emphasis should be given on providing alternate fuels like
LPG gas etc.

Drastic change in land use-
Drastic change in land use shall be permitted only after obtaining permission from
competent authority.

Commercial use of natural water resources including ground water harvesting-
Commercial use of natural water resources including ground water harvesting
resorts shall be regulated as per the approved zonal master plan prepared as per the
provision of EPA (1986).

Establishment of major hydroelectric projects-
Establishment of major hydroelectric projects shall be regulated as per the approved
zonal master plan prepared as per the provisions of EPA (1986).

Erection of electrical cables-
Erection of electrical cables shall be regulated as per the approved zonal master plan
prepared as per the provisions of EPA (1986).

Ongoing agriculture and horticulture practices by local communities-
Ongoing agriculture and horticulture practices by local communities will be
permitted.

Rainwater harvesting-
Rainwater harvesting should be actively promoted.



552

13- Fencing of premises of hotels and lodges-

14

15

16

17

18

19

20

21

22

23

24

25

Fencing of premises of hotels lodges shall be regulated as per the approved zonal
master plan prepared as per the provisions of EPA (1986).

Organic farming-

Organic farming should be actively promoted.

Use of renewable energy sources-
Use of renewable energy sources should be actively promoted

Widening of forest roads-
Widening of forest roads shall be permitted only after obtaining permission from
competent authority.

Introduction of exotic species-
Introduction of exotic species shall be regulated as per the approved zonal master
plan prepared as per the provisions of EPA (1986).

Undertaking activities related to tourism like under-flying by any aircraft, hot-air
balloons-

Undertaking activities related to tourism like under-flying by any aircraft, hot-air
balloons shall be regulated as per the approved zonal master plan prepared as per
the provisions of EPA (1986).

Protection of hill slopes and riverbanks-
Protection of hill slopes and riverbanks shall be regulated as per the approved zonal
master plan prepared as per the provisions of EPA (1986).

Discharge of effluents and solid waste in natural water bodies or terrestrial area-
No discharge of effluents and solid waste in natural water bodies or terrestrial area
will be permitted in the Eco-sensitive zone.

Air, Noise and light pollution-
Air, Noise and light pollution regulated as per the provisions of EPA (1986).

Sign boards and hoardings-

Sign boards and hoardings shall be regulated as per the approved zonal master plan
prepared as per the provisions of EPA (1986).

Adoption of green technology for all activities-

Adoption of green technology for all activities should be actively promoted.

Use of polythene bags by Shopkeepers-

Use of polythene bags by Shopkeepers is prohibited until and unless specific
permission is granted by competent authority as per the prevailing laws and
regulation.

Movement of vehicular traffic at night-

Movement of vehicular traffic at night shall be with the permission of competent
authority as per the prevailing laws and regulations.

26- Use of production of any hazardous substances-
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Annexure — I
Map of the ESZ of Corbett National Park and Sonanadi Wildlife Sanctuary
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Annexure — I1

Maximum and minimum Distance of ESZ from Corbett Tiger Reserve Core Area
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Annexure-III

GPS Point of ESZ and Core Zone Boundary

S.NO. | Latitude Longitude Location Point
1 29°23'29.525" N 78°54' 34.335" E EO1
2 29° 23' 08.554" N 78°55' 56.690" E E02
3 29° 24' 06.453" N 78°58'30.852" E EO03
4 29° 24' 53.430" N 78°59'27.858" E E04
5 29° 24'29.758" N 79°00' 39.823" E EO5
6 297 23'33.639" N 79°00' 52.015" E EO06
7 29°20'43.513" N 79°00' 30.085" E E07
8 29°23'09.639" N 79°03'23.553" E E08
9 29°24'17.777"N 79°02' 36.872" E E09
10 29°24'30.131" N 79°03' 05.838" E E10
11 29°23'37.752" N 79°06' 56.729" E E11
12 29° 24' 40.400" N 79°07' 28.808" E E12
13 29° 24' 54.854" N 79°07' 01.908" E E13
14 29° 25'23.045" N 79°07' 18.065" E E14
15 29° 26' 10.556" N 79°07' 46.426" E E15
16 29° 28' 21.706" N 79°08' 59.125" E E16
17 29°30'16.271" N 79°07' 03.636" E E17
18 29°32'10.830" N 79°05' 55.228" E E18
19 29°33'21.630" N 79°06' 45.826" E E19
20 29° 34' 23.960" N 79°05'33.799" E E20
21 29°34' 47.229" N 79°03'32.789" E E21
22 29° 35' 08.592" N 79°00' 40.342" E E22
23 29°36' 15.843" N 78°58' 11.866" E E23
24 29°38'23.920" N 78°56' 07.560" E E24
25 29° 38' 24.944" N 78°55'30.282" E E25
26 29°39'14.012" N 78°54'35.361" E26
27 29°39'12.734" N 78°54' 21.708" E E27
28 29° 39' 25.302" N 78°54' 00.861" E E28
29 29°39'32.584" N 78°53'41.995" E29
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30 29°40'23.290" N 78°50'59.183" E E30
31 29°40'51.255" N 78°50'40.717" E E31
32 29°41'43.375"N 78°51'32.954" E E32
33 29°42'11.428" N 78°49'34.838" E E33
34 29°43'32.930" N 78°44"'43.046" E E34
35 29°45'26.863" N 78°43'23.413"E E35
36 29°46'48.841" N 78°40'35.481"E E36
37 29°45'58.153" N 78°40'23.977"E E37
38 29° 45' 40.968" N 78°39'49.147" E E38
39 29°43'14.306" N 78°41'12.687"E E39
40 29°42'08.258" N 78°39'16.563" E E40
41 29°41'38.266" N 78°36'40.803" E E41
42 29°39'37.528" N 78°35'19.562" E E42
43 29°38'06.725" N 78°35'14.487"E E43
44 29°36'47.653" N 78°33'24.488"E E44
45 29° 32'36.650" N 78°39'17.471"E E45
46 29°29'40.697" N 78°45'28.943" E E46
47 29°27'22.648" N 78°50'40.254" E E47
48 29°26'08.323" N 78°56'27.898"E NO1
49 29°24'47.344" N 79°01'17.858"E NO2
50 29°27'16.066" N 79°02'32.089" E NO3
51 29°25'30.024" N 79°04'29.262" E NO4
52 29°26'06.088" N 79°06'21.251" E NO5
53 29°27'46.012" N 79°05'31.694"E NO6
54 29°30'24.863" N 79°04"'15.449" E NO7
55 29°30'38.410" N 79°06'34.826" E NO8
56 29°31'35.535" N 79°05'58.654" E NOS
57 29°32'18.235" N 79°02'57.012"E N10
58 29°33"33.999" N 79°00'03.825"E N11
59 29°35'47.461" N 78°57'38.872"E N12
60 29°37'49.636" N 78°55'10.943" E N13
61 29°38'59.767" N 78°53"'36.045" E N14
62 29°42'08.382" N 78°44'58.029" E N15
63 29°39'50.994" N 78°45'18.239" E N16
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64 29°42'48.337" N 78°41'35915"E N17
65 29°41'26.988" N 78°37'18.487"E N18
66 29°38'27.798" N 78°35'45.949" E N19
67 29°36'50.737" N 78°36'26.504" E N20
68 29°35'46.892" N 78°39'36.904" E N21
69 29°32'58.583" N 78°42'07.965" E N22
70 29°29'49.361" N 78°45'40.355" E N23
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Annexure—-IV

106

List of the villages, chaks, Gujjar deras and Khattas included within the Corbett Eco-

sensitive Zone

The area is divided into four parts, which will have different set of regulations which are specified in

Annexure Ill.
1. Revenue villages and Chaks in Eco Sensitive Zone of Corbett National Park and SonanadiWildlife
Sanctuary.
2. Reserved Forest in Eco Sensitive Zone of Corbett National Park and Sonanadi Wildlife Sanctuary.
3. Gujjar Deras in Eco Sensitive Zone of Corbett National Park and Sonanadi Wildlife Sanctuary.
4, Khattasin in Eco Sensitive Zone of Corbett National Park and Sonanadi Wildlife.
1. Revenue villages in Eco Sensitive Zone of Corbett National Park and Sonanadi Wildlife Sanctuary
s. NAME OF
N ViLLAGEs | DISTRICT TEHSIL LATITUDE LONGITUDE
29°24'34.868"N 079°0" 7.640"E
01 Dhela(Part)
sawaldeh 29°24'34.868"N 079°0" 7.640"E
02 West (Part)
Nainital Ramnagar
03 Sungarkhal 29°30'22.227" N 79°07' 05.185" E
(Part)
04 panodTalla 29°30' 34.457" N 79°06' 46.444" E
05 | Rathwadnab 29°40' 10.519" N 78°51' 14.357" E
Landowne
. Pauri Garhwal 29°39'32.466"N 78°53'01.456"E
06 Kalikon
. . L 29°39'20.533"N 78°53'37.529" E
07 Banja Devi Rikhanikhal
2- Revenue Chaksin Eco Sensitive Zone of Corbett National Park and Sonanadi Wildlife
Sanctuary.
S.N. | NAME OF CHAK DISTT THASIL LATITUDE LONGITUDE
01 29°38' 06.754" N 78°54' 56.172" E
Kanda
02 . Landowne 29°37' 14.461" N 78°56' 16.914" E
TairiyaTalla
03 - 29°37'37.973"N 78°56'22.811" E
TairiyaMalla
Pauri
04 29°37' 24.034" N 78°56' 39.365" E
Kumbhisain-| Garhwal
05 . 29°37' 20.946" N 78°56' 50.601" E
Kumbhisain-II
Dhumakot
06 . 29°37'24.923" N 78°56' 52.138" E
Kumbhisain-Iil
07 | vumbhisain v 29°37' 28.708" N 78°56' 51.685" E
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Sanctuary.
S.N. | NAME OF CHAK DISTT THASIL LATITUDE LONGITUDE
01 . 29°24'27.23"N 78°55'4168"F
Gujjar Dera-1
02 B Ramnagar 29°24' 20.35"N 78°55'457"E
Gujjar Dera-2
03 B 29°24'45.3"N 78°59'30.11"E
Gujjar Dera-3 Nainital
04 Gujjar Dera-4 29°24' 55.05" N 79°00'16.13"E
05 Guijar Dera-s Ramnagar 29°22'3523"N 79°01'13.69"E
06 B 29°21' 34.07"N 79°01'22.9"E
Gujjar Dera-6
4-Khattas in in Eco Sensitive Zone of Corbett National Park and Sonanadi Wildlife.
S.N. NAME OF DISTT THASIL LATITUDE LONGITUDE
Khattas
o1 Pauri Kotdwar 29°31' 18.01" N 78°41'4031"E
Neemsot Garhwal
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Annexure V
Reserve Forest around Corbett National Park and Sonanadi Wildlife Sanctuary

included within the Eco Sensitive Zone

S.No. DIVISION RANGE BLOCK COMPT AR::;;(H
1 667.3
Ramnagar Tiger Reserve Bijrani Range Malani Block 19
) 329
Ramnagar Tiger Reserve Bijrani Range Phultal Block 1
3 340.8
Ramnagar Tiger Reserve Bijrani Range Phultal Block 2
4 342.8
Ramnagar Tiger Reserve Bijrani Range Phultal Block 3
5 | Ramnagar Tiger Reserve Bijrani Range Phultal Block 4 273.18
6 | Ramnagar Tiger Reserve Bijrani Range Phultal Block 5 237.5
7 | Ramnagar Tiger Reserve Bijrani Range Phultal Block 6 150.96
8 |Ramnagar Tiger Reserve Bijrani Range Phultal Block 7 293.16
9 | Ramnagar Tiger Reserve Bijrani Range Phultal Block 8 225.8
10 [Ramnagar Tiger Reserve Bijrani Range Phultal Block 9 433.4
11 [Ramnagar Tiger Reserve Bijrani Range Phultal Block 10 452.4
12 [Ramnagar Tiger Reserve Bijrani Range Phultal Block 11 299.5
13 [Ramnagar Tiger Reserve Bijrani Range Sawaldeh Block 1 358.1
14 [Ramnagar Tiger Reserve Bijrani Range Sawaldeh Block 3 228.7
15 [Ramnagar Tiger Reserve Bijrani Range Sawaldeh Block 4 250.5
16 | Ramnagar Tiger Reserve Bijrani Range Sawaldeh Block 5 405.5
17 [Ramnagar Tiger Reserve Dhela Range Dhela Bhabhar Block 2 288.5
18 |[Ramnagar Tiger Reserve Dhela Range Dhela Bhabhar Block 3 190.6
19 [Ramnagar Tiger Reserve Dhela Range Dhela Bhabhar Block 4 3314
20 |Ramnagar Tiger Reserve Dhela Range Dhela Bhabhar Block 5 121.84
21 | Ramnagar Tiger Reserve Dhela Range Dhela Bhabhar Block 6 0.89
22 | Ramnagar Tiger Reserve Dhela Range Dhela Bhabhar Block 25 22.66
23 | Ramnagar Tiger Reserve Dhela Range Dhela Bhabhar Block 26 14.57
24 | Ramnagar Tiger Reserve Dhela Range Dhela Bhabhar Block 27 9.71
25 | Ramnagar Tiger Reserve Dhela Range Dhela Bhabhar Block 28 6.47
26 | Ramnagar Tiger Reserve Dhela Range Dhela Bhabhar Block 31 9.71
27 | Ramnagar Tiger Reserve Dhela Range Dhela Bhabhar Block la 61.9
28 | Ramnagar Tiger Reserve Dhela Range Dhela Bhabhar Block 1b 300.7
29 | Ramnagar Tiger Reserve Dhela Range Dhela Bhabhar Block N1 250.51
30 |Ramnagar Tiger Reserve Dhela Range Jaspur Block 46 295.8
31 |Ramnagar Tiger Reserve Dhela Range Jaspur Block 47 413.6
32 | Ramnagar Tiger Reserve Dhela Range Jaspur Block 48 336.7
33 | Ramnagar Tiger Reserve Dhela Range Jaspur Block 49 419.2
34 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 1 12.95
35 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 2 17
36 |Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 3 309.42
37 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 5 372.12
38 |Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 6 38.85
39 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 7 97.12
40 [Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 8 29.14
41 [Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 9 29.14
42 |Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 10 6.47
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43 [Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 11 33.99
44 [Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 12 16.19
45 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 13 6.47
46 [Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 14 45.32
47 [Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 15 12.95
48 [Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 16 22.66
49 [Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 17 38.04
50 |Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 18 36.42
51 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 20 29.14
52 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 21 22.66
53 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 22 9.71
54 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 23 9.71
55 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 24 22.66
56 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 32 16.19
57 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 33 16.19
58 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 34 4.86
59 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 35 12.14
60 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 36 16.19
61 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 37 19.42
62 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 38 8.09
63 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 39 31
64 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 40 32.9
65 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 41 19.9
66 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 42 18.96
67 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 43 32
68 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 44 12.95
69 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 45 16.19
70 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 46 12.95
71 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 47 9.71
72 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 48 24
73 Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 49 24
74 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 50 24
75 Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 51 18
76 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 52 6
77 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 53 4.35
78 Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 54 16.6
79 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 55 5.5
80 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 56 5
81 |Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 57 18
82 Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 58 11.05
83 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 19a 35.61
84 Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 19b 11.33
85 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 3a 127.72
86 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block 4a, 4b 45.32
87 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block N2 130.73
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Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block N3 (Part) 72.5
89 Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block N4 10.69
90 | Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block N5 37
o1 Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block N6 31
92 Ramnagar Tiger Reserve Dhela Range SawaldehBhabhar Block P-5 25.09
93 | Ramnagar Tiger Reserve Jhirna Range Laldhang Block P1,2,3,45 184.85
94 | Ramnagar Tiger Reserve Sarpduli Range Dhulwa East Block 7 186.6
95 | Ramnagar Tiger Reserve Sarpduli Range Dhulwa East Block 8 316.1
96 | Ramnagar Tiger Reserve Sarpduli Range Dhulwa East Block 10 268.3
97 | Ramnagar Tiger Reserve Sarpduli Range Dhulwa East Block 12 437.1
98 | Ramnagar Tiger Reserve Sarpduli Range Dhulwa East Block 13 476.3
99 | Ramnagar Tiger Reserve Sarpduli Range Dhulwa East Block 11a 197.9
100 [Ramnagar Tiger Reserve Sarpduli Range Dhulwa East Block 9a 244.4
101 | Ramnagar Tiger Reserve Sarpduli Range Lohachaur Block 8 (Part) 20.7
102 |[Ramnagar Forest Division Kosi Dhulwa 4b 42.25
103 [ Ramnagar Forest Division Kosi Dhulwa 4c 22.75
104 | Ramnagar Forest Division Kosi Dhulwa 5b 28.61
105 | Ramnagar Forest Division Kosi Dhulwa 5¢ 24.94
106 | Ramnagar Forest Division Kosi Dhulwa 9b 42.3
107 | Ramnagar Forest Division Kosi Domunda 4b Part 58.19
108 | Ramnagar Forest Division Kosi Domunda 4c Part 12.71
109 | Ramnagar Forest Division Kosi Kunkhet 4b Part 39.97
110 [ Ramnagar Forest Division Kosi Kunkhet 4a Part 33.93

Non

111 Forest/

Ramnagar Forest Division Kosi Non Forest/Civil Area Civil Area 36.96

Non

112 Forest/

Tarai West Forest Division | Ampokhara Range | Non Forest/Civil Area Civil Area |13.5
113 | Lansdowne Forest Division | Kotdi Range Saneh 16 Part 32.76
114 | Lansdowne Forest Division | Kotdi Range Dabiana 26 Part 5.84
115 | Lansdowne Forest Division | Kotdi Range Dabiana 29a Part 21.88
116 |Lansdowne Forest Division | Kotdi Range Dabiana 37 Part 11.77
117 |Lansdowne Forest Division | Kotdi Range Dabiana 38 Part 148.79
118 |Lansdowne Forest Division | Kotdi Range Dabiana 39 Part 60.54
119 |Lansdowne Forest Division | Kotdi Range Dabiana 40 Part 80.23
120 [Lansdowne Forest Division | Kotdi Range Dabiana 41 88.16
121 |Lansdowne Forest Division | Kotdi Range Dabiana 42 72.4
122 |Lansdowne Forest Division | Kotdi Range Dabiana 43 108.87
123 | Lansdowne Forest Division | Kotdi Range Dabiana 30a Part 33.4
124 |Lansdowne Forest Division | Kotdi Range Dabiana 31 Part 35.69
125 [ Lansdowne Forest Division | Kotdi Range Dabiana 32 Part 50.87
126 |Lansdowne Forest Division | Kotdi Range Dabiana 34a Part 6
127 | Lansdowne Forest Division | Kotdi Range Dabiana 34b Part 6.13
128 | Lansdowne Forest Division | Kotdi Range Dabiana 35a 40.16
129 | Lansdowne Forest Division | Kotdi Range Dabiana 35b Part 87.9
130 | Lansdowne Forest Division | Kotdi Range Dabiana 36a 11.4
131 | Lansdowne Forest Division | Kotdi Range Dabiana 36b 48.55
132 | Lansdowne Forest Division | Kotdi Range South Kotdi 1 Part 1.58
133 | Lansdowne Forest Division | Kotdi Range South Kotdi 2 Part 34.87
134 | Lansdowne Forest Division | Kotdi Range South Kotdi 15 Part 18.29
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135 [Lansdowne Forest Division | Kotdi Range South Kotdi 16 Part 10.59
136 |Lansdowne Forest Division | Kotdi Range South Kotdi 17 Part 66.01
137 |Lansdowne Forest Division | Kotdi Range South Kotdi 18 Part 135.72
138 [Lansdowne Forest Division | Kotdi Range South Kotdi 19 Part 109.31
139 [Lansdowne Forest Division | Kotdi Range South Kotdi 20 Part 339.17
140 |Lansdowne Forest Division | Kotdi Range South Kotdi 21 Part 23.32
141 |Lansdowne Forest Division | Kotdi Range South Kotdi 25 Part 16.29
142 |Lansdowne Forest Division | Kotdi Range South Kotdi 26 Part 55.61
143 | Lansdowne Forest Division | Kotdi Range South Kotdi 27 1.29
Non

144 Forest/

Garhwal Forest Division Diba Range Non Forest/Civil Area Civil Area 212.6
145 | Kalagarh Tiger Reserve Adnala Range Adnala Block 1 389.3
146 | Kalagarh Tiger Reserve Adnala Range Adnala Block 2 68.4
147 | Kalagarh Tiger Reserve Adnala Range Adnala Block 3 41.7
148 | Kalagarh Tiger Reserve Adnala Range Adnala Block 4 70
149 | Kalagarh Tiger Reserve Adnala Range Adnala Block 5 171.2
150 | Kalagarh Tiger Reserve Adnala Range Haldgaddi Block 1 258.6
151 | Kalagarh Tiger Reserve Adnala Range Haldgaddi Block 2 120.2
152 | Kalagarh Tiger Reserve Adnala Range Haldgaddi Block 3 105.6
153 | Kalagarh Tiger Reserve Adnala Range Haldgaddi Block 4 143.7
154 | Kalagarh Tiger Reserve Adnala Range Haldgaddi Block 5 157.8
155 | Kalagarh Tiger Reserve Adnala Range Haldgaddi Block 6 79.7
156 | Kalagarh Tiger Reserve Adnala Range Haldgaddi Block 7 85
157 | Kalagarh Tiger Reserve Adnala Range Haldgaddi Block 8 116.1
158 | Kalagarh Tiger Reserve Adnala Range Haldgaddi Block 9 120.6
159 | Kalagarh Tiger Reserve Adnala Range Haldgaddi Block 10 244.8
160 |Kalagarh Tiger Reserve Adnala Range Haldgaddi Block 11 269.9
161 |Kalagarh Tiger Reserve Adnala Range Haldgaddi Block 12 184.1
162 |Kalagarh Tiger Reserve Adnala Range Haldgaddi Block 13 142.9
163 | Kalagarh Tiger Reserve Adnala Range Haldgaddi Block 14 364.2
164 | Kalagarh Tiger Reserve Adnala Range Haldgaddi Block 15 20
165 |Kalagarh Tiger Reserve Adnala Range Mandal Block 9 156.2
166 |Kalagarh Tiger Reserve Adnala Range Mandal Block 10 176.2
167 | Kalagarh Tiger Reserve Maidavan Range Kartia Block 1 1.09
168 | Kalagarh Tiger Reserve Maidavan Range Mandal Block 3 176.51
169 | Kalagarh Tiger Reserve Maidavan Range Mandal Block 4 101.45
170 |Kalagarh Tiger Reserve Maidavan Range Mandal Block 5 116.15
171 |Kalagarh Tiger Reserve Maidavan Range Mandal Block 6 119.22
172 | Kalagarh Tiger Reserve Maidavan Range Mandal Block 7 162.58
173 | Kalagarh Tiger Reserve Maidavan Range Mandal Block 8 137.2
174 | Kalagarh Tiger Reserve Maidavan Range NF TariaVill 55.23
175 | Kalagarh Tiger Reserve Mandal Range Domunda East Block 1 191
176 | Kalagarh Tiger Reserve Mandal Range Domunda East Block 2 210
177 | Kalagarh Tiger Reserve Mandal Range Domunda East Block 3 530.9
178 | Kalagarh Tiger Reserve Mandal Range Domunda East Block 4 196.7
179 | Kalagarh Tiger Reserve Mandal Range Domunda East Block 5 384.1
180 | Kalagarh Tiger Reserve Mandal Range Domunda East Block 6 322.3
181 | Kalagarh Tiger Reserve Mandal Range Domunda West Block 1 361.8
182 | Kalagarh Tiger Reserve Mandal Range Domunda West Block 2 552.8
183 | Kalagarh Tiger Reserve Mandal Range Domunda West Block 3 498.6
184 | Kalagarh Tiger Reserve Mandal Range Domunda West Block 4 461.7
185 | Kalagarh Tiger Reserve Mandal Range Domunda West Block 5 281.2
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186 |Kalagarh Tiger Reserve Mandal Range Domunda West Block 6 369.5
187 |Kalagarh Tiger Reserve Mandal Range Kalakhand Block 2 0.41
188 | Kalagarh Tiger Reserve Mandal Range Lohachaur Block 11 211.15
189 | Kalagarh Tiger Reserve Mandal Range Lohachaur Block 12 73.73
190 |Kalagarh Tiger Reserve Mandal Range Lohachaur Block 13 111.2
191 | Kalagarh Tiger Reserve Mandal Range Lohachaur Block 14 82.23
192 |Kalagarh Tiger Reserve Mandal Range Lohachaur Block 15 59.27
193 | Kalagarh Tiger Reserve Mandal Range Lohachaur Block 16 73.03
194 |Kalagarh Tiger Reserve Mandal Range Lohachaur Block 8 (Part) 60.8
195 |Kalagarh Tiger Reserve Pakhrau Unit Dhaulkhand Block 1 251.3
196 | Kalagarh Tiger Reserve Pakhrau Unit Dhaulkhand Block 2 208.8
197 |Kalagarh Tiger Reserve Pakhrau Unit Dhaulkhand Block 3 204
198 | Kalagarh Tiger Reserve Pakhrau Unit Dhaulkhand Block 4 192.2
199 | Kalagarh Tiger Reserve Pakhrau Unit Dhaulkhand Block 5 178.1
200 | Kalagarh Tiger Reserve Pakhrau Unit Dhaulkhand Block 6 173.2
201 | Kalagarh Tiger Reserve Pakhrau Unit Dhaulkhand Block 7 114.1
202 | Kalagarh Tiger Reserve Pakhrau Unit Dhaulkhand Block 8 224.2
203 | Kalagarh Tiger Reserve Pakhrau Unit Dhaulkhand Block 9 270.3
204 | Kalagarh Tiger Reserve Pakhrau Unit Dhaulkhand Block 10 248.9
205 | Kalagarh Tiger Reserve Pakhrau Unit Dhaulkhand Block 11 207.6
206 | Kalagarh Tiger Reserve Pakhrau Unit Dhaulkhand Block 12 117
207 | Kalagarh Tiger Reserve Pakhrau Unit Dhaulkhand Block 13 253.3
208 | Kalagarh Tiger Reserve Pakhrau Unit Dhaulkhand Block 14 158.2
209 | Kalagarh Tiger Reserve Pakhrau Unit Pakhrau Block 1 165.9
210 | Kalagarh Tiger Reserve Pakhrau Unit Pakhrau Block 2 1315
211 | Kalagarh Tiger Reserve Pakhrau Unit Pakhrau Block 3 261.4
212 | Kalagarh Tiger Reserve Pakhrau Unit Pakhrau Block 4 156.6
213 | Kalagarh Tiger Reserve Pakhrau Unit Pakhrau Block 5 2339
214 | Kalagarh Tiger Reserve Pakhrau Unit Pakhrau Block 6 185.8
215 | Kalagarh Tiger Reserve Pakhrau Unit Pakhrau Block 7 250.9
216 | Kalagarh Tiger Reserve Pakhrau Unit Pakhrau Block 8 134.4
217 | Kalagarh Tiger Reserve Palain Range Khansur Block 1 179.7
218 | Kalagarh Tiger Reserve Palain Range Khansur Block 2 115.7
219 | Kalagarh Tiger Reserve Palain Range Khansur Block 3 125
220 |[Kalagarh Tiger Reserve Palain Range Khansur Block 4 80.5
221 | Kalagarh Tiger Reserve Palain Range Khansur Block 5 119.8
222 |Kalagarh Tiger Reserve Palain Range Khansur Block 6 89
223 | Kalagarh Tiger Reserve Palain Range Khansur Block 7 173.6
224 | Kalagarh Tiger Reserve Palain Range Khansur Block 8 178.5
225 | Kalagarh Tiger Reserve Palain Range Khansur Block 9 200.7
226 | Kalagarh Tiger Reserve Palain Range Khansur Block 10 191
227 | Kalagarh Tiger Reserve Palain Range Khansur Block 11 172.8
228 | Kalagarh Tiger Reserve Palain Range Khansur Block 12 116.6
229 | Kalagarh Tiger Reserve Palain Range Khansur Block 13 161.9
230 | Kalagarh Tiger Reserve Palain Range Khansur Block 14 191.8
231 | Kalagarh Tiger Reserve Palain Range Khansur Block 15 158.2
232 | Kalagarh Tiger Reserve Palain Range Khansur Block 16 76.9
233 | Kalagarh Tiger Reserve Palain Range Khansur Block 17 185.8
234 | Kalagarh Tiger Reserve Palain Range Khansur Block 18 206.4
235 | Kalagarh Tiger Reserve Palain Range Khansur Block 19 164.3
236 | Kalagarh Tiger Reserve Palain Range Khansur Block 20 163.5
237 | Kalagarh Tiger Reserve Palain Range Khansur Block 21 108.9
238 | Kalagarh Tiger Reserve Palain Range Khansur Block 22 130.3
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239 | Kalagarh Tiger Reserve Palain Range Khansur Block 23 163.1
240 | Kalagarh Tiger Reserve Palain Range Kugadda Block 1 105.6
241 | Kalagarh Tiger Reserve Palain Range Kugadda Block 2 79.7
242 | Kalagarh Tiger Reserve Palain Range Kugadda Block 3 56.7
243 | Kalagarh Tiger Reserve Palain Range Kugadda Block 4 102.4
244 | Kalagarh Tiger Reserve Palain Range Kugadda Block 5 104.4
245 | Kalagarh Tiger Reserve Palain Range Kugadda Block 6 41.7
246 | Kalagarh Tiger Reserve Palain Range Kugadda Block 7 70
247 | Kalagarh Tiger Reserve Palain Range Kugadda Block 8 105.2
248 | Kalagarh Tiger Reserve Palain Range Kugadda Block 9 143.7
249 |Kalagarh Tiger Reserve Palain Range Kugadda Block 10 93.9
250 |[Kalagarh Tiger Reserve Palain Range Kugadda Block 11 91.1
251 |[Kalagarh Tiger Reserve Palain Range Kugadda Block 12 88.2
252 |[Kalagarh Tiger Reserve Palain Range Kugadda Block 13 121.4
253 [Kalagarh Tiger Reserve Palain Range Kugadda Block 14 97.5
254 |Kalagarh Tiger Reserve Sonanadi Range Kalagarh Block 7 331
255 [Kalagarh Tiger Reserve Sonanadi Range Kalagarh Block 8 138
256 |[Kalagarh Tiger Reserve Sonanadi Range Kalushaid Block 1 267.5
257 | Kalagarh Tiger Reserve Sonanadi Range Kalushaid Block 2 154.2
258 |[Kalagarh Tiger Reserve Sonanadi Range Kalushaid Block 3 152.2
259 |[Kalagarh Tiger Reserve Sonanadi Range Kalushaid Block 4 183
260 | Kalagarh Tiger Reserve Sonanadi Range Kalushaid Block 5 219.3
261 | Kalagarh Tiger Reserve Sonanadi Range Kalushaid Block 6 174
262 | Kalagarh Tiger Reserve Sonanadi Range Kalushaid Block 7 93.9
263 | Kalagarh Tiger Reserve Sonanadi Range Kalushaid Block 8 165.1
264 | Kalagarh Tiger Reserve Sonanadi Range Kalushaid Block 9 151.7
265 | Kalagarh Tiger Reserve Sonanadi Range Kalushaid Block 10 100.8
266 | Kalagarh Tiger Reserve Sonanadi Range Kalushaid Block 11 197.1
267 | Kalagarh Tiger Reserve Sonanadi Range Kalushaid Block 12 150.5
268 | Kalagarh Tiger Reserve Sonanadi Range Kalushaid Block 13 89.4
269 | Kalagarh Tiger Reserve Sonanadi Range Kalushaid Block 14 193.8
270 | Kalagarh Tiger Reserve Sonanadi Range Kalushaid Block 15 189
271 | Kalagarh Tiger Reserve Sonanadi Range Kalushaid Block 16 170.8
272 | Kalagarh Tiger Reserve Sonanadi Range Nalkhatta Block 1 174
273 |[Kalagarh Tiger Reserve Sonanadi Range Nalkhatta Block 2 106
274 |Kalagarh Tiger Reserve Sonanadi Range Nalkhatta Block 3 253.7
275 | Kalagarh Tiger Reserve Sonanadi Range Nalkhatta Block 4 212.6
276 |Kalagarh Tiger Reserve Sonanadi Range Nalkhatta Block 5 247.3
277 |Kalagarh Tiger Reserve Sonanadi Range Nalkhatta Block 6 160.2
278 | Kalagarh Tiger Reserve Sonanadi Range Nalkhatta Block 7 104.4
279 |[Kalagarh Tiger Reserve Sonanadi Range Nalkhatta Block 8 119
280 [Kalagarh Tiger Reserve Sonanadi Range Nalkhatta Block 9 157.8
281 |[Kalagarh Tiger Reserve Sonanadi Range Nalkhatta Block 10 116.9
Total 38507.32
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Annexure — VI
Inventory of Activities to be regulated in Eco-Sensitive Zone

5. Activity Prohi- | Regu- | Perm- Remarks

NO. bited lated itted

1 Commercial Mining Regulation will not prohibit the digging of

v earth for construction or repair of houses and
manufacturing of country tiles or bricks for
personal requirement.

2 Felling of trees v As per existing departmental

rules/regulation.

3 Setting of new sawmills v As per Hon’ble Supreme Court order and

guidelines.

4 Setting of grossly polluting As per the provision of EPA (1986) and extant
and seriously polluting y government rules and decision of Hon’ble
industries Court from time to time.

5 Establishment of new As per the approved zonal mater plan
hotels and resorts. Y prepared as per the provision of EPA (1986).

6 Commercial use of For hotels, eateries, ashrams and other
firewood. v commercial establishment.

7 Drastic change in land Change | land use shall be with permission

use. ¥ from competent authority.

8 Commercial use of As per the approved zonal mater plan
natural water resources prepared as per the provision of EPA (1986).
including ground water Y
harvesting.

9 Establishment of major As per the approved zonal mater plan
Hydro -electric projects. Y prepared as per the provision of EPA (1986).

10 Erection of electric As per the approved zonal mater plan
cables. Y prepared as per the provision of EPA (1986).

11. Ongoing agriculture Ongoing agriculture and horticulture
and horticulture y practices by local communities should be
practices by local encouraged.
communities.

12 Rainwater harvesting. Y Should be activity promoted.

13 Fencing of premises of v As per the approved zonal mater plan
Hotels and lodges. prepared as per the provision of EPA (1986).

14 Organic farming. v Should be activity promoted.

15 Use of renewable v Should be activity promoted.
energy sources.

16 Widening of roads. Y With permission from complete authority.

17 Introduction of As per the approved zonal mater plan
exotic species. v prepared as per the provision of EPA (1986).

18 Undertaking activities As per the approved zonal mater plan
related to tourism like v prepared as per the provision of EPA (1986).
under-flying by any
aircraft, hot-air balloons.

19 Protection of hill As per the approved zonal mater plan
slopes and river prepared as per the provision of EPA (1986).
banks.

Y
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20 Discharge of As per the provision of EPA (1986).
effluents and solid
waste in natural
water bodies or
terrestrial area.
21 Air, Noise and Light As per the provision of EPA (1986).
pollution
22 Signboards and As per the approved zonal mater plan
hoardings. prepared as per the provision of EPA
(1986).
23 Adoption of green Should be actively
technologies for all promoted.
activities.
24 Use of polythene bags Prohibited until and unless specific
by shopkeepers. permission is granted by competent
authority as per the prevailing laws and
regulations.
25 Movement of vehicular Shall be with the permission of
traffic at night competent authority as per the prevailing
laws and regulations.
26 Use of production of as per Hon’ble Supreme Court order and

any hazardous
substances

guidlines.
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Monitoring Committee.-(1)The Central Government hereby constitutes a Monitoring Committee, for
effective monitoring of the Eco-sensitive Zone falling in the State of Uttarakhand, which shall comprise of
the following namely:-

1. Director, Corbett Tiger Reserve -Chairman
2. Collector of Almora and Pauri or Repreentative -Member
3. Representative of the Department of Environment, Government of -Member
Uttarakhand
4. | Representative of the Department of Urban Development, Government  Member
of Uttarakhand
5. Regional officer, Uttarakhand State Pollution Control Board -Member
6. One representative of Non-Governmental Organization (working in thefield -Member
of environment and heritage) to be nominated by the StateGovernment for
a term of one year in each case.
7. One expert in the area of ecology & environment to be nominated by -Member
theState Government for a term of one year in each case.
8. | Deputy Director, Corbett Tiger Reserve -Member
9. Park Warden, Corbett Tiger Reserve -Member
Secretary

Terms of reference.-

The Monitoring Committee shall monitor the compliance of the provisions of this notification.

(D

()

(3

The activities that are covered in the schedule to the notification of the Government of India
in the erstwhile Ministry of Environment and Forest number S.0. 1533 (E), dated the 14th
September, 2006, and are falling in the Eco-Sensitive Zone, except for the prohibited activities

shall be scrutinized by the Monitoring Committee based on the actual site-specific conditions.

The activities that are not covered in the Schedule to the notification of the Government of
India in the erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the
14th September, 2006 and are falling in the Eco-Sensitive Zone, except the prohibited
activities shall be scrutinized by the Monitoring Committee based on the actual site-specific
conditions and if needed it be referred to the concerned regulatory authorities.

The Member Secretary of the Monitoring Committee shall be competent to file complaints
under section 19 of the Environment (Protection) Act, 1986 (29 of 1986) against any person

who contravenes the provisions of this notification.
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4 The Monitoring Committee may invite representatives or experts from concerned
Departments, representatives from industry associations or concerned stakeholders to assist
in its deliberations depending on the requirements, issue to issue basis.

(5) The Central Government in the Ministry of Environment, Forest and Climate Change may give
such directions, as it deems fit, to the Monitoring Committee for effective discharge of its
functions.

(6) The Central Government and State Government may specify additional measures, if any, for

giving effect to provisions of this notification.

The provisions of this notification shall be subject to the orders, if any, passed, or to be

passed, by the Hon’ble Supreme Court of India or the High Court or National Green Tribunal .
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29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
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Annexure - VII

List of Mammals of Corbett Tiger Reserve

Common Name
Long Eamed Hedgehog
House Shrew
Savi Pygmy Shrew
Asiatic Elephant
Rufous Tailed Hare
Wild Boar
Barking Deer
Cheetal
Hog Deer
Sambar

. Swamp Deer
. Goral

. Serow

. Neel Gai
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.

Indian Pangolin

The Large Red Flying Squirrel
The Northern Palm Squirrel
The Indian Crested Porcupine
Indian Gerbil

Comimon Indian Rat
Common Indian Rat

The home mouse

Mouse

Common Indian Field Mouse
Indian Bush Rat

Bandicoot Rat

Large Bandicoot Rat

Indian Flying Fox

Short Nosed Fruit Bat

Little JapneseHorse Shoe Bat
Leaf Nose Bat

Great Himalayan Leaf Nose Bat
Hodgson’s Bat

Indian Pygmy Pisistrelle
Greater Yellow Bat

Long Earned Bat

Peters Tube Nose Bat
Rhesus Macaque

Langur

Common Red Fox

Zoological Name

Hemiechinusaurituscollarisgrey
Suncusmurinustytleriblyth
Suncusetruscusmicronyxblyih
Elephas maximaslinn
Lapusnigricollisruficaudatusgeoffroy
Sus serofacristatuswagner
Muntiacusmuntiak vaginalisboddaert
Axis axiserxleben

Axis porcinuszimmermann

Cervus unicolor kerr

Cervus duvaveclicuvier
Namorhaedusgorralhardwicke
Capricornissumatraensisbechstein
Boselaphustragocamelluspallas
Manis crassicaudatagray
Petauristapetauristaalbiventergrey
Funambuluspennantiwroughton
Hystrixindicakerr
Tateraindicaindicahardwicke
Rattus rattusrefescensgrey

Rattus rattusgangutrianushinton
Mus musculus tytleriblyth

Mus musulushomeurushodgson
Mus boodugagrey
Golundaelliatmyothrixhodgson
Nosokiaindicagrey
Bandicotaindicaindicabeehstein

Pteropusgiganteusgiganteusgiganteus
bruinich

Cynopterus sphinx sphinxvabl
Rhinoplophuscornutusblythianderson
Hipposideroscineraeusmicropus peters
Hipposiderous armiger Hodgson
Mpyotis formosus

Pipistrellusmimusmimusbarret-hodgoson

Scotophillusheathiheathihodgoson
Plecotusauritushomochroushodgson
Murinagriseapeters
Macacamulatavillosatrug

Presbytis entelussehistaceushodgson

Vulpes Vulpesmontanapearson
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41.
42.
43.
44.
45.
46.
47.
48.

49.
50.
51.
52.
53.
54.
55.

Asiatic Jackal

Indian Wild Dog

Sloth Bear

Himalayan Black Bear
Common Otter

Yellow Throated Marten
Small Indian Civet
Common Palm Civet

Himalayan Palm Civet
Indian Grey Mongoose
Jungle Cat

Leopard Cat

Fishing Cat

Leopard

Tiger
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Canisauriuslinn
Cuonalpinushodgson
Melursus ursinusshaw
Selenarctosthibetannsg.cuvier
Lutralutramonticolahodgson
Martes flavigulaboddaert
Viverriculaindiawellsipocock

Paradoxurus hermaphroditusbondor
desmarest

Pagumalarvatahamiltonsmith
Herpestesedwardsinyulagrey
Felischausaffinisgrey
Felisbengalensishorsefieldigrey
Felisviverrinabennet

Panthera parduslinn

Panthera tigristigrislinn
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List of Birds of Corbett Tiger Reserve

Family PODICIPITIDAE : Grebes

1. Great Crested Grebe
2. Little Grebe

Family PELECANIDAE : Pelicans

3. Rosy or White Pelican
4. Spot-Billed Pelican

Family PHALACROCORACIDAE : Cormorants and Darters

Cormorant
Indian Shag
Little Cormorant
Darter

G = O

Family ARDEIDAE : Herons, Egrest, Bitterns

9. Grey Heron

10. Purple Heron

11. Little Green Heron
12. IndianPond heron or Paddybird
13. Cattle Egret

14. Great Egret

15. Smaller Egret

16. Little Egret

17. Night Heron

18 Little Bittern

19. Yellow Bittern

Family CICONIIDAE : Storks

20. Painted Stork

21. Openbill Stork

22. White-Necked Stork
23. White Stork

24. Black Stork

25. Black-Necked Stork
26. Lesser adjutant

Family THRESKIORNITHIDAE : Ibis, Spoonbill

27. White Ibis
28. Black Ibis
29. Glossy Ibis
30. Eurasian Spoonbill

Family ANATIDAE : Ducks, Geese, Swans

Podicepscristatus
Tachybaptusrufficallis

Pelecanusonocrotalus
PelecanusPhilippennsis

Phalacrocorax carbo
Phalacrocoraxfuscicollis
Phalacrocoraxniger
Anhinga rufa

Ardeacinerea
Ardeapurpurea
Butoridesvirescens
Ardeolagrayii
Bubulcus ibis
Ardea alba
Egretta intermedia
Egrettagarzetta
Nycticoraxnycticorax
Ixobrychusminutuis
Ixobrychussinensis

Mycterialeucocephala
Anastomusoscitans
Ciconia episcopus
Ciconia Ciconia
Cleonianigra
Ephippiorhynchusasiatius
Leptoptilosjavanicus

Thereskiornis aethiopica
Pseudibispapillosa
Plegadisfalcinellus
Platalealeucorodia
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31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.
43.
44.
45.
46.
47.
48.
49.
50.

578

Greylag Goose
Bar-Headed Goose
Lesser Whistling Duck
Ruddy Shelduck or Brahminy Duck
Common Shelduck
Northern Pintail
Common Teal
Spot-Billed Duck
Mallard

Gadwall

Eurasian Wigeon
Garganey

Northem Shoveller
Red-Crested Pochard
Common Pochard
White-eyed Pochard
Tufted Duck

Cotton Pygmy Goose
Comb Duck

Common Merganser

Family ACCIPITRIDAE : Hawks, Vultures etc.

51
52.
53
54.
55.
56.
57.
58.
59.
60.
61.
62.
63.
64.
65.
66.
67.
68.
69.
70

71.
72.
73.
74.
75.
76.
77.
78.
79.
80.

Blackwinged Kite
Honey Buzzard
Black Kite
Brahminy Kite
Northern Goshawk
Shikra
Crested Goshawk
EurasionSparrow-Hawk
Longlegged Buzzard
Comman Buzzard
White-Eyed Buzzard Eagle
Hodgson’s hawk-Eagle
Changeable Hawk-Eagle
Crested Hawk Eagle
Bonelli’sEagel
Booted Hawk-Eagle
Rufousbellied Hawk Eagle
Golden Eagle
Imperial Eagle
Tawny Eagle
Steppe Eagle
Greater Spotted Eagle
Lesser Spotted Eagle
Black Eagle
White-Tailed Eagle
Palla’s Fish Eagle
Grey-Headed Fish Eagle
Himalayan Grey-Headed Fishing Eagle
Black or king Vulture
Cinereous Vulture

Anseranser

Anser indicus
Dendrocygnajavanica
Todornaferruginea
Tadornatadorna

Anas acuta

Anas crecca

Anas poecilorhyncha
Anas platyrhynchos
Anas Strepera

Anas Penelope

Anas querquedula
Anas clypeata
Rhodonessarufina
Aythyaferina
Aythyanyroca
Aythyafuligula
Nettapuscoromandelianus
Sarkidiornismelanotos
Mergus merganser

Elanus caeruleus
Pernisptilorhyncus
Milvus migrans
Haliastuindus
Accipiter gentilis
Accipiter badius
Accipiter trivirgatus
Accipiter nisus

Buteo rufinus

Buteo buteo
Butasturteesa
Nisaetusnipalensis
Nisaetuscirrhatus
Nisaetuscirrhatus
Hieraaetusfasciatus
Hieraaetuspennatus
Hieraaetuskienerii
Aquila chrysaetos
Agquila heliaca

Aquila rapax

Aquila nipalensis
Aquila clanga
ClangaPomarina
Ictinaetusmalayensis
Haliaeetus albicilla
Haliaeetus leucoryphus
Ichthyophagaichthyaetus
Haliateetusichthyaetus
Sarcogyps calvus
Aegypiusmonachus
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81. Griffon Vulture

82. Himalayan Griffon

83. Indian LongbilledVulture
84. Indian White-Backed Vulture
85. EgyptianVulture

86. Lammergeier

87. Hen-Harrier

88. Pallid Harrier

89. Montagu’s Harrier

90. Eurasian Marsh Harrier
91. Short-Toed Snake Eagle
92. Crested Serpent Eagle
93. Osprey

Family FALCONIDAE : Ducks, Geese, Swans

94. CollaredFalconet
95.  Laggar Falcon
96. Peregrine Falcon
97. Shaheen Falcon
98. Hobby
99.  Oriental Hobby
100. Read-necked falcon
101. Red-Legged or Amur Falcon
102. Common Kestrel

Family PHASIANIDAE : Pheasants, Partridges, Quails etc.

103.  Black Fgancolin

104.  Grey Fgancolin

105.  Grey or Common Quail
106.  Jungle Bush Quail

107. Red Spurfowl

108. Kalij Pheasant

109. Red Junglefowl

110. Common Peafowl

Family TURNICIDAE :Buttongwails

111. Small Buttonqwil
Family GRUIDAE : Cranes

112. Common Crane
113. Sarus Crane
114. Demoiselle Crane

Family RALLIDAE : Rails, Coots

115. Ruddy Breasted

116. Brown Crake

117. Whitebreasted Waterhen
118. Common Moorhen
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Gyps fulvus
Gyps himalayensis

Gyps indicus

Gyps bengalensis
Neophron percnopterus
Gypaetus barbatus
Circus cyaneus
Circus macrourus
Circus pygargus
Circus aeruginosus
Circaetusgallicus
Spilornischeela
Pandionhaliaetus

Microhieraxcaerulescens
Falco jugger

Falco peregrinusjugger

Falco peregrinus peregrinator
Hypotriorchis

Falco severus

Falco chicquera

Fﬂ'}CO amurensis

Falco tinnunculus

Francolinusfrancolinus
Francolinuspondicerianus
Coturnixcoturnix
Perdiculaasiatica
Galloperdixspadicea
Lophuraleucomelans
Gallus gallus
Pavocristatus

Turnix sylvatica

Grus grus
Grus antigone
Grusvirgo

Pronzanafusca
Amaurornisakool
Amaurornisphoenicurus
Gallinulachloropus
33
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119.  Purple Swamphen
120. Common Coot

Family JACANIDAE : Jacanas

121.  Pheasant- Tailed Jacana
122. Bronzewinged Jacana

Family CHARADRIIDAE : Plovers, Sandpipers, Snipe

123.  Sociable Plover

124. River Lapwing

125. Red-Wattled Lapwing
126. Spurwinged Lapwing
127.  Greater Sand Plover
128.  Little Ringed Plover
129.  Kentish Plover

130. Long-Billed Plover
131.  Lesser Sand Plover

Family SCOLOPACIDAE : Redshank, Snipe

132, Curlews

133. Blacktailed Godwit
134.  Spotted or Dusky Redshank
135. Redshank

136.  Marsh Sandpiper
137.  Greenshank

138.  Green Sandpiper
139. Wood Sandpiper
140. Common Sandpiper
141.  Wood Snipe

142.  Pin-Tailed Snipe
143.  Fantail Snipe

144.  Jack Snipe

145.  Woodcock

146.  Little Stint

147. Temminck’s Stint
148.  Dunlin

149.  Ruff and Reeve

Family ROSTRATULIDAE : Painted Snipe

150. Greater Painted Snipe
Family RECURVIROSTRIDAE : Stilts, Avocet

151. Blackwinged Stilt
Family IBIDORHYNCHIDAE :lbisbill

152.  Tbisbill

Porphyrioporphyrio
Fulicaatra

Hydrophasianuschirurgus
Metopidius indicus

Vanellusgregarius
Vanellusduvaucelii
Vanellus indicus
Vanellusspinosus
Charadriusleschenaultii
Charadriusdubius
Charadrius alexandrines
Charadriusplacidus
Charadriusmongolus

Numenius
Limosalimosa
Tringaerythropus
Tringa tetanus
Tringastagnatilis
Tringanebularia
Actitisochropus
Tringaglareola
Tringahypoleucos
Gallinagonemoricola
Gallinagostenura
Gallinagogallinago
Lymnocryptesminimus
Scolopax
Calidrisminuta
Calidristemminckii
Calidrisalpina
Philomachuspugnax

Rostratulabenghalensis

Himantopushimantopus

Ibidorhynchastruthersii
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Family BURHHINIDAE : Stone curlews, Thick knees

153.
154.

Family LARIDAE :

155.
156.
157.
158.
159.
160.
161.
162.

Furasian Thick-knee
Great Stone Plover

Gulls, Terns

Great Blackheaded Gull
Brownheaded Gull
Blackheaded Gull

Whiskered Tern
Gullbilled Tern
River Tern

Common Tern
Blackbellied Tem

Family COLUMBIDAE : Pigeons, Doves

163.
164.
165.
166.
167.
168.
169.
170.
171.
172.
173.
174.
175.

Pintailed Green Pigeon
Wedgetailed Green Pigeon
Orangebreasted Green Pigeon
Yellow-Footed Green Pigeon
Hill Pigeon
Rock Pigeon

Turtle Dove

Oriental Turtle Dove
Eurasian Collared Dove

Red Turtle Dove

Spotted Dove
Laughing Dove
CommanEmerald Dove

Family PSITTACIDAE : Parrots

176.
177.
178.
179.
180.

Alexandrine Parakeet
Roseringed Parakeet
Redbreasted Parakeet
Plum-Headed Parakeet
Slatyheaded Parakeet

Family CUCULIDAE : Cuckoos

181.
182.
183.
184.
185.
186.
187.
188.
189.
190.

Redwinged Crested Cuckoo
PiedCuckoo

Large Hawk- Cuckoo
Common Hawk-Cuckoo
Indian Cuckoo
Eurasian Cuckoo

Indian Banded Bay Cuckoo
Drongo-Cuckoo
Asian Koel

Large Greenbilled Malkoha

Burhinusoedicnemiis
EsacusRecurvirostris

Ichthyaetusichthyaetus
Larusbrunnicephalus
Larusridibundus
Chlidoniashybrida
Gelochelidonnilotica
Sterna aurantia
Sterna hirundo

Stern acuticauda

Treronapicauda
Treronsphenura
Treronbicancta
Treronphoenicoptera
Columba rupestris
Columba livia
Streptopeliaturtur
Streptopeliaorientalis
Streptopeliadecaocto
Streptopeliatranquebarica
Streptopeliachinensis
Spilopelia senegalensis
Chalcophapsindica

Psittaculaeupatria
Psittaculakrameri
Psittaculaalexandri
Psittaculacyanocephala
Psittaculahimalayana

Clamatorcoromandus
Clamatorjacobinus
Hieroceccyxsparverioides
HieroceccyxVarius
Cuculus Micropterus
Cuculuscanorus
CacomantisSonneratii
Surniculuslugubris
Eudynamyscolopacea
Rhopodytestristis
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191.  Sirkeer Cuckoo

192. Crow-Pheasant or Grater Coucal

193. Lesser Coucal

Family TYTONIDAE : Owls

194.  Bam Owl
195.  Grass Owl

Family STRIGIDAE : Owls

196.  Collard scops Owl

197. Eurasian Eagle-Owl or
Great Horned Owl

198. Spot-Bellied Eagle Owl

199.  Dusky Eagle Owl

200.  Brown Fish Owl

201.  Tawny Fish Owl

202.  Collared Pigmy Owlet

203.  Jungle Owlet

204.  Asian Barred Owlet

205. Brown Hawk-Owl

206.  Spotted Owlet

207.  Long-Eared Owl

208.  Short-Eared Owl

Family CAPRIMAUGIDAE : Nightjars, Goatsuckers

209. Grey Nightjar

210.  Large-Tailed Nightjar
211.  Common Indian Nightjar
212. Savanna Nightjar

Family APODIDAE : Swifts

213.  Himalayan Swiftlet
214.  WhiterumpedSpinetail
215.  Alpina Swift

216.  Fork-Tailed Swift
217.  House Swift

218.  Asian Palm Swift

Family APODIDAE : Treeswift
219.  Crested Treeswift

Family ALCEDINIDAE : Kingfishers
220.  Himalayan Pied Kingfisher
221.  Lesser Pied Kingfisher

222,  CommonKingfisher
223.  Storkbilled Kingfisher
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Taccocualeschenaultti
Centropussinensis
Centropusbengalensis

Tyto alba
Tvtolongimembris

Otusbakkamoena

Bubo bubo

Bubo nipalensis
Bubo Coromandus
Bubo Zeylonensis
Ketupaflavipes
Glaucidium brodiei
Galucidiumradiatum
Glaicidiumcuculoides
Ninoxscutulata
Athene brama
Asiootus
Asioflammeus

Caprimulgus indicus
Caprimulugusmacrurus
Caprimulgusasiaticus
Caprimulugusaffinis

Collacaliabrevirostris
Zoonavena sylvatica
Tachymarptis melba
Apus pacificus

Apus affinis
CypsiurusBalasiensis

Hemiprocnecoronate

Cerylelugubris
Cerylerudis
Aleedoatthis

Halcyoncapensis
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224.

583

White-Throated Kingfisher

Family MEROPIDAE : Bee-eaters

225.
226.
227.
228.

Chestnut-Headed Bee-Eater

Family CORCIIDAE : Rollers

229.
230.

Doolarbird

Indian Roller

Family UPUPIDAE : Hoopoes

231.

Common Hoopoe

Family BUCEROTIDAE : Hornbills

232
233.
234.

Indian Grey Hornbill
Oriental Pied Hombill
Great Hombill

Family MEGALAIMIDAE : Barbets

Great Hill Barbet
Large Green Barbet
Lineated Barbet
Bluethroated Barbet
Crimson-Breasted Barbet or Coppersmith

Family INDICATORIDAE : Honeyguide

240.

Honeyguide

Family PICIDAE : Woodpeckers

241,
242.
243.
244,
245.
246.
247.
248.
249.
250.
251.
252.

254,

Eurasian Wryneck

Speckled Piculet

Rufous Woodpecker

Scaly-Bellied Green Woodpecker
Grey-Headed Green Woodpecker
GreaterYellownaped Woodpecker
Small Yellownaped Woodpecker
Lesser Goldenbacked Woodpecker
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Halcyon smyrnesis

Merops leschenaultia

Bluetailed Bee — Eater Meropsphilippinus
Green Bee-Eater Meropsorientails
Bluebeared Bee-Eater Nvetvornicathertoni

Coracias benghalensis
Eurystomusorientalis

Upupa epops

Ocycerosbirostris
Anthracocerosmalabaricus
Bucerosbicornis

Megalaimavirens
Megalaimazeylanica
Megalaimalineata
Megalaimaasiatica
Megalaimahaemacephala

Indicatoridae

Jynxtorquilla
Picumnusinnominatus
Celeusbrachyurus
Picussquamatus
Picuscanus
Picusflavinucha
Picuschlorolophus
Dinopiumbenghalense

HimalyanGoldenbackedThreetoed WoodpeckerDinopiumshorii

Great Slaty Woodpecker
BrownfrontedWoodpecker
Fulvousbreasted Woodpecker
Yellow fronted Woodpeeker

Mulleripicuspulverulentus
Dendrocoptesauriceps
Dendrocoposmacei
Melanerpesflavifrons



255, Grey-CappedPygmyWoodpeeker
256. Brown-Capped Pygmy Woodpeeker
257. Larger GoldenbackedWoodpeeker

Family EURYLAIMIDAE : Broadbills

258.  Longtailed Broadbill

Family PITTIDATE : Pittas

259 Indian Pitta
Family ALAUDIDAE : Larks

260.Rufous-Winged Bush Lark
261 Indian Bush Lark
262.AshycrownedSparraw
263.Sand Lark

264.Crested Lark

265.Eurasian Skylark
266.0r1entel Skylark

Family HIRUNDINIDAE : Swallows

267.Sand Martin

268 Plain Martin

269 Eurasian Crag Martin
270.Dusky Carg Martin

271 Bam Swallow

272 Wiretailed Swallow
273.Streak-Throated Swallow

274.Straited or Redrumped Swallow

275.NorthernHouse Martin
276.Nepal House martin

Family LANIIDAE : Shrikes

277.Southern Grey Shrike
278 Baybacked Shrike

279.Greybacked or Tibetan Shrike

280.Long-Tailed Shrike
281.Brown Shrike

Family ORIOLIDAE : Orioles

282.Golden Oriole
283 Blackheaded Oriole
284 Maroon Oriole

Family DICRURIDAE :Drongos
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Dendrocopescanicapillus
Dendrocopesnanus
Chrysocolaptesguttacristatus

Psarisomusdalhousiae

Pitta brachyura

Mirafraassamica
Mirafraerythroptera
Eremopterixgrisea
Calandrellaraytal
Galeridacristata
Alauda arvensis
Alauda gulgula

Ripariariparia
Ripariapaludicola
Hirundorupestris
Hirundo concolor
Hirundorustica
Hirundosmithii
Hirundofluvicola
Hirundodaurica
Delichonurbica
Delichonnipalensis

Laninusmeridionalis
Laninusvittatus
Laninustephronotus
Laninusschach
Laninuscristatus

Oriolusoriolus
Orioluslarvatus
Oriolustraillii
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Dicrurusmacrocercius
Dicrurusleucophaeus
Dicruruscaerulescens
Dicrurusaeneus
Dicrurusremifer

285.Black Drongo or King-Crow
286.Grey or Ashy Drongo
287.White-Bellied Drongo
288.Bronzed Drongo

289.Lesser Racket-Tailed Drongo
290.Hair-Crested Drongo

291 .Greater Racket-Tailed Drongo

Family ARTAMIDAE : Swallow-shrikes
292 Ashy Swallow-Shrikes
Family STURNIDAE : Starlings, Mynas

293.Spot-Winged Starling

294, Chestnut-Tailed Starling

295, Blackheaded or Brahminy Starling
296. Common Starling

297. Asian Pied Myna

298. Common Myna

299. Bank Myna

300. Jungle Myna

301. Grackle or Hill Myna

Family CORVIDAE : Crows, Magpies, Jays etc.

302.
303.
304.
305.
306.
307.
308.
309.

Eurasian Jay
Black-Headed

Common Green Magpie
Redbilled Blue Magpie
Rufous Tree Pie

Grey Tree Pie

House Crow
Large-Billed Crow

Family VANGIDAE : Shrikes

310. Pied Flycatcher-Shrike
311. Large Wood Shrike
312. Common Wood Shrike
313. Large Cuckoo Shrike

Family CAMPEPHAGIDAE: Cuckoo-Shrikes, Minivet

314. Smaller Grey Cuckoo-Shrike
315. Blackheaded Cuckoo-Shrike
316. Scarlet Minivet

317. Short-Billed Minivet

318. Long-Tailed Minivet

319. Rosy Minivet
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Dicrurushottentottus
Dicrurusparadiseus

Artamusfuscus

Saroglossaspiloptera
Sturnus malabaricus
Sturnus pagodarum
Sturnus vulgaris

Sturnus contra
Acridotherestristis
Acridotheresginginianus
Acridotheresfuscus
Gracula religiosa

Graculaglandarius
Graculalanceolatus
Urocissachinensis
Cissaerythrorhyncha
Dendrocittavagabunda
Dendrocittaformosae
Corvussplendens
Corvusmacrohynchos

Hemipus
Tephrodornisgularis
Tephrodornispondicerianus
Coracinamacei

Coracinacaesia
Coracinamelanoptera
Pericrocotusspeciasus
Pericrocotusbrevirostris
Pericrocotusethologus
Pericrocotus roseus
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320. Small Minivet

Family IRENIDAE: Loras and Leaf Birds

321
322.
323.

Common lora
GoldenfrontedLeafbirds
OrangebelliedLeafbirds

Family PYCNOTIDAE: Bulbuls

324.
325.
326.
327.
328.
329.
330.
331.
332.
333.

Black Crested Yellow Bulbul

Redwhiskered Bulbul
White-Eared Bulbul
White-headed Bulbul
Redvented Bulbul
Mountain Bulbul
Browneared Bulbul
Black Bulbul

Ashy Bulbul
Malagasy Bulbul

Family PELLORNEIDAE: Babblers

334.

335. Slatyheaded Scimitar Babbler

336. Rustycheeked Scimitar Babbler
Family PNOEPYGIDAE: Wren Babblers

337. Scdybreased Wren-Babbler

Spotted Babbler
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Pericrocotuscinnamomeiis

Aegithinatiphia
Choloropsisaurifrons
Chloropsishardwickii

Pycnonotusflaviventris
Pycnonotusjocosus
Pycnonotusleucotis
Hypsipetesthompsoni
Pycnonotuscafer
Hypsipetesmeclellandi
Hypsipetesamauratis
Hypsipetesleucocephalus
Hypsipetesflavalus

Hypsipetesmadagascariensis

Pellorneumruficeps
Pomatorhinusschisticeps
Pomatorhinuserythrogenys

Pnoepygaalbiventer

Family TIMALIIDAE: Babblers, Yuhina, Thrushes and chats

338.
339.
340.
341.
342.
343.
344.
345.

Black-Chinned Babbler
Rufousbellied Babbler
Chestnut-Capped Babbler
SilverearedMesla
Yellownaped Yuhina
Blackchinned Yuhina
‘Whitebellied Yuhina
BlackcappedSibia

Family SYLVIIDAE: Babblers

346.

Family LEIOTHRICHIDAE: Babblers, Thrushes

Yelloweyed Babbler

347 Common Babbler
348. Large Grey Babbler

Stachyridopsispyrrhops
Dumetiahyperythra
Timalia pileate
Leiothrixargenfamuls
Yuhinafavicollisrouxi
Yuhinanigrimenta
Erporniszanthaleuca
Heterophasiacapistrata

Chrysommasinense

Turdoidescaudata
Turdoidesmalcolmi
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349. Jungle Babbler

350. Whitethroated Laughing Thrush
351. Rufouschinned Laughing Thrush
352, Streaked Laughing Thrush

353. RedbilledLeiothrix

354. Bluewinged Siva

Family MUSCICAPIOAE: Flycatchers

355. Dark-Sided Flycatcher

356. Rusty Flycatcher

357.  Rufoustailed Flycatcher

358. Redbreasted Flycatcher

359. Orangegorgeted Flycatcher
360. Rufousbreasted Blue Flycatcher
361. Little Pied Flycatcher

362. Whitebrowed Blue Flycatcher
363. Slaty Blue Flycatcher

364. Large Niltava

365. Small Niltava

366. RufourbelliedNiltava

367. Brooks's Flycatcher

368. Pale Blue Flycatcher

369. Bluethroated Flycatcher

370.  Tickell's Blue Flycatcher

371.  Verditer Flycatcher

372.  GreyheadedCanaryFlycatcher

Family STENOSTIRIDAE: Fantail
373. Yellowbellied Fantail
Family RHIPIDURIDAE: Fantail

374.  Whitebrowed Fantail Flycatcher
375. Whitethroated Fantail Flycatcher

Family MONARCHIDAE: Fantail

376. Paradise Flycatcher
377.  BlacknapedBlueFlycatcher

Family CETTIIDAE: Warblers

378.  Grey Bellied Tesia

379. Chestnut-Headed Tesia

380. Pale-Footed Bush Warbler

381. Strong-Footed Bush Warbler
382.  Chestnut-Crowned Bush Warbler
383.  Aberrant Bush Warbler

384.  Grey-Sided Bush Warbler
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Turdoidesstriata
Garrulaxalbogularis
Garrulaxrufogularis
Trochalopteranlineatum
Leiothrix lutea
Sivacyanouroptera

Musciapasibirica
Musciapalatirostris
Musciaparuficauda
Ficedula parva
Ficedulastrophiata
Ficedulahyperythra
Ficedulawestermanni
Ficedulasuperculiaris
Ficedulatricolor
Niltavagrandis
Niltavamacgrigoriae
Niltavasundara
Cyornispoliogenys
Cyornis unicolor
Cyornisrubeculoides
Cyornistickelliae
Eumyiasthalassinus
Culicicapaceylonensis

Chelidorhynypoxanthus

Rhipiduraaureola
Rhipiduraalbicollis

Terpsiphone
Hypothymisazurea

Tesiacyaniventer
Cettiacastaneocoronata
Urosphenapallidipes
Cettiafortipes

Cettia major
Cettiaflavolivacea
Cettiabrummfrons
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Family CISTICOLIDAE: Warblers

385. Golden-Headed Cisticola

386.  Streaked Fantail Warble

387.  Franklin’s Wren-Warbler
388. Rufous-Fronted Wren- Warbler
389. Hodgson’s wren-Warbler

390.  Streaked Wren-Warbler

391.  Plain Wren-Warbler

392, Ashy Wren-Warbler

393.  Jungle Wren-Warbler

394.  Yellow bellied Wren-Warbler
395.  Striated Wern-Warbler

396. Common Tailor Bird

Family LOCUSTELLIDAE: Warblers
397.  Striated Grassbird
Family ACROCEPHALIDAE: Warblers

398.  Blyth’s Reed Warbler
Family SYLVIIDAE: Warblers

399.  Orphean Warbler
400.  White-Throat

Family PHYLLOSCOPIDAE: Warblers

401. Common Chiffchaff

402.  Tickell’s Leaf Warbler

403.  Sulpher-Bellied Warbler

404.  Dusky Warbler

405. Buffbarred Warbler

406.  Yellow-Browed Leaf Warbler
407.  Pallas’s Leaf Warbler

408. Ashy-Throated Leaf Warbler
409.  Greenish Warbler

410. Western Crowned Warbler
411.  Blyth’s Leaf Warbler

412.  Yellow-Vented Leaf Warbler
413.  Green Crowned Warbler

414.  Grey Hooded Warbler

Family REGULIDAE: Warblers
415.  Goldcrest
Family MUSCICAPIDAE : Thrushes and Chats
416. Rubythroat

417. Bluethroat
418. Himalayan Rubythroat

588
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Cisticolaexilis
Cisticola juncidis
PriniaHodgsonii
Priniabuchanani
Priniacinereocapilla
Priniagracilis
Priniasubflava
Priniasocialis

Prinia sylvatica

Priniaflaventris
Priniacriniger
Orhtotomussutorius

Megaluruspalustris

Acrocephalusdumetorum

Sylvia hortensis

Sylvia communis

Phylloscopuscollybita
Phylloscopusaffinis
Phylloscopusgriseolus
Phylloscopusfuscatus
Phylloscopuspulcher
Phylloscopusinornatus
Phylloscopusproregulus
Phylloscopusmaculipenisvirens
Phylloscopustrochiloides
Phylloscopus occipitalis
Phylloscopusreguloides
Phylloscopuscantator
Seicercusburkii
Seicercusxanthoschistos

Regulus regulus

Erithacus calliope
Lusciniasvecicus
Luscinia pectoralis
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419.
420.

421.

422.
423.
424.

425.

426.
427.
428.

429.

430.
431.
432.
433.
434.
435.
436.
437.
438.
439.
440.
441.
442.
443.
444.
445.
446.
447.
448.
449.

Blue Chat

Orangeflanked Bush Robin
Golden Bush Robin
Whitebrowed Bush Robin

Oriental Magpie- Robin or Dhyal

White-rumpedShama
Eversmann’s Redstart
Blue-Capped redstart
Black Redstart
Hodgson’s Redstart
Bluefronted Redstart
Plumbeous Redstart
White-bellied redstart
Little Forktail
Black-Backed Forktail
Slaty-Backed Forktail
Spotted Forktail
Purple Cochoa
Brown Rock Chat
Stone Chat
Pied Bush Chat
Grey Bush Chat
Isabelline Wheatear
Desert Wheatear
Pied Wheatear
White-Capped Redstart
Indian Robin
Blue-capped Rock Thrush
Chestnut-Bellied Rock Thrush
Blue Rock Thrush
Blue Whistling Thrush

Family TURDIDAE : Thrush

450.
451.
452.
453.
454.
455.
456.
457.
458.

Orange-Headed Thrush
ScalyThrush
Long-Billed Thrush
Lesser Brown Thrush
Tickell’s Thrush
Grey-Winged Blackbird
Common Blackbird
Black-Throated Thrush
Red-Throated Thrush

Family TROGLODYTIDAE : Wrens

459.

Wren

Family CINCLIDAE : Dippers

460.

Brown Dippers

Family PRUNELLIDAE : Accentors

589

Lusciniabrunnea
Tarsigercyanurius
Tarsigerchrysaeus
Tarsigerindicus
Copsychussaularis
Copychusmalabaricus
Phoenicuruseryhronotus
Phoenicuruscoeruleocephala
Phoenicurusochruros
Phoenicurushodgsom
Phoenicurusfrontails
RhyacornisFuliginosus
Hodgsoniusphoenicuroides
Enicurusscouleri
Enicurusimmaculatus
Enicurusschistaceus
Enicurus maculatus
Cochoapurpurea
Cercomelafusca
Saxicola torquaus
Saxicola caprata
Saxicola ferreus
Oenanthe isabellina
Oenanthe deserti
Oenanthe pleschanka
Chaimarrornisleucocephalus
Saxicoloidesfulicata
Monticolacinclorhyncha
Monticolarufiventris
Monticola solitaries
Myiophonus caeruleus

Zootheracitrine
Zootheradauna
Zootheramonticola
Zootheramarginata
Turdus unicolor
Turdusboulboul
Turdusmerula
Turdusatroguleris
Turdusruficollis

Troglodytes troglodytes

Cincluspallasii
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461. Rufous Breasted Accentor
462. Black Throated Accentor

Family PARIDAE : Tits

463. Green Backed Tit
464. Black Tit

465. Yellow-Cheeked Tit
466. Fire-Capped Tit

Family AEGITHALIDAE : Tit
467. Read-Headed Tit
Family SITTIDAE : Nuthatches

468. Indian Nuthatch
469. White-Tailed Nuthatch
470. Velvet-Fronted Nuthatch

Family TICHODROMIDAE : Creepers

471. Wall Creeper
Family CERTHIIDAE : Tree Creepers

472.  Bar-Tailed Tree Creeper
Family MOTACILLIDAE : Pipits and Wagtails

473. Indian Tree Pipit

474. Tree pipit

475.  Paddyfield

476. Tawny Pipit

477.  Blyth’s Pipit

478. Rosy Pipit

479.  Long-Billed Pipit

480. Water Pipit

481. Yellow Wagtail

482.  Citrine Wagtail

483. Grey Wagtail

484. Pied or White Wagtail
485.  White-Browed Wagtail

Family DICAEIDAE : Flowerpeckers

486.  Thickbilled Flowerpecker
487.  Pale-Billed Flowerpecker

Family NECTARINIIDAE : Sunbirds, Spiderhunters

590

Prunella strophiata
Prunellaartogularis

Parusmonticolus
Melaniparusniger
Machlolophusspilonotus
Cephalopyrusflammiceps

Aegithalosiredalei

SittaCastanea
Sittahimalayensis
Sitta Frontalis

Tichodromaamuraria

Certhiahimalayana

Anthushodgson
Anthustrivialis
Anthusnovaeseelandiae
Anthus campestris
Anthusgodlewski
Anthusroseatuis
Anthussimilis
Anthusspinoletta
Motacilla flava
Motacillacitreola
Motacillacinerea
Motacilla alba
Motacillamaderaspatensis

Dicaeum agile
Dicaeumerythrohynchos
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591

488 Purple Sunbird
489 Green-Tailed Sunbird
490. Crimson Sunbird

Family ZOSTERROPIDAE: White eyes
491. Oriental White-Eye
Family PASSERIDAE: Weaver Birds

492. House Sparrow

493. Russet Sparrow

494. Yellowthorated Sparrow

495. Baya

496.  Blackbreasted Weaver Bird

497. Streaked Weaver Bird

498. Red Munia or Avadavat

499.  Silverbill or Whitethroated Munia
500. Whiterumped Munia

501. Nutmeg Mannikin or Spotted Munia
502. Blackheaded Munia

Family ESTRILDINAE : Finches

503. Chaffinch

504.  European Goldfinch

505. Yellow-Breasted Greenfinch
506.  Fire Serin

507.  Common Rose Finch

Family Fringillidae: Buntings

508.  Pine Bunting

509.  Chestnut Buntng

510.  Blackfaced Bunting
511.  Whitecapped Bunting
512.  Little Bunting

513.  Little Bunting

514.  Crested Bunting
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Nectariniaasiatica
Aethopyganipalensis
Aethopygasiparaja

Zosteropspalpebrosus

Passer domesticus
Passer rutilans
Petroniaxanthocollis
Ploceusphilipinus
Ploceusbenghalensis
Ploceusmanyar
Estrildaamandava
Lonchuramalabarica
Lonchurastriata
Lonchura punctulate
Lonchuramalacca

Fringilla coelebs
Cardueliscarduelis
Carduelisspinoides
Serimuspusillus
Carpodacuservthrinus

Emberizaleucocephalos
Emberizarutila
Emberizaspodocephala
Emberizastewarti
Emberizapusilla
Emberizastriolata
Melophuslathami
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Family
Typhlopidae

Boidae

Colubridae

Elapidae

B. Lizards
Family

Gekkonidae

Agamidae

Scincodea
(The Skinks)

Varanidae

Crocodilidae

Common Name
Blind Snake

Indian Python
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List of Reptiles and Amphibians of Corbett Tiger Reserve

Common earth snake

Black earth Boa
Trinket Snake
Trinket Snake
Rat Snake

Wolf Snake

Indian Camma

Himalayan Cat Snake

Banded Krait
The Common Kra
Indian Cobra
King Cobra

Common Name

The Indian
Gecko

The Blood sucker
The Rock Lizard

it

House

Snake-eyed Skink

The Common
Monitor
Gharial
Mugger

Indian

Zoological Name
Typhlopsporrectus(Stoliozka

Python molurus(Linn)
Eryxconicus(Schneiler)
Eryxjohnijohni(Russell)

Elaphe helana(Daudin

Elaphe hodgsoni(Gunther)
Ptyasmucosus(Linn)
Coluberventromaculatus(Grey and
Hardwieke)
Lycodoncapucinus
Natrixstolata(Linn)
Trachisohium leave (Perracca)
Biogatrigonata(Schneider)
Biogamultifasciata(Blyth)
Bungarusfasciatus(Sehneider)
Bungaruscoeruleus(Sehneider)
Najanaja(Linn)

N. hannahcanto

Zoological Name

Gymonodactyluslawderanus(Stolizka)
Hemidactylus brooki(Grey)
Hemidactylus flaviviridis(Ruppell)

Calctes versicolor (Daudin)
Aganma tuberculate (Grey)
Lygosomapunctate(Gmelin)
Riopa punctate (Gray)

Varanus monitor (Linn)

Gavialisgangeticus(Gemelin)
Crocodiluspanlustris (Lesson)
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Order

Family

Cyprinidao Carps

Cobitidae Loaches

Amblycepitidae
Bagridae
Sisoridae

Channiade

Mastacembellidae

593

List of Fishes of Corbett Tiger Reserve

Zoological Name

Bariliusbarna(Hamilton)
Bariliusbendelisis(Hamilton)
Bariliusbola(Hamilton)
Bariliusvagra(Hamilton)
Brachydanic rerio (Hamilton)
Chaguniuschaginio(Hamilton)
Crossocheiluslatius(Hamilton)
Danio devario(Hamilton)
Esomusdanricus(Hamilton)
Garragotylagotyla(Gray)
Garralamta(Hamilton)
Labeodero(Hamilton)

Puntius conchonius(Hamilton)
Puntius sophore(Hamilton)
Puntius ticto(Hamilton)
Rasbora

daniconiusdaniconius(Hamilton)

Tor chilinodies(McClelland)
Tor putitora(Hamilton)
Tot tor (Hamilton)

Lepidocephalusguntea(Hamilton)

Noemacheilus sp.
Noemacheilusbotia(Hamilton)
Noemacheiluscorica(Hamilton)
Noemacheilus rupicola (Mc
Cielland)
Amblycepsmangois(Hamilton)

Mlystusvittatus(Bloch)
Bagariusbagarius(Hamilton)

Channaorientalis(Bloch
Schncidor)

Mastacembellusarmatus(Lacepede)
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Common
Name
Dhaur
Dhaur
Trout
Dhaur

Saknera

Bhagnera
Bhagnera
Unera
Dumrua

Dumrus

Laranchula
Mahseer
Mahseer

Gadera
Gadera
Gadera
Gadera

Nain
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LIST OF TREES OF CORBETT TIGER RESERVE

SI.NO. Botanical Name

1.  Adina cordifolia

2. Aegle marmelos

3.  Alangiumsalvifolium
4. Albizzia odoratissima
5.  Albizzia procera

6. Anogeissuslatifolia
7. Bauhinia racemosa
8. Bauhinia retusa

9. Bauhinia variegata
10. Boehmeriarugulosa
11. Bridelia squamosa
12. Brideliaverrucosa
13. Buchananialanzan
14. Butea monosperma
15 Caseariaelliptica
16. Cassia glauca

17. Clausenapentaphylla
18. Cordia dicotema
19. C. vestita

20. Crataevaadansonii
21. Dalbergiasisoo

22. Diospyros exsculpta
23. Drypetesroxburghii
24. Ehretiaacuminata
25. E. laevis

26. Embelica officinalis
27. Embeliatsjeriam

28. Erythrina suberosa
29. Ficusarnottiana

30. F.bengalenis

31. F.hispida

32. F.infectoria

33. F.racemosa

34. F.rumphi

35. F.semicordata

36. Flacourtiaindica

37. Garugapinnata

38. Grewiaelastica

39. G. glabra

40. Kydiacalycina

Family
Rubiaceae
Rutaceae
Alangiaceae
Minosaceae
Minosaceae
Combretaceae
Caesalpiniaceae
Caesalpiniaceae
Caesalpiniaceae
Urticaceae
Euphorbiaceae
Euphorbiaceae
Anaacardiaccac
Papilonaceac
Samydaceae
Caesalpiniaceae
Rutaceae
Boraginaceae
Boraginaceae
Capparidaceae
Papilionaceae
Ebenaceae
Euphorbiaceae
Boraginaceae
Boraginaceae
Euphorbiaceae
Myrsinaceae
Papilionaceae
Moraceae
Moraceae
Moraceae
Moraceae
Moraceae
Moraceae
Moraceae
Flacouriaceae
Burseraceae
Tiliaceae
Tiliaceae
Malvaceae

Local Name
Haldu

Bel
Akohar
Kala siras
Safed siras
Bakali
Kandlao
Quiral
Kachnar
Genthi

Kathbhilawa
Piyal
Dhak, Palas

Ban nimboo
Lissora

Burna
Shisoo
Tendu

Khodachamror
Anola

Pharai
Kathpipal
Bar, Bargad
Kathgular
Pakar

Khabar

Khain

Indian plum
Kharpat
Phavsai/Dhaman
Kath Bhemal
Pula
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41.
42.
43.
44,
45.
46.
47.
48.
49.
50.
51.
52.
53.
54.
55.
56.
57.
58.
59.
60.
61.
62.
63.
64.
65.
66.
67.
68.
69.

Lanneacoromandelica
Litseacoromandelica
LitseaPlutinoxn

L. Monopetala
Madhucaindica
Mallotusphillipensis
Millusavelutina
Morus alba
Nyctanthesarbortristis
Phoebe Innceolata
Piliostigmamaldbaricum
Pongamiapinnata
Premnabarbata

P. latifolia
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Anacardiaceae
Anacardiaceae
Launaceane
Launaceane
Sapotaccae
Euphorbiaceae
Annonaceae
Moraceae
Oleaceae
Lauraceae
Aselepiadaceae
Papilipnaceae
Verbenaceae
Verbenaceae

Quercus leucotrichophora Fagaceae

Sapium insigne
Schliecheraoleosa

Euphorbiaceae
Sapindaceae

Semecarpus anacardium Anacardiaceae
StereospermumsuaveolensBignoniaceae

Syzgiumcerasiouides
Terminalia bellerica
T.alata

T. chebula

Toona ciliate
Tremapolitoria
Wendlandiaheynei
Wrightiatomentosa
Ziziphus glaberrima
Z. mauritiana

Myrtaceae
Combretaceae
Combretaceae
Combretaceae
Meliaceae
Ulmaceae
Rubiaceae
Apocynaceae
Rhamnaceae
Rhamnaceae

Jhingan
Jhingan
Maida maidala

Mahna
Mahna
Domsal
Shehtut
Harshrinagar
Nees

Khatwa
Kainja

Ginari
Bakascha

Banjh oak

Shirwa
Kusum
Bhilawa

Padar, padal

MadarYamua
Bahera

Asna, Sain
Haira, Harva
Tun

Banharia
Tirchoniya
Dudhi
Kathber

Ber
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/ /TRUE TRANSLATED COPY//

Office of the Field Director, Corbett Tiger Reserve,
Ramnagar (Nainital). Telephone No.- 05947-253977,

Fax No.- Email - dirctr@yahoo.in

No.555/2-2 Ramnagar Dated 15 Sept. 2022

Chief Conservator of Forests (Wildlife) /
Chief Wildlife Warden
Uttarakhand

Dehradun.

Subject:-

Ref.:-

Sir,

In compliance with the order passed by the
Hon'ble Supreme Court of New Delhi on
03.06.2022 in Writ Petition No.-202/1995,
regarding the proposal of Eco Sensitive Zone of
Corbett National Park / Sonanadi Wildlife
Bihar.

Letter No. 1468 / 2-2 dated 01.01.2020 (copy
enclosed), 170 / 29-3(3) dated 23.07.2022 (copy
enclosed) and 402 / 2-2 dated 30.08.2022 (copy
enclosed).

This is in persistence of the letter referred to the

above subject, it is to be informed that in compliance with

the order passed by the Hon'ble Supreme Court, New Delhi

on 03.06.2022 in Writ Petition No. 202/1995, the offer for

Eco Sensitive Zone of Corbett National Park / Sonanadi

Wildlife Sanctuary in three copies is referred to your

service for further action.
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2. It is also to be informed that the offer for eco-sensitive
zone of the border areas of Uttar Pradesh State (Amangarh
Tiger Reserve and other areas) located between GPS (EO01)
29723’ 29.525”N and 78754° 34.335”E of the Southern
Boundary of Dhela Range of Corbett Tiger Reserve
Ramnagar and GPS (E46) 29729740.697”’N and
78745'28.943”’E of the southern boundary of Kalagarh
Range has not yet been received by this office from the
Divisional Forest Officer, Bijnor Forest Division, Uttar

Pradesh.

3. In the meeting held in this regard with the Divisional
Forest Officer, Bijnor Forest Division on 14.09.2022, he
has been guaranteed to prepare a proposal for the eco-
sensitive zone falling under the state of Uttar Pradesh and
make it available to this office. Divisional Forest Officer,
Bijnor Forest On receipt of the above offer from the
Division, Uttar Pradesh, the said area will be comprised in
the Eco-Sensitive Zone of Corbett National Park / Sonanadi
Wildlife Sanctuary and an integrated proposal of Eco-

Sensitive Zone will be sent accordingly.

Therefore, please be informed as per the above.
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Encl: As above.

Yours sincerely,

Sd/-

15.09.2022

(Dr. Dheeraj Pandey)

Chief Forest Conservator / Field Director,
Corbett Tiger Reserve,

Ramnagar (Nainital)

/ /TRUE TRANSLATED COPY//
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Office of the Field Director, Corbett Tiger Reserve,
Ramnagar (Nainital). Telephone No.- 05947-253977,
Fax No.- Email - dirctr@yahoo.in

S.No.610/12-1 Dehradun Dated 20 Sept. 2022

The Principal Secretary,
Forest and Environment,
State of Uttarakhand

Subject:- In relation to the proposal of Eco Sensitive Zone
of Corbett National Park / Sonanadi Wildlife
Sanctuary in compliance with the order passed
on 03.06.2022 by the Hon'ble Supreme Court,
New Delhi in Writ Petition No. - 202/1995

Ref: Letter No. 555/2-2 dated 15.09.2022 of Field
Director, Corbett Tiger Reserve, Ramnagar

Sir,

A copy of the offer of Eco Sensitive Zone of Corbett
National Park Wildlife Sanctuary obtained by this office
from the above referenced letter. The said offer is hereby
attached ------------ for being referred to the Government of
India after consideration at your level, (Attached - Letter of

Field Director).

2. An offer for formation of Eco Sensitive Zone for this

area, a part of the boundary of Corbett Tiger Reserve
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connecting Uttar Pradesh is expected from the Chief

Wildlife Warden, Uttar Pradesh.

Please take suitable action as per above.

Encl: - As above.

Yours sincerely.

Sd/-

(Dr. Sameer Sinha)

Chief Conservator of Forests (Wildlife) /
Chief Wildlife Warden,

Uttarakhand.

No.: 610/12-1 dated |

Copy sent to Chief Conservator of Forests (HHOFF),
Uttarakhand, Dehradun for information.

Copy sent to Field Director, Corbett Tiger Reserve,
Ramnagar for information and necessary action.

Sd/-
(Dr. Sameer Sinha)
Chief Conservator of Forests (Wildlife) /
Chief Wildlife Warden,
Uttarakhand.
Encl : As above

/ /TRUE TRANSLATED COPY/ /
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Annexure R-6

0= E2015-WLL (i)

Government ol hutia
Ministry of Buviromment, Forests and Climate Chanye

(

Principal Seerelary,
Environment and Forest Department,
Government of Ultaralhand,

Dehradun.

Sub: Proposals for declaration of Reo-Sensitive Zont arot

Wildlite Divigion)
LA
6" oor, Vayn Wing
Indien Paryavaran Bhawit,
Jor diag, Road, Aligan,
New Delhi=110003

Dated: 10 May, 2021

md Rajaji National Park and

Corbett Tiger Resorve, in Uttaralkhand.

Sir,

and D.O. letter No, 183/XXX
prov

Pleasc pefer to your

D.0. letier No. 26X VII-1-20-08(23)/2010 daled 16.03.2020
VI11-1-20-23(14)/2013 dated 02.07.2020. You arc requested 1o
ide the following documents/clarifications in respect of the above proposals:

5. [Rajaji National Park
No.

Corbett Tiger Reserve \

A map showing boundaries of}
Core, Byffer Arcas of Tiger
Reserve plong with National
park/Wildlife Sancluarics
boundaries falling under T.R
(KML filgs)

ESZ proposal of Corbett National Park and Sonanadi
wildlife Sancluary has commented that the extent o

Zoo Sensitive Zone of Corbett National Park and
onanadi  Wildlife  Sancluary around  Corbeit Ti*cr
Reserve, Utarakhand shall be kept miniwum 1 ‘fu

hround Core Arcs or whole of Buffer Arca of Cor o
Tiger Reserve, whichever is more, ‘ o

il

Delails . of boundari¢s o
broposed ESZ depicted on map,
while mentioning the  exiert
(along  With distance) of the
sume from Core Ared of Tiger
Reserve and National
park/Wildlife Sanctuary (KML
file).

er'q.f} hns suggested formulating a proposal for ¢c
qbcns!l;vn ?.urné in Ullm: Pradesh :\rmn;:’l g?)l\...:,:?;,
SDUI:“W ;s umll. N{‘-““““‘ PakiSonanadi Wildlife
sm"lumy (o an approprinie oxtent in view of Honble
/\‘.:E;‘l::‘::rh ?\Tjn nlhrl:t‘.tm;}s while  ineluding ::;ml';
ol clbcnr fror‘\'\n l(hcllchr ol Corben Tiger l'{csc‘rvc)‘ It is
Governmenl t:unsulu.!:lﬂflm:”‘nl Wheiher the U“nmkh"luli
khis regard ns per 1l g U}lln' Pradesh Government i
¢ guidelineg of (his Ministry issued]

The extent of Fco Senaitive
Zone of Rejeji Nationel Park

vide I*.No. |-
0. 1-972007 WL =1 () lated 09.02.201 12
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File No.2/6/201 8-ESZ(nofeq)

nder Rajaji Tiger Reserve,
Uuarakhand  shall be  kept
ninum 1 km around core
rea or whole of buffer area of!
ajaji Tiger Reseive,
whichever is more.

4. {The areas falling under Doon =
alley Notilication in northern
nd north epstem boundary of]
Rajaji  National  Park/Tiger
leserve may also be described
ppropriately in  ESZ o

ajaji National Park.

The documents/clarifications may kindly be furrished to the Ministry urgently for

further necgssary action, Yours faithfully,
{Rakesh rlumar jagenia)
Deputy Inspector General of Forests (WL)
E-mail: digwl-mefcc@gov.in
Copy to:

Chief Wild Life Warden, Government of Uttarakhand, Dehrdaun

Valldl—#'d‘-u.nl( NOZAA
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File No.2/6/2019-ESZ(note 4)
F. No. 10-114/2015-WL (pt)
Government of India
Ministry of Environment, Forests and Climate Change
(Wildlife Division)

6t Floor, Vayu Wing
Indira Paryavaran Bhawan,
Jor Bag Road, Aliganj,
New Delhi-110003
Dated: 10t May, 2021.
To,

Principal Secretary,

Environment and Forest Department,
Government of Uttarakhand,
Dehradun.

Sub: Offer for declaration of Eco-Sensitive Zone around
Rajaji National Park and Corbett Tiger Reserve, in
Uttarakhand.

Sir,

Please refer to your D.O. letter No. 26 /XXXVIII-1-20-
08 (23)/2010 dated 16.03.2020 and D.O. letter No. 183
JXXXVIII-1-20-23(14)/2013 dated 02.07.2020. You are
requested to provide the following documents/clarifications

in respect of the above proposals:

S. No. Rajaji National Park Corbett Tiger Reserve

1 A map showing | ESZ proposal of Corbett

boundaries of Core, | National Park and

150
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Buffer Areas of Tiger
Reserve along  with
National Park/Wildlife
Sanctuaries boundaries
falling under T.R.

(KKML files)

Sonanadi Wildlife
Sanctuary has
commented that the
extent of Eco Sensitive
Zone of Corbett National
Park and Sanctuaries
Sonanadi Wildlife
Sanctuary around
Corbett Tiger Reserve,
Uttarakhand shall be
kept minimum 1 km
around Core Area or
whole of Buffer Area of
Corbett  Tiger Reserve,

whichever is more.

Details of boundaries of
proposed ESZ depicted
on map while
mentioning the extent
along with the distance

of the same from Core

NTCA has suggested
formulating a proposal
for eco-sensitive zone in
Uttar Pradesh around
southern boundary of

Corbett National Park/
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Area of Tiger Reserve

and National Park

/Wildlife Sanctuary

(KML file)

Sonanadi Wildlife Kalong

with distance) of the

Sanctuary to an
appropriate extent in
view of Hon'ble Supreme
Court directions while

including whole National

Amangarh Area (Buffer

of Corbett Tiger Reserve).

It is not clear from the

proposal whether the

Uttarakhand

Government consulted

the Uttar Pradesh

Government in file). this

regard as per the

guidelines of this

Ministry  issued vide

F.No. 1-9/2007 WL-1

(pt) dated 09.02.2011

The extent of Eco
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Sensitive Zone of Rajaji
National Park under
Rajaji Tiger Reserve,
Uttarakhand shall be
kept minimum 1 km
around core area Or
whole of buffer area of
Reserve, Rajaji Tiger

whichever is more.

The areas falling under
Doon Valley
Notification in northern
and north  eastern
boundary of Rajaji
National Park/ Tiger
Reserve may also be
described appropriately
in ESZ of Rajaji

National Park.
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The documents/clarifications may kindly be

furnished to the Ministry urgently for further necessary

action.
Yours faithfully,
Sd/-
(Rakesh Kumar Jagenia)
Deputy Inspector General of Forests (WL)
E-mail: digwl-mefcc@gov.in
Copy to:

Chief Wild Life Warden, Government of Uttarakhand,
Dehrdaun

/ /TRUE TRANSLATED COPY/ /
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Sukhbir Singh Sandhu Government of Uttarakhand
Netaji Subhash Chandra Bose
Bhawan
Civil Secretariat, Dehradun
Phone (Ol 0135-2712100,
2712200
(Fax) 0135-2712500
E-mail: cs-uttarakhand @ nic.
In; chiolsacyuk@gmail.com

Chief Secretary

Letter No. - 2362 /PS-CS/2022
Dehradun: Date: 22 March, 2022

Dear Sir,

You are to intimate that by the Uttarakhand
Government's semi-official letter No.26/XXXVI1-1-2008
(23) / 2010, dated 16.03.2020 (copy enclosed), an offer was
referred to the Government of India for notifying the eco-
sensitive zone of Corbett Tiger Reserve / Sonanadi Wildlife
Sanctuary, in continuation of which by the Government of
India's letter No.10-114/2015 - WI. (PI). dated 10.05.2021
(copy enclosed), instructions have been given to comprise
Amangarh Tiger Reserve area, which is located in the state

of Uttar Pradesh, in the proposal for declaring the eco-
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sensitive zone within the periphery of Corbett National

Park / Sonanadi Wildlife Sanctuary.

2. Hence, in relation to the above, you are requested to
kindly provide your opinion/ clear proposal to the
Uttarakhand Government for insertion of Amangarh Tiger
Reserve area in the Eco-Sensitive Zone of Corbett Tiger
Reserve/Sonanadi Wildlife Sanctuary in line with the
instructions specified by the Government of India about
notification of the Eco-sensitive Zone of Corbett Tiger

Reserve /Sonanadi Wildlife Sanctuary.
Encl: As above.

Regards,
Yours sincerely,

Sd/-
(Dr. S.S. Sandhu)
Shri Durga Shankar Mishra,
Chief Secretary,
Government of Uttar Pradesh,
Lucknow.
Sd/-
Smt. Priyanka
Sd/-
28.3.22
Dr. Parag Madhukar Dhakate
Chief Wildlife Warden
Uttarakhand
/ /TRUE TRANSLATED COPY//
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IN THE OFFICE OF HEAD OF FOREST CONSERVATOR
WILDLIFE, UTTARAKHAND DEHRADUN.
85 Rajpur Road, Dehradun (Uttarakhand)

Fax - 0135-2745691
Email cwlwa@yahoo.co.in.

No.2757-22-2 (CTR ESZ) Dehradun Date 26 April 2022
To,

Chief Wildlife Warden,
Uttar Pradesh, 17 Maharana Pratap Marg,
LUCKNOW

Subject: For the revised proposal of Eco Sensitive Zone
(ESZ) of Corbett Tiger Reserve.

Sir,

Please analysis the Government of India's letter no.
F.No.10-114/2015-WL  (pt), dated 10 May 2021
(Attachment-1). Along with other points, instructions have
been given by the letter to include Amangarh Tiger Reserve
area in relation to the declaration of eco-sensitive zone
around Corbett Tiger Reserve. In the above work, by letter
no. 406/2-2, dated 07 August 2021 (Annexure-2) and
letter no. 1923 /2-2, dated 28 December 2021 (Annexure-3)
of this office, a request has been made to send an offer to
include Amangarh Tiger Reserve area in connection to the

assertion of eco-sensitive zone around Corbett Tiger

159
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Reserve. In this regard, continuous reminders are being

received from the high level.

In connection to the above, vide letter No. 2362/ PS-
CS/2022, dated 22 March 2022 (Annexure-4) of the
Government of Uttarakhand, a request has also been made
to send ans offer to the Government of Uttar Pradesh,
Lucknow. Hence, accordingly sent for information and

necessary further action.

Your truly,

Sd/-
Dr. Parag Madhukar Dhakate
Chief Wildlife Warden
Uttarakhand
Encl : as above

No.: 27S7(1)/2-2(CTR ESZ) dated

Copy to: The Private Secretary, Additional Chief
Secretary, Forests and Environment, for
bringing to the notice of the Additional Chief
Secretary.

Copy to: The Chief Conservator of Forests (Wildlife),
Uttarakhand - for information.

Copy to: The Director, Corbett Tiger Reserve, Ramnagar -
for information.

Sd/-
Dr. Parag Madhukar Dhakate
Chief Wildlife Warden, Uttarakhand
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IN THE OFFICE OF CHIEF CONSERVATOR OF FORESTS
(WILDLIFE) / CHIEF WILDLIFE WARDEN, UTTARAKHAND
85 Rajpur Road, Dehradun, Phone No. 0135-2742884
Fax No. 0135-2745691 Email- cwlwua@yahoo.co.in

Ltr No.-1266/2-2 (CTRES7) Dehradun: Dt 08 Dec 2022
To,

The Chief Conservator of Forests (Animals) &
Chief Wildlife Warden,

Uttar Pradesh, 17 Maharana Pratap Marg,
LUCKNOW

Subject: In relation to revised proposal of Eco Sensitive
Zone of Corbett National Park / Sona River
Wildlife Sanctuary

Ref:- Letter No. of this office - 406 / 2-2, dated 07
August 2021 Letter No.- 1923 / 2-2. Dated 28
December 2021, Letter No. 2757 [ 2-2
(CTRESZ) dated 26 April, 2022

Sir,

Please take the reference of the letters referred to the
above subject. By which it was intimated that guidelines
have been received to comprise Amangarh Tiger Reserve

area in the proposal regarding declaring Eco-sensitive zone

in the periphery of Corbett Tiger Reserve.

In relation to the above, the Environment Protection
and Climate Change Section, Uttarakhand Government's

letter number ES2/CNP/1/XXXVI-1/1/74765/2022 dated
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09 November, 2022 (photocopy enclosed) has also received
the suggestion of Eco-Sensitive Zone of the border areas of
Uttar Pradesh connecting Corbett National Park /
Sonanadi Wildlife Sanctuary from the State of Uttar
Pradesh, including the said area in the area of the
proposed Eco-Sensitive Zone, and accordingly, guidelines
have been given to prepare an unified offer of Eco-Sensitive

Zone and make it available to the Government.

Therefore, it is requested that the Divisional Forest
Officer, Social Forestry Forest Division, BijnorAmangarh
Tiger Reserve, Uttar Pradesh should be directed to send the
above offer to the Director Corbett Tiger Reserve at the
earliest, so that the information can be sent to the

Government of India in time.

Encl: As above

Sincerely

Sd/-

8.12.22

(Dr. Sameer Sinha)

Chief Conservator of Forests (Wildlife)
Chief Wildlife Warden, Uttarakhand

Letter No. 1266 / dated |
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Copy to : The Principal Secretary: Environment,
Conservation and Climate Change,
Government of Uttarakhand.

Copy to: The Director, Corbett Tiger Reserve,
Ramnagar for information and
coordination with  Amangarh = Tiger
Reserve, Uttar Pradesh and send it
immediately.

Sd/-

8.12.22

(Dr. Sameer Sinha)

Chief Conservator of Forests (Wildlife)
Chief Wildlife Warden, Uttarakhand

/ /TRUE TRANSLATED COPY/ /
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IN THE OFFICE OF CHIEF CONSERVATOR OF FORESTS
(WILDLIFE) / CHIEF WILDLIFE WARDEN, UTTARAKHAND
85 Rajpur Road, Dehradun, Phone No. 0135-2742884
Fax No. 0135-2745691 Email- cwlwua@yahoo.co.in

Ltr No.-2602/2-2 Dehradun: Dt 11 May 2023

To,

The Chief Conservator of Forests
Uttar Pradesh,

17 Maharana Pratap Marg,
LUCKNOW

Sub: Proposal for declaration of Eco sensitive Zone around
Rajaji National Park and Corbett Tiger Reserve in
Uttrakhand

Ref. This office letter no. 27357/2-2 (CTR ESZ) dt
26.04.2022

Sir,

Vide the referred letter, a request was made to send a
suggestion to include Amangarh Tiger Reserve area in
relation to the announcement of Eco-Sensitive Zone
around Corbett Tiger Reserve. In continuation of the above,
the Director, Corbett Tiger Reserve, Ramnagar has
informed that the details /proposal for the eco-sensitive
zone of Amangarh Tiger Reserve Dijnor, the area adjoining

the southern border of Corbett Tiger Reserve, has been
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sent to you by the Conservator of Forests and Regional
Director, Moradabad through his office letter no. 2339 /2-2

dated 13 February 2023.

Since the above subject matter Public Interest
Litigation No. 164/2019 is awaiting for hearing in the
Hon'ble High Court of Uttarakhand, Nainital in the first
week of July. Before this, an affidavit for insertion of the
clephant corridor in the ecco-sensitive zone must be
arranged in the High Court of Uttarakhand. In view of the
timeliness of the matter, it is requested that the
details/proposal for determination of Eco-Sensitive Zone of
the area of Amangarh Tiger Reserve which is adjacent to
the Southern Border of Corbett Tiger Reserve, be

sympathetically delivered to this office.

Yours sincerely,

Sd/-
(Ranjan Kumar Mishra)
Additional Chief Conservator of Forests,
Administration,
Wildlife Protection and Intelligence,
Uttarakhand.
Letter No. 2602/ dated |
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Copy:-

Copy:-

Copy:

623

The Principal Secretary, Forest and
Environment, Uttarakhand Government for
information.

The Chief Conservator of Forests (HOFF),
Uttarakhand for information.

The Chief Conservator of Forests (Wildlife) /
Chief Wildlife Warden, Uttarakhand for kind
notice.

The Director, Corbett Tiger Reserve, Ramnagar
for information and necessary action in
continuation of his letter No. 2424 / April, 2023

Sd/-

(Ranjan Kumar Mishra)

Additional Chief Conservator of Forests,
Administration,

Wildlife Protection and Intelligence,

Uttarakhand.

/ /TRUE TRANSLATED COPY//
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IN THE OFFICE OF CHIEF CONSERVATOR OF FORESTS
(WILDLIFE) / CHIEF WILDLIFE WARDEN, UTTARAKHAND
85 Rajpur Road, Dehradun, Phone No. 0135-2742884
Fax No. 0135-2745691 Email- cwlwua@yahoo.co.in

Letter No.-716/29-1/Dehradun: Dt 02 September 2023

To

The Chief Conservator of Forests
Uttar Pradesh,
17 Maharana Pratap Marg,

Lucknow
Uttar Pradesh

Subject:- Proposal for declaration of Eco-Sensitive Zone
around Rajaji National Park and Corbett Tiger
Reserve in Uttarakhand in compliance with the
decision dated 08.12.2022 passed by the
Hon'ble High Court in Civil Writ Petition No.
(PIL) 164 / 2019 Independent Medical Initiative
Society Vs. Uttarakhand State and others.

Ref:- Letter No. 525/29-3 (3) dated 19.08.2023 of
Office of the Field Director, Corbett Tiger
Reserve, Ramnagar

Sir,

This is in continuance of the above subject, it is to be
informed that Civil Writ Petition 164/2019 Independent
Medical Initiative Society Vs. In Uttarakhand State and

others, the Hon'ble High Court of Uttarakhand, Nainital
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passed an interim order on 08.12.2022, the effective part of

which is as follows:-

C We hope and expect that by the next date, the
respondents would complete all the requisite processing of
the proposal, so that the area in question is declared as the

'Eco-sensitive be filed before next date."

That in compliance with the said order, elephant
corridors under Corbett Tiger Reserve are to be
incorporated in the Eco-Sensitive Zone. In this regard, we
would like to observe Clause 6.5 of the Eco Sensitive Zone

Guidelines issued by the Government of India:-

“It is to mention here that in cases where boundary of a
Protected Area abuts the boundary of another State/Union
Territory where it does not form a part of any Protected
Area, it shall be the endeavor of both the State/Union
Territory Governments to have a mutual consultation and
decide pan the width of the eco-sensitive zone around the

Protected Area in question.”
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In addition, the Deputy Inspector General of Forests
(Wildlife) Government of India in letter no. F. No.
10114/2015-WL (pt) dated 10.05.2021 professed Eco-
Sensitive Zone under Corbett Tiger Reserve and directed

that:-

“NTCA has suggested formulation a proposal for Eco-
Sensitive Zone in Utter Pradesh around southern boundary
of Corbett National Park/Sonanadi Wildlife Sanctuary to an
appropriate extent in view of Hon'ble Supreme Court
direction while including whole Amangarh Area (Buffer of
Corbett Tiger Reserve), It is not clear from the proposal
whether the Uttarakhand Government consulted the Uttar
Pradesh, Government in this regard as per the guidelines of
this Ministry issued vide F.No. 1- 9/2007 W'L-I[p) dated

09.02.2011.”

In this regard, the suggestion for eco-sensitive zone of
Amangarh Tiger Reserve area bordering Corbett Tiger
Reserve has been received from the Chief Wildlife Warden,
Uttar Pradesh vide letter No. 2602 / 2-2 dated 11.05.2023

of this office.
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It was desired to make it available to the office. In
this work, a letter was sent to the Additional Chief
Secretary, Environment, Forest and Climate Change
Section - 4, Government of Uttar Pradesh, Lucknow,
through your letter no. 89/23-7-1 dated 07.07.2023
regarding the notification of Amangarh Tiger Reserve area
within the periphery of the eco-sensitive zone of Corbett

Tiger Reserve / Sonanadi Wildlife Sanctuary.

It is hereby intimated that the subject matter is
enumerated for next hearing on 13.12.2023. Therefore, in
view of the importance of the case, you are requested to
please convene a meeting regarding the notification of
Amangarh Tiger Reserve area within the periphery of the
eco-sensitive zone of Corbett Tiger Reserve / Sonanadi
Wildlife Sanctuary, so that essential action can be taken on
the matter in time and the compliance report can be filed
in the Hon'ble High Court, Uttarakhand, Nainital. This
letter is being issued with the concurrence of the Chief
Conservator of Forests (Wildlife) / Chief Wildlife Warden,

Uttarakhand.
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Encl : As above.

Yours sincerely,

Sd/-

02.09.23

(Nishant Verma)

Chief Conservator of Forests, Administration,
Security & Intelligence, Uttarakhand.

Letter No. 716/297/ dated |

Copy to:-

1. The Principal Secretary, Forest & Environment,
Government of Uttarakhand for  respectful
information.

2. The Chief Conservator of Forests (Wildlife) / Chief
Wildlife ~ Warden, Uttarakhand for respectful
information.

3. The Field Director, Corbett Tiger Reserve, Ramnagar
for information and necessary action in the work of
his referenced letter.

Sd/-

02.09.23

(Nishant Verma)

Chief Conservator of Forests, Administration,
Security & Intelligence, Uttarakhand.
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Reminder letter - 06
Required Time Bound

OFFICE OF THE DIRECTOR CORBETT TIGER RESERVE,

RAMNAGAR (NAINITAL).

Telephone No.- 05947-253977, Fax No.- 05947-251012, E-mail- dirctr@yahoo.in

Letter No. 2074 /2-2 Ramnagar, Dated 16 March 2023

To,

The Forest Conservator and Regional Director,
Moradabad Circle, Moradabad

Subject:

Ref:-

Sir,

Proposal for declaration of Eco-Sensitive Zone
around Rajaji National Park and Corbett Tiger
Reserve in Uttarakhand.

Deputy Inspector General of Forests (Wildlife),
Environment and Climate Change (Wildlife
Division), Government of India's letter number -
F.No.- 10-114 / 2015 - WL (pt) dated
10.05.2021 and Office of Chief Forest
Conservator (Wildlife) / Chief Wildlife Warden,
Uttarakhand Dehradun letter number - 152 /
2-2 dated - 17.07.2021 and 1266 / 2-2 dated
08.12.2022 Copies attached and this office's
letter number - 195 / 2-2 dated 24.07.2021
2136 / 2-2 dated 28.03.2022, 788 / 2-2 dated
11.10.2022 1025 / 2-2 dated Dated
09.11.2022, 1333/2-2 19.12.2022 and 1973 /
2-2 dated 02.03.2023.

Please take a look at the letters as mentioned above.

Through the above referenced letters, details / proposal for

determination of eco-sensitive zone of the area of

Amangarh Tiger Reserve which is adjacent to the southern
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border of Corbett Tiger Reserve was sought from you as per
the guide line of Government of India F.No. 1-9/2007 WL-I
(pt), which is not received in this office till date. Hearing on
this matter is also in improvement in the Hon'ble High

Court of Uttarakhand Nainital.

Hence, in view of the above, you are again requested
to send the proposal for determining eco-sensitive zone of
Social Forestry Forest Division, Bijnor, / Amangarh Tiger
Reserve, Uttar Pradesh, adjoining the southern border of
Corbett Tiger Reserve of Uttar Pradesh State, to this office
soon, so that further action can be taken accordingly. The
matter is very important, so please take cognizance of it

immediately.

Encl: As above.
Yours sincerely,

Sd/-
(Dr. Dheeraj Pandey)
Field Director,
Corbett Tiger Reserve,
Ramnagar (Nainital).
/ /TRUE TRANSLATED COPY//
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IN THE OFFICE OF CHIEF CONSERVATOR OF FORESTS
(WILDLIFE) / CHIEF WILDLIFE WARDEN, UTTARAKHAND
85 Rajpur Road, Dehradun, Phone No. 0135-2742884
Fax No. 0135-2745691 Email- cwlwua@yahoo.co.in

Ltr No.-1676/29-1/Dehradun: Dt 23 December 2023

To

The Chief Secretary

Forest and Atmosphere
State of Uttrakhand

Subject:- Offer for declaration of Eco-Sensitive Zone
around Rajaji National Park and Corbett Tiger
Reserve in Uttarakhand in compliance with the
decision dated 08.12.2022 passed by the
Hon'ble High Court in Civil Writ Petition No.
(PIL) 164 / 2019 Independent Medical Initiative
Society Vs. Uttarakhand State and others.

Ref:- This office letter no. 716/29-1 dt 0209.2023

Sir,

This is in perpetuation of the above subject, it is to be
informed that Civil Writ Petition 164/2019 Independent
Medical Initiative Society Vs. In Uttarakhand State and
others, the Hon'ble High Court of Uttarakhand, Nainital
passed an interim order on 08.12.2022, the effective part of

which is as follows:-
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............. We hope and expect that by the next date, the
respondents would complete all the requisite processing of
the proposal, so that the area in question is declared as the

'Eco-sensitive be filed before next date."

That in compliance with the said order, elephant
corridors under Corbett Tiger Reserve are to be
incorporated in the Eco-Sensitive Zone. In this regard, we
would like to observe Clause 6.5 of the Eco Sensitive Zone

Guidelines issued by the Government of India:-

“It is to mention here that in cases where boundary of a
Protected Area abuts the boundary of another State/Union
Territory where it does not form a part of any Protected
Area, it shall be the endeavor of both the State/Union
Territory Governments to have a mutual consultation and
decide pan the width of the eco-sensitive zone around the

Protected Area in question.”

In addition, the Deputy Inspector General of Forests
(Wildlife) Government of India in letter no. F. No.

10114/2015-WL (pt) dated 10.05.2021 professed Eco-
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Sensitive Zone under Corbett Tiger Reserve and directed

that:-

“NTCA has suggested formulation a proposal for Eco-
Sensitive Zone in Utter Pradesh around southern boundary
of Corbett National Park/Sonanadi Wildlife Sanctuary to an
appropriate extent in view of Hon'ble Supreme Court
direction while including whole Amangarh Area (Buffer of
Corbett Tiger Reserve), It is not clear from the proposal
whether the Uttarakhand Government consulted the Uttar
Pradesh, Government in this regard as per the guidelines of
this Ministry issued vide F.No. 1- 9/2007 W'L-I(p) dated

09.02.2011.”

In this order, vide letter no. 2602 / 2-2 dated
11.05.2023 of this office, the Chief Wildlife Warden, Uttar
Pradesh was requested to provide the proposal of eco-
sensitive zone of Amangarh Tiger Reserve area Bordering
Corbett Tiger Reserve to this office. In this work, through
your letter no. 89 / 237-1 dated 07.07.2023, a letter was
sent to the Additional Chief Secretary, Environment, Forest

and Climate Change Section - 4, Government of Uttar
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Pradesh, Lucknow concerning the notification of Amangarh
Tiger Reserve area within the outside of the Eco Sensitive
Zone of Corbett Tiger Reserve / Sonanadi Wildlife
Sanctuary. Along with this, by letter no. 716/29-1 dated
02.09.2023 of this office, a request was also made to
summon a meeting with a view to discuss the matter and
take required action in time, but no reply has been received

from them till date.

It is to be informed that the next hearing in the
subject case is on 28.03.2024. Therefore, in view of the
importance of the case, you are requested to send a letter
to the Government of Uttar Pradesh at your level for the
notification of Amangarh Tiger Reserve area within the
periphery of the eco-sensitive zone of Corbett Tiger Reserve
/ Sonanadi Wildlife Sanctuary, so that further action can

be taken on the matter in time.

Encl : As above.

Sd/-

(Dr. Sameer Sinha)

Chief Conservator of Forests (Wildlife) /
Chief Wildlife Warden,

Uttarakhand

Letter No. 1676/29-1 dated thereunder.
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Copy:- The Field Director, Corbett Tiger Reserve,
Ramnagar for information and necessary action

Sd/-

(Dr. Sameer Sinha)

Chief Conservator of Forests (Wildlife) /
Chief Wildlife Warden,

Uttarakhand

/ /TRUE TRANSLATED COPY//
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//TRUE TRANSLATED COPY//

GOVERNMENT OF UTTARAKHAND
Forest and Environment Section-2
Number-7G-0/x-2-2010-19 (34)/2006
Dehradun: Dated 26 February, 2010

NOTIFICATION

National Tiger Conservation Authority, No.-15-
1/2009-NTCA (part) dated 09 November, 2009 has
recommended to announce the main zone of 821.99 sq. km
and buffer area of 466.32 sq. km i.e. whole area 1288.31
sq. km of Corbett National Park is located in the State of

Uttarakhand as "Tiger Reserve'".

2. In accordance with the aforementioned Iletter of
National Tiger Conservation Authority, Government of
India and (Wildlife) / Chief Wildlife Warden, Uttarakhand
Dehradun's suggestion for the establishment of Corbett
Tiger Reserve / letter no. 810 / 6-4-3 camp dated 28
October, 2009, after due consideration, the State
Government considers it essential and convenient that

from the area of 1318.54 sq. km. under the control of

190
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Director, Corbett Tiger Reserve by Government Order No.

2129 / 14-1-94-30 (5) / 90 - TC Lucknow dated 25 June

1994 (as applicable in the State of Uttarakhand), deducting

the area transferred to the State of Uttar Pradesh, the

entire remaining area of 1288.31 sq. km., details of which

are given in the Schedule below, be declared as reserved for

the perseverance of tiger preservation.

SCHEDULE
Name of Block and Area in Legal
the compartment Hect status
protected
area
1. Kanda 1 to 23 4114.80 | Notification
Uttrakhand No. 4229/
National Tedia 1 to 32 3866.00 | XIV-1-867-
Corbett Park 62 dated
Lohchodh 1 to 7 1127.00 | 24th
and part of 8 August,
and 9 and 10 1966
notified
Khinanoli Block 1916.60 | under
Section S of
Dhikala 1 to 24 5216.00 | the Uttar
Pradesh
Dhulwa West 1 2988.20 | National
to 6 Parks Act,
1935
Gaujpani 1 to 1431.30
19
Patrepani 1 to 5106.70

18
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Dhara 1 to 18 5571.40
Jhirna 1 to 12 4083.90
Laldhang 1 to 6 1999.60
Dhelalto11 3791.10
Malani 1 to 18 6034.30
Sabalde 2 331.80
Total 52082.40
Or 520.82
Sq.Km.
2. Sonanadi | Gojeda 1 to 23 3718.20 | Uttar
Forest Pradesh
Wildlife Bailanala 1 to 3246.80 | Forest
Sanctuary 23 Section-3
Notification
Adnala 6 to 19 2858.70 | No. 5434 /
14-3-
Tumdiya 1 to 7 1640.60 | 139/82
dated 8
Sheeshmakhatta 1949.40. | January
1to7 1987
Publicized

Chhiplighat 1 to
15

2418.40

Laldarwaja 1 to
19

3388.30

Hathikund 1 to 2702.10
15

Motasal 1 to 16 2770.10
Mandalti 1 to 27 3588.30

under sub-
section (1) of
section 18 of
the Wildlife
(Protection)
Act, 1972
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Kalagarh 1 to 6 1836.90
Total 30117.60
Or
301.17 Sq
Kms.
3. Buffer | Dhulwa East 7 2309.60 | Forest zones
Zone to 13 reserved
under
Sawalde Hill 1 1384.12 | Section 20
and 3 to 5 of the
Indian
Phooltal 1 to 11 3555.20 | Forest Act,
1927.
Malani 19 667.30
Dhela Bhabar 1 1894.40
to 6
Sawalde Bhabar 2517.80
1toS8and N 1
toN 6
Jaspur North 48 1465.30
to 49
FEIKA - D 26.30
Kalagarh West 7 469.00
and 8
Nalakatta 1 to 8 1651.90
Mandal 1 to 8 1562.90
Mandal East 1 1848.30
to 12
Kartiya 1 and 2 261.80

Kailakhand 1 to

772.50
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Dumanda East 1835.00

1to6

Dumanda West 2525.60

1to6

Jameria 1 to 6 1459,60

Iralto3 783.90

Lohachaur 8 931.80

Part and 11 to

17

Adnala 1to 5 740.60

Hadgaddi 1 to 4345.70

23

Nandla9 to 10 332.70

Khansoor 1 to 3454.00

23

Bijogarh 1 to 8 1560.90

Kugdda 1 14 1301.50

Kalushahid 1 to 2652.30

16

Dhaulkhand 1 2801.20

to 14

Pakharo 1 to 8 1520.40

Total 46631.32

Sq. Kms

Total area of Corbett Tiger 1288.31
Reserve is square km.
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3. Therefore, in exercise of the powers deliberated by
Section 38 V (1) of the Wildlife (Protection) Act, 1972
(Central Act No. 33 of 1972) (as modified from time to
time), the Governor of Uttarakhand is contented to declare
an area of 520.82 sq. km. of the Uttarakhand Corbett
National Park and 301.17 sq. km. of the Sonanadi Wildlife
Sanctuary, i.e. a total of 821.99 sq. km. of the main area
and 466.32 sq. km. of the buffer area, i.e. a total of
1288.31 sq. km. of the area mentioned in the Schedule to

Part-2 above, as "Tiger Reserve".

4. The total area of the above-mentioned declared "Tiger
Reserve" of 1288.31 sq. km. shall be known as "Corbett

Tiger Reserve'.

S. The boundary of "Corbett Tiger Reserve" is attached

with this notification.

6. This notification shall come into force from the date

of its publication in the State Gazette of Uttarakhand.

Sd/-
(Subhash Kumar)
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Principal Secretary, Forest and Environment,
Uttarakhand Government

No. A-05/X-2- 2010, dated.

Copy to: Sent to the following for information and
necessary action:-

1. The Secretary, Ministry of Environment and Forests,
Government of India, CGO Complex, Lodhi Road, New
Delhi-110011.

2. The Member Secretary, National Tiger Conservation
Authority, Bikaner House, Annexe-V, Shahjahan
Road, New Delhi-110011.

3 The Principal Secretary, Revenue, Government of
Uttarakhand.

DETAILS OF BOUNDARY OF CORBETT
TIGER RESERVE

Corbett Tiger Reserve, Ramnagar comprises Corbett
National Park (520.82 sq km), Sona River Wildlife
Sanctuary (301.17 sq km) and buffer area of 466.32 sq km.
The details of the boundary of Corbett Tiger Reserve are as

under -

1. Eastern boundary:

From the junction of Kotdwar-Ramnagar forest motor

road and Parvatiya Sabha Lakhanpur Ramnagar
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(pillar no. 503) along the left bank of Ramnagar-
Ranikhet motor road to Mohan Barrier. Subsequently
from Mohan Barrier along the left bank of the motor
road from Durgadevi to the left bank of Ramganga
River. Again from Ramganga River along the left bank

of Devta River to Chimpani.

Western border:

From Gujar Source (Pakhrau Block) to Bandargarh,
from Bandargarh through Lal Darwaza Block Cell No.
1, 2, 3, 7, 8 11 to Mandalti Block Cell No. 1, 2, 22,
again from Mandalti Cell No. 22 to Khansoor Block
Cell No. 7, 6, 5, 3, 2, 1, 23, from here through
Kugdda Block Cell No. 2 and 1 through the boundary

of Vijoragad Block Cell No. 1 and 8 to Sindhikhal.

Northern Boundary:

Boundary of Sindhi Khal Bijoragarh Cell No. 8, 7, 6, 5
via Haldugadi Block Cell No. 21, 22, 23, 19, 18, 17,

16, 15, 14, 13 to Rathvadhaab then from it to right
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bank of Khadrasi source. Thereafter from Khadrasi

source to Mandal River.

Boundary of Kartiya Block pillar No. 43, 44 to 1-19.

Mandal Block pillar No. 1 to 18 & 20 to 127.

From Khadrasi to Eastern Mandal Cell No. 2, 3A, 3B,
4,95, 6, 7A, 7B, 11, 12 via Kalakhand Block 4, 1, 2 to
pillar No. 152. Again from pillar no. 152 to 160

Chhimpani.

Southern boundary:

Ramnagar-Ranikhet motor road from pillar no. 503 to
pillar no. 521 to the right bank of Sawalde river.
From plot no. 1 (70) to the boundary of Dhela
compartment no. 6 through the boundary of Jaspur
compartment no. 46 47 48 to Feekanala Laldhang
pillar no. 554. Again from pillar no. 554 to the left
bank of forest motor road till Lakarghat (Kalagarh).

From here to Kalagarh

//TRUE TRANSLATED COPY//
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IN THE OFFICE OF CHIEF CONSERVATOR OF FORESTS
(WILDLIFE), UTTARAKHAND
Rajpur Road, Dehradun, Phone No. 0135-2742884
Fax No. 0135-2745691 Email- cwlwua@yahoo.co.in

Letter No. 92/29-1. Dehradun Dated 11 July 2022

To,

1. The Director Nanda Devi Biosphere Reserve,
Gopeshwar.

2. The Director, Rajaji Tiger Reserve, Dehradun.
3. The Director, Corbett Tiger Reserve, Ramnagar.

4. The Deputy Forest Conservator, Nanda Devi / Valley
of Flowers National Park, Joshimath.

S. The Deputy Director, Gangotri National Park,
Uttarkashi.

6. The Deputy Director, Govind Wildlife Sanctuary /
National Park, Purola.

7. The Divisional Forest Officer, Kedarnath Wildlife
Sanctuary, Gopeshwar.

8. The Divisional Forest Officer, Pithoragarh Forest
Division (Askot)

9. The Divisional Forest Officer, Mussoorie Forest
Division (Binaug)

10. The Divisional Forest Officer, Haldwani Forest
Division (Nandhaur)

11. The Divisional Forest Officer, Civil Soyam Almora
(Binsar)
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12. The Divisional Forest Officer, Kalagarh Forest
Division. (Sona River)

Subject:- In relation to the order passed by the Hon'ble
Supreme Court on 03.06.2022 in Writ Petition
No. 202 / 19935.

Ref: Letter No. 1/48295 / 2022 dated 07.07.2022 of
Uttarakhand Government and Letter No.
3224 /29-1 dated 06.06.2022 of this office

Sir,

Since as you are aware that in compliance with the
result passed by the Hon'ble Supreme Court on 03 June
2022 in Writ Petition No. 202 (1995) T.N. Godavarman vs.
Government of India and I.A. No. 1000 (2003), 01 of the
boundary of safe areas (National Park and Wildlife
Sanctuary) under the State of Uttarakhand The boundary
of 0.5 km is to be marked and declared as Eco-Sensitive
Zone (ESZ). By the above referfdc letter of this office, it was
instructed to conform with the order passed by the Hon'ble

Supreme Court.

In this classification, by the above referenced letter of
the Uttarakhand Government, a meeting is proposed on

13.07.2022 under the chairmanship of the Chief Secretary
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for discussion in view of the possibility of adverse impact
on several developmental works currently being conducted
and possible in future outside the boundary of populated
areas / important institutions located within the radius of
01 km of the boundary of protected areas (National Park

and Wildlife Sanctuary) under the state.

Therefore, in persistence of the above, please provide
the relevant information related to the Eco Sensitive Zone
under the control of your dissection to this office

immediately.

Encl: - As above.

Yours sincerely,
Sd/-

(Dr. Parag Madhukar Dhakate)
Chief Wildlife Warden, Uttarakhand.

/ /TRUE TRANSLATED COPY//
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M Gmail Adarsh Chamoli <adarshchamoli93@gmail.com>

0O.A. 180 of 2024 - Response Affidavit on behalf of R-15 & R-16

Adarsh Chamoli <adarshchamoli93@gmail.com> Fri, Feb 14, 2025 at 7:15 PM
To: "advocatenandita@gmail.com" <advocatenandita@gmail.com>

Dear Ma'am,

Please find attached the advance copy of the Respondent Affidavit being filed on behalf of Respondent No. 15 and 16 in the above
captioned matter after clearing the defects.

Thanks and regards

Adarsh Chamoli
Counsel for Respondent No. 15 and 16

Office: W-26 (Basement), Greater Kailash I, New Delhi - 110048
Chamber: 5, Lawyers’ Chambers, Delhi High Court
Contact No.: +91 8375955697

E R-15 & 16 - Response Affidavit.pdf
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